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L]

X FASTERN ZONE BENCH, KOLKATA
Lo ORIGINAL APPLICATION No. 201 OF 2028/ B7Z.
Pradeep Kumar Biswal & others ... Applicant
: “
Versus }}o
State of Odisha & Others ... Respondents Ry
N

AFFIDAVIT ON BEHALF OF THE CHIEF SECRETARY,
GOVT. OF ODISHA, BHUBANESWAR (R-1) AND
COLLECTOR & DISTRICT MAGISTRATE, ANGUL (R-3)

I, Sri Sugianta Kumar Mishra, aged about 59 years, S/o Late
Judhisthir Mishra, presently serving as Tahasildar, Banarpaly, -,

AUP.O.- Banarpal, Dist: Angul, do hereby solemnly affirm and state

AL wff }"“ e

as follows:

1. That I am duly authorized by the Respondent No.l- Chief
Secretary, Govt. of Odisha, Lokaseba Bhawan, Bhubaneswar

and as such I am well acquainted with the facts and

)
W and Respondent No.3- Collector & District Magistrate, Angul
1’2&6‘%

NOTA RY
| ANGUL

circumstances of the case and competent to swear this

affidavit.
That the present Original Application has been filed by the

o

applicants before this Hon'ble Tribunal being aggrieved by the
construction of the 'Sankerjang Railway Siding' by
Respondent No.5 and allegation against the State Pollution

Control Board (Respondent No.2) on issue of CTE regarding

T A R
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construction of the aforesaid project. [he Applicants have,
therefore, sought for the closure of the Railway Siding
Project, computation of environmental compensation towards

illepal extraction of soil/morrum used in construction of the

aforesaid Railway Siding and fixing of responsibility - upon
officers for failing 10 discharge  their duties and

allowing/facilitating  the operation of Railway Siding on

violation of environmental norms.

That the Hon’ble Tribunal vide order dated 09.
s on the questions raised in the

12.2025 has

~
J.

directed to submit the response

matter.

4, It is‘a fact that the Utkal-E Coal Mines is allocated to NALCO

3
§
'g\

4

¢

5
L
&
<

2

by the Government of India.

5 The Regional Officer, State Pollution Control Board, Odisha,

W ?} Angul has submitted the report in the matter vide Letter No.
I&ﬁf) 1536 dated 26.03.2026 . The report revealed that the project
proponent had applied online consent to establish (CTE)

application for setting up of a Railway Siding for handling
and transportation of coal of quantity 15,000 MT per day over

at Sankerjang and Golabandha Mouza Po/Tahsil: Banarpal in

the district of Angul.
The Copy of report submitted by Regional Officer,

State Pollution Control Board, Odisha, Angul vide letter No.
1536 dated 26.03.2026 along with it’s enclosures are enclosed
herewith at Annexure-R3/1

G Scanned with OKEN Scanner
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No Objection Centificate (NOC) has also been obtained

rom the Sarpanch of Sanakerjang G.P. did, 07.02.2024 and
o Objection Certificate (NOC) obtained from the President,
olabandha Gramma Sabha did. 10,02.2024. The copies of »
NOC are enclosed at Annexure - R3/2 and R3/3 respectively. -
The above mentioned all the relevant documents have been g

scrutinized by the State pollution Control Board as per the

J
Guidelines for Mineral stack yard and Railway siding ‘g
prepared by the Board. The Copy of the Board's Guideline is *'i

' enclosed as Annexure-R3/4. \b

7 It has been reported that the sitting criteria indicates at point §
No.d of the said Guidelines is only applicable to mineral 2
stack-yard not for the railway siding.

The Railway siding: The word Railway siding has been

Wv defined in the said Guidelines at para-1(ii) which is read as

NQTAR‘J(Vt follows;
 ANGUL ! “Railway siding: A railway Siding is a place /area which is
used .to receive, temporary store and load/unload material
in the rakes & dispatch material.
8. It has been reported by the Regional Officer State
Pollution Control Board, Angul that the Railway Siding
unit is not a Red Category, but it is categorized as Green
Category (SI. No.42) unit as per the revised classification
of industrial units under Red, Orange, Green & White
categories as per the direction of CPCB dated 07.03.2016

S i [
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and SPC Board's Order No. 15889 dated 31.10.2016. Copy

is enclosed at Anncxnrc-R3/S.

Prom the report of Regional Of ficer, State pollution Control

Board, Angul it is revealed that a gite verification was

conducted by the Board on 01.11.2024 to verify the suitability

of the new site for establishment of Railway Siding at
" Sankerjang. The Site inspection report submitted by the Asst.

.

Environmental Seientist, State Pollution Control Board,

Regional Office, Angul, contains the location of the proposed
site from nearest human habitation, Health Care and
Educational Institutions, National and State Highways, and

Local Temple; proposed measures to be undertaken by

g&»— Kovoran AiThan

Respondent No.5 for mitigating pollution and restoration Of

W environment. True copy of the Inspection Report submitted by
YVIB}P the Asst. Environmental Scientist, State Pollution Control

NOTARY Board, Regional Office, Angul dated 01.11.2024 is enclosed
herewith at Annexure — R3/6 for kind perusal.
10. As per site verification report conducted on 01.11.2024 and
after scrqtiny of all relevant documents such as NOC from the
Gram Panchayat/ Sarpanch and land allotment letter, the
Board has granted consent to establish (CTE) under the
provisions of section-21 of Air (PCP) Act, 1981 and Section-
25 of Water (PCP) Act, 1974 in favour of the M/s
Sanakerjang Railway Siding (NALCO Ltd.) for handling and
transportation of coal of quantity 15,000 MT per day over a l

: ; .
otal area acquired by the unit is about 16.23 Acers under

——
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Sanaketjang and Golabandha villages of Banarpal tahasil in

the district of Angul subject to strict compliance of certain
conditions of the CTE order . The copy of the Consgent to

Establish Order No. 3637 dated 05.11.2024 is enclosed at

To Establish Order dated 09.12.2024 and strict compliance of
the  Consent To Operate order dated 29.07.2025 issued by the
Respondent No.2 for construction of 'Sankerjang Railway
Siding'. Moreover, the very purpose of construction of the
Railway Siding is to facilitate coal transport from the coal
mines to the Captive Power Plant of Respondent No.5 so as to
W c!j’).iz’m'mimize the risk of environmental pollution.
NOTA True copy of the Amalgamation of Consent to Establish
ANGUL Order bearing order No.20216 dated 09.12.2024 issued by

Respondent No.2 in favor of Utkal D & E Coal Mines is
enclosed at Annexure-R3/8.

4ﬁw/zg-:m

True copy of the Consent Order bearing order

No.14291 dated 29.07.2025 issued by Respondent No.2 in

favor of Utkal D & E Coal Mines is enclosed at Annexure-
R3/9.

True copy of the Environmental Clearance Certificate

dated 07.12.2024 issued by the Ministry of Environment,

G Scanned with OKEN Scanner
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Forest and Climate Change issued in favor of Utkal D & E

Coal Mines is enclosed at Annexure-R3/10.
That Respondent No.5 is fully aware of its obligations of

preserving the environment and to take all necessary

precautions  for minimizing environmental  pollution i
- || implementing safety mechanisms for restoration of the »
é_ / environment, \%\
/i3. It is a fact that the Respondent No.5 has been granted with the
Consent to Establish order for the aforesaid project by the é
Respondent No.2 pursuant to the field inspection report 4?\
submitted by the Asst. Environmental Scientist, State
Pollution Control Board, Regional Office, Angul. The ‘%
aforesaid report indicates that the Unit has changed the \%\
previous proposed site and a new alignment has specifically
9 V\U been selected to maximize distance from the nearby dwellings
oa/\/\/\@band minimize impact on the nearest habitations and to reduce
NOTARY
ANGUL

potential disturbance on the surrounding community. The
details of sitting criteria like distance of the proposed
Railway Siding from nearest human habitation, Health Care
and Educational Institutions, National and State Highways,
and Local Temple; potential of Air and Water Pollution due to
the Railway Siding along with the proposed remedial
measures for mitigating pollution and restoration of
environment have been narrated in the site inspection report.
The Respondent No.2 upon satisfaction of the sitting criteria

has granted the Consent to Establish order vide its order dated

G Scanned with OKEN Scanner
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It is further submitted that the very purpose of the
construction of the Railway Siding is to reduce the distance of
coal and mineral transportation by road via trucks/dumpers
and to facilitate such transfer via railway. The distance of coal
transportation via road will be significantly reduced from 40

km to 21 km (almost 50%) after commissioning of the

Sankerjang Railway Siding thereby minimizing potential risks
of environmental pollution. Also, the transportation of coal
via tarpaulin covered trucks/dumpers shall only be done as per
the guide lines of State pollution Control Board, Odisha.

5 ‘,\}} 4. That the Respondent No.3 craves the leave of this Hon'ble
el

Tribunal to add, alter and/or make any further submissions to

NOT ARY file additional documents for proper adjudication of the case.

‘ That, in the facts and circumstances stated above, the instant
application bears no merits for consideration and prayed
before the Hon’ble Tribunal to reject the petition.

16. That the statements made above in Paragraphs- 1 to 15 are
true and correct to the best of my knowledge, based on

available official records and nothing material has been

concealed therefrom.

Yoreon ks

pEpoNENT 'YV SlEEne
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VERIFICATION

I, the above-named deponent, do hereby verify that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief, based on official records.

Verified at Angul on this 127'/‘ day of May, 2026.

o R,
U/Los‘) AL
DEPONENT
W
)
Dusmanta Kumar Senapafl

NOTARY Govt of India R No-46669/25
Angut Odisha

G Scanned with OKEN Scanner
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ODISHA
N Emall ‘rospeh.angul@ospeboard.org
\‘.“.’ Wobsite : www.ospcboard.org
AN\| /4

REGIONAL OFFICE,
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA)
Piot No -§-3/3, Industnal Estale Hakimoada, Angu! -759143

No. 1€ 2 (-~ /Estt/ROSPCBIAGL/301/2025-26 Date_26-023-202G 1

From

Er R K Ekka
Regional Offcer

To
The Collector & District Magistrate,
Angul

Sub: Submission of factual report on O.A. No.201/2025/EZ filed by Pradeep
Kumar Biswal and others — Vrs- State of Odisha & others before the
Hon'ble National Green Tribunal, Eastern Zone Bench, Kolkata-reg.

Ref.  Your office letter No.971, did 26.03.2026
Sir, :

With reference to the subject cited above, please find enclosed herewith the
factual report on the aforesaid case matter of O.A. No.201/2025/EZ, filed by Pradeep
Kumar Biswal &0rs. Vrs. State of Odisha and Others before the Hon'ble National Green

Tribunal, Eastern Zone Bench, Kolkata.

This is for kind information and necessary action.
Yours faithfully,

Encl: As above
(O ye
Regional Officer
Memo No. 1537 Did. 26-03-2026

Copy forwarded to the Sr. Law Officer, State Pollution Control Board, Odisha,
Bhubaneswar for kind information.

Regional Officer J’
G
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Factual Report on O.A. No. 201/2025/EZ, filed by Pradeep Kumar Biswal & Ors.
Vrs. State of Odisha and Ors. before the Hon'ble National Green Tribunal, Eastern

Zone, Kolkata-reg.

Sl

No.

Content

Remarks

g

The project proponent had applied online consent to
establish (CTE) application for setting up of a Railway
Siding for handling an i transportation of coal of quantity
15,000 MT per day over at Sankerjang and Golabandha
Mouza Po/Tahsil: Banarpal in the district of Angul along
with tne following relevant documents.

i. Land Documents.

ii. No Objection Certificate (NOC) obtained from the

Sarpanch of Sanakerjang G.P. dtd.07.02.2024.
iii. No Objection Certificate (NOC) obtained from the

President, Galabandha Gramma  Sabha
dtd.10.02.2024.

iv. Land allotment letter of the Collector & DM, Angul.
dtd.08.08.2023.

v. Divisional Railway Manager, Khurda Road letter
dtd.30.05.2024.

L —

‘Al the Five (05) copies as

mentioned are enclosed as

Annexure-l ILILIV &V.

The .bove mentioned all the relevant documerts were
scrutinized as well as the Guidelines for Mineral stack-
yard and Railway siding prepared by the Board.

It is clarified that the sitting criteria indicates at point No.4
of the said Guidelines is only applicable to mineral stack-
yard not for the railway siding.

The Railway siding: The word Railway siding has been
defined in the said Guidelines at para-1(ii) which is read

as follows;

Railway siding: A railway Siding is a place /area which is J

Copy of the Board's
Guideline is enclosed as

Annexure-VI

11
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used 1o receive, temporary store and load/unioad material
in the rakes & dispatch material,

categorised as Green Category (SI. No.42) unit as per
the revised classification of industrial units under Red,
Orange, Green & While categories as per the direction of
CPCB dtd.07.03.2016 and SPC Board's order no. 15889
dtd.31.10.2016.

in this context, a site serification was conducted by the
Board on 01.11.2024 and after scrutiny of all relevant
documents such as NOC from the Gram Panchayat /
Sarpanch and land allotment letter from the Collector,
Angul. The Board has granted consent 1o establish (CTE)
under the provisions of section-21 of Air (PCP) Act, 1981
and Section-25 of Water (PCP) Act, 1974 in favour of the
M/s. Sanakerjang Railway Siding (NALCO Ltd.) for
handling and transportation of coal of quantity 15,000 MT
per day over a total arza of 16.23 Acers bearing 16 plots
at Sanakerjang and Golabandha Mouza Po/Tahsil:
Banarpal in the district of Angul subject to strict

compliance of certain conditions.

———————

| Copy is

enclos-e.d'_/_\d
Annexure-VIl.

Copy of the site inspection |
report is enclosed As
Annexure-Vlll & Consent |
to establish order No. 3637
dated.05.11.2024 is

enclosed as Annexure-IX

(P
Reglohal Officer

State Pollution Control Board, Angul

wogin=al Uh®

“tare potitiam (Artiy Boars

Foauier o ahae

LY e

12
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Annexure-ll

OFFICE.OF THE
SANAKERJANG ‘GRAMAPANCHAYAT

dIScRQARIGP Gl a @ISR

__/.C..[-;;ﬁ, - ,'c.v- adaae, &.-
i\ -,

QGHUW

onacs..ﬂi’/.?}j.?..‘{..... )

TO WHOM SO EVERIT MAY CONCERN NO_ (_,

ECTION CERTIFICATE OF GRAM SABHA

SAN-KERJANG: Gram Panchayat,
Bamarpalr  TEMINT
Angul District of Odisha.

Date: 07.02.2024

This Is to certify that the proposed establishment Name SAN-KERIANGE RAILWAY
$1D:14G of M/s National Aluminium Company | imked, (Totai Prafess Ares -42.11 Acres JVlllage
* SAN-KERJANG Gram Panchayat of Banarpal Tehsll, Angul District has been going to
Establish Rallway Skding for Transportation of Coal by Rallway Rack. We have discussed
among the villagers/Gram Sabha about the matters and it has been dcdded that Sankerlang
village hnduy:t have no any objection for E:iabllshment of SNA- KERJANG Raﬂw-y stdtng o

proposed by Natloml Aluminlum Company Umfttd.
In view of the above It has been fesolved that there Is NO OkJECﬁON to Gram
Panhayat for establishment of SAN: KERJANG Raﬂway Siding by M,'s Nallonal Alumrnlum

Company Umited.” M g et

.::.'-: KRR ,fwhral\hlmm‘ﬂta

. Slgnature with Shmp .o! Cram Pancharn Head {Sarpanch

v ;Wang G.P

R\

e

3
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THE
" VANAKERJANG %APA}VCHAYAT
ANPERARIGP 6.8 FITNRE

G@- aZlaaim. @.- AQRESIT
mﬁc:..ﬁf;[!?){.éﬂ ,,,,,,

TO WHOM so EVER IT MAY CONCERNNO
OBJECTION CERTIFICATE

Golabandha: Gram Pancha'yat,

Banarpal: Tehsl|
Angul District of Odisha,
Date: 07.02.2024

This Is to certify that the Proposed establishment Name SAN-KERJANGE
RAILWAY SIDING of M/s Natlonal Aluminium Company Umited, (Total Project Area -
42.11 Acres .) Village - Golabandha, Gram Panchayat of Banarpal Tehsll, Angul DIstrict
has been golng to Establish Rallway siding for Transportation ofCoal by Railway Rack.
We have discussed among the villagers/Gram Sabha about the matters and It has been
decided that Golabandha viliage Panchayat have no any objection for Establishment
‘) of SNA-KERJANG Railway Siding Proposed by Natlonal Aluminium Company Limited.

In vlew of the above It has been resolved that there Is NO OBJECTION to Gram
Panchayat for establishment of SANKERJANG Rallway siding by Mjs. Natlonal

Aluminium Company Limited. Namm J@L 0)20 Q( I)OJ’)

Signature with Stamp of Sarpanch /Gram Panchayat Head

MngG.P

(3 Scanned with OKEN Scanner
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Annexure-V/

CERTEEe LTS - oy <t g gty

GUIDELINES FOR ENVIRONMENTAL

MANAGEMENT IN MINERAL STACK YARDS
AND RAILWAY SIDINGS

16™ April -2010

ORISSA

————
\1 Y 14
N

STATE POLLUTION CONTROL BOARD, ORISSA

Paribesh Bhawan, A/118, Nilakanthanagar,Unit-VIII,
Bhubaneswar - 751 012, INDIA

(3 Scanned with OKEN Scanner
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GUIDELINES FOR PROCESSING OF CONSENT APPLICATION FOR
MINERAL STACK YARDS AND RAILWAY SIDING

Transportation, storage, loading and unloading of minerals at Stack-yards /
Railway sidings have considerable air pollution polential. These aclivities have been
brought under consent administration of the Board under RED category as per Board's
Resolution No. 3369 dt. 16.2.08. Applicalions for grant of consent lo these activities are
to be disposed of by concerned Regional Offices as per the delegated power vide
letter No. 2186 dt. 31.1.08. The Board issued guidelines to regulate slack-yards and
railwvay siding in April 2008. The Board received certain submissions from various
stakeholders indicaling certain ambiguily and operalional difficulties in implementing the
guidelines. Thus to further streamline it and to make it Implementable, a consullalive,
meeting with all stakeholders was convened on 31.10.09 and their views were
considered. In order to facilitate timely disposal of applications and to make the
procedure uniform, the following guidelines are issued. These guidelines superceed the
guidelines issued in April 2008 vide Board's letler no.9718 Dt. 24/04/08 and the
additional guidelines issued vide Board's letter no.17924 Dt.29/10/09

[ DEFINITION:

)} Stack-yard : Stack-yard means mineral stack yard over an area,
which is used to receive, store either for a short period or long period,
load / unload and dispatch minerals from the site and requires a
trading license under Orissa Mineral (Prevention of Theft, Smuggling
and lllegal Mining and Regulation of Possession, Storage, Trading
and Transportation) Rules 2007.

ii) Railway-siding : A railway-siding is a place/ area which Is used to
receive, temporarily store and load / unload material in the rakes and
dispatch materials.

iii) Cluster of stack-yards : A cluster of stack-yards means a group of
stack-yards having at least one common boundary, who enter into an
agreement among them lo remain collectively responsible to maintain
the pollution control system while operaling the.stack-yards.

(3 Scanned with OKEN Scanner
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APPLICABILITY:

i) The railway-sidings ,stack-yards and clusters of stack-yards of
minerals, which are already established and operating prior to the
date of Board's Resolution l.e 16.2.08 are required to only obtain

consent to operate from the Board.

ii) Railway-sidings ,stack-yards and clusters of stack-yards, which are
established after the date of Board's Resolution I.e 16.2.08 or, to
be established thereafler are required to obtain consent to establlsh
first and then consent to operate from the Board.

iii) For cluster of stack-yards the proponent will apply separately
deposiling prescribed fee for each stack-yard and submit all the
application in a single bunch along with original agreement and
undertaking that, they will remain collectively liable for complying to
the conditions stipulated by Board. Violation of any condition by any
one member of the cluster of stack-yards shall be lrealed as a
violation.

iv) Mineral stack-yard or railway-siding located Inside the premises of
industry / mines which are already covered under consent
administration will not require separate consent.

V) The consent granted under section 25 of Water (Prevention & Control
of Pollution) Act. 1974 and section 21 of Air (Prevention & Control of
Pollution) Act. 1981 shall be subject to Trade License issued under
Orissa Mineral (Prevention of Theft, Smuggling and lllegal Mining and
Regulation of Possession, Slorage, Trading and Transportation)

Rules 2007.

vi) The applicant can make application for consent to operate for a
minimum period of one year; however the validity of consent shall be

co-terminus with the financial year.

APPLICATION FORM : .

‘The applicant shall apply for consent to establish and consent to operale (as

applicable) in the prescribed form of the Board alongwith additional information in

the formal as.per Annexure-l.
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SITING CONSIDERATIONS (MINERAL STACK-YARD) :
Consent to Establish applications for mineral stack-yards shall be considered on

the baslis of the following sile suitability criterla.

i)

ii)

lii)

iv)

V)

vi)

The boundary of proposed sile shall be at an aerial distance of at least
100 meter from State/National Highway.

The boundary of the proposed site shall be at an aerial distance of al
least 500 meter away from Schools, Colleges, Hospitals, Archeological
monuments, and other sensilive areas.

It shall be ensured that run-off during rain from the proposed sile, any ,

water body, which is used by local people, remains at minimum possible
level.

Location of the stack-yard should be such thal there is no public
inconvenience for parking or movement of vehicles,

The applicant for consent to establish shall obtain a NOC from Sarpanch

following a gram sabha if it is proposed In a rural area or oblain NOC from
the concerned ULB in case of urban area.

In case of new cluster the proposed site shall conform to the above
stipulations for siting as a whole.

. ENVIRONMENTAL ASSESSMENT :

a)

Check list of Environmental Issues :

The following issues shall be taken into consideration for environmental

assessment.
i) Siting of facility and proximity of nearby dwellings.
i) Compatibility of the activities with surrounding land use.

iii) Need for isolating the operational areas or any additional
precaulionary measure to be undertaken.

iv) Likelihood of the malerials proposed lo be handled to create dust
nuisance.

v) Proposed dust control measures. .

vi) Storm water management system and disposal practice.

vii) Possibility of dischgrge to nearby water bodies.

18
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viil)  Bunding of slorage area and ils appropriateness.
ix)  Impact on nearby residents, beyond normal working hours.

Standa_rd conditions (RAILWAY SIDING AND MINERAL STACK
YARDS) :

The following conditions may be imposed for pollution control while
granting consent to establish / consent to operale for railway siding and

mineral stack-yards. These conditions are only indicative and not
exhaustive.

House Keeping: -

I All entry points, internal roads and loading/unloading areas must
be adequately compacted for movement of heavy vehicles by
using low permeability material and be cleaned regularly to
minimize potential of dust generation and off-site impact.

2. A boundary wall of at least 3 meter height shall be constructed
along the periphery of the mineral stack-yard 1o prevent the dust
particles from being air borne and / or getling carried away with
surface run off to nearby water bodies.

3. The height of material stack within storage areas must be kept
below the height of the boundary wall at all times to prevent the
material from being air bome.

4, All mineral storage areas containing fines or dusty materials must
be either:

. covered with tarpaulins when not in use, or
. fitted with Water Sprinkling / Dry fog systems.

5. Green belt of at least one row of trees shall be developed along
the boundary of material storage yard., in case of stack-yards and
railway siding which are located in close proximity to villages and
residential areas, a green belt of adequ:;te width between the
habitation and the stack-yard is recommended.
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Planting of trees all along the connecting road and regular grading
of such road shall be carried out to prevent generalion of dust due

to movement of dumpers/trucks.

Adequate care shall be taken lo prevent creation of ruts and pot
holes in the connecting roads.

Proper house keeping at the material slorage areas, loading &
dispatch areas, service facilities, etc., shall be practiced.

Air Pollution Control:

9.

10.

11.

12.

13.

14.

15.

16.

Dust suppression arrangement shall be provided on approach
road by using water sprinklers / mobile water tanker,

Wheel wash facilities are to be provided to minimize transfer of ~
mud from unpaved approach roads to main paved and/or public
roads,

At the material storage areas, atomized stationery mist spray of
water or conditioning of material with water shall be practiced to
prevent dust getting air borne during loading/unloading.

Sprinkler systems must be maintained and be kept in a good
operable condition at all times.

Appropriate transfer chutes shall be provided at material
discharge points at material storage areas, loading points etc., to
minimize the discharge height and spread of air borne dust,

Appropriate preventive measures shall be taken for control of fire
hazards at the stack-yard / Railway-Siding handling coal.

Smoke emission from heavy duty vehicle operating in the stack-
yard / Railway-Siding shall conform to the standards prescribed
under the Motor Vehicle Rules, 1989.

Amblent Air Quality inside the premises shall conform to the
National Ambient Air Quality Standard prescribed for industrial
and mixed used area under the Environment Protection Act, 1986.

20

(3 Scanned with OKEN Scanner



468 o

Water Pollution Control :

17.

18.

19.

Domestic effluent shall be discharged to soak pit through septic

tank conslructed as per BIS specifications.

Garland drain shall provided along the boundary wall at the
appropriate places depending upon the slope of the area, inside
the mineral stack-yard. Provision shall be made for collection of
wash waler from the garland drain and the water, so collected
shall be treated in a sedimentation tank for further use inside the
premises for green bell or waler sprinkling etc. In case of a
cluster, a common facility shall be developed, operated and

maintained by the cluster operators.

In case the wastewater contains any substance which is harmful
to the environment, the same shall be treated to remove the
substance so as to meet the prescribed norms.

Good Operating Practice:

20.

21,

23.

Speed limit of dumpers/trucks inside the premises shall not
exceed 10 kmph.

Occupiers of the stack-yard / Railway siding shall ensure that
vehicles used have valid “Pollution Under Control (PUC)"
certificate.

During transportation of material by trucks / tippers / wagons
through public roads, the vehicles shall be properly covered with
tarpaulin sheets.

Provisions of the E(P) Act, 1986 and the relevant rules framed
thereunder, shall be applicable where necessary.

The concerned Regional Officer may stipulate site
specific additional conditions, if he feels so, after assessing
ground reality and local conditions,

Annual Return : _
Every operating mineral stack-yards and Railway sidings shall submit an

annual return to concerned Regional Office in the prescribed format as

per Aﬁnexure - Il by 31" May every year incorporating the quantities
and types of materials handled during the preceding financial year (i.e. 1"
April to 31* March). Stack-yards in a cluster shall prepare individual

returns and submit those in a single bunch.

21
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smmsx. O TATE POLLUTION CONTROL BOARD, ORISSA

E"i\"ﬁ.{ Paribesh Bhawan, A/118, Nilakanthanagar,Unit-Vill,
N\ | /4 Bhubaneswar - 751 012, INDIA
ADDITIONAL INFORMATION
A.  Mineral Stack yard B. Railway Siding
Tick appropriate box

1. GENERAL INFORMATION :
1.1 Name of the applicant

Father's/husband's name
Designation
1.2 Mailing Address

e-mail
Telephone No.
Mobile phone No
Fax

1.3 Does the activity relate to :

1.3.1 New Yes No.
1.3.2 Expansion Yes No.
1.3.3 Existing Yes No.

2. SITE DETAILS :
2.1 Area of Mineral Stack-yard /Railway Siding in Sq.miSq.ft/Acre.

v Encl : Patta and/or other relevant land document,

22 Site Plot and, Village Tehsil District

Address Khata no

v' Enclose a revenue site map

Page 1 of 4
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2.3 Name of the person/ company :
(owner of the company)

24 Distance from the following fealures ( Within 500 m radius.)

Features Distance Detlails
Human settlement /

villages

Schools / Colleges

National/state highway

Hospitals 3

Rivers / Streams / Ponds

Other sensitive area

¥ Indicate these feature in the site map :

25 Length of approach road from nearest Highway (NH/SH) / Railway

connectivity / port :

26  Category of approach road to be used for transportation :

2.7 Name of the villages through which approach road from NH/SH passes
. ACTIVITY DETAILS :

3.1 Type of material to be handled :
Sl Type of material Qly. per year. Maximum storage
No. quantity at any point of

time
[
2.
3.
T ,
Page 2 of 4
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: 24

32  Mode of transport :
Incoming mode By truck/Tipper
By rake,
By tractor
Any other means.
Outgoing mode By truck
By rake, ’
By tractor 3
Any other means.
3.3 Manner of loading / unloading :
3.3.1 Manual Loading :
v Maximum daily receipt of material :
v Maximum daily dispatch of material : .
¥ Nos of people to be engaged for loading/unloading :
3.3.2 Mechanized loading / unloading : \
Type of machines Nos. Capacity
Loader, Dumper
Stacker reclaimer
. ENVIRONMENTAL MANAGEMENT PLAN :
SI. | Environmental issues * Already practiced if Proposed
No. applicable
01. | Air pollution
(fugitive dust emission)
02. | Water Pollution .
(Run off Water Management)
04. | Plantation
05. | Others

[* As applicable]

Page 3 of' 4
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CHECK LIST FOR DOCUMENTS

1. | Revenue sile map indicating all features.

2. | Patta/ Lease deed/ Agreement/ and other relevant land documents if any in

support of proof of ownership.

3. | NOC from the local bodies

2. | Permission from Railway authority for railway siding.
|
Verification : The data and information given in this form are true to the
best of my knowledge and bellef.
Date : Signature of Appllcani‘
With full name & address

Place :

[* Owner or occupier]

_ Given under the seal of organization
onbehalf of whom the applicant is signing

Page 4 of 4

(3 Scanned with OKEN Scanner



0

T TTE R RL T TTAT S
)¢

A NNBARRYS - ’LB/L"

Annexure-Vll
EPABX : 25619092562847
ALz 4 7 3 paribeshl@ ospehoard.org
-‘M“—&- Website: www ospeboard org
‘\%’,” STATE POLLUTION CONTROL BOARD, ODISHA
(Department of Torest & Environment, Govt, of Odisha)
Paribesh Bhawan, A/11S, Nilukanthanagar, Unit-VITI
Bhubaneswar = 751012

No 15889 nd-1-Con-(M) 1204 Date J1-10- 201§ |

ORDER

WHEREAS, Forest & Environment Department, Gost. of Odisha  from time to time
have categonized dillerent types of industrial units into Red, Orange, Green and Non-Polluting
depending upon the pollution potentinl  vide the Department Order No ENV 1-40
72007/6194T&E dated 24th April, 2007, ENV-1-01/2012/13131 F&E dated 16th July, 2012 and
ENV.1-822015/14 198/ F&E dated Tth August 2015 for management of consent under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981;

And Whercas, Central Pollution Control Board (CPCB). Delhi vide it's order No B-
29012/ ESS(CPAY2015-16/8383, did. 07.03.2016 has issued a direction under section 18(1)(b)
of Water (Prevention and Control of Pollution) Act. 1974 and the Air (Prevention and Control off
Pollution) Act, 1981 to all the SPCBs & Pollution Control Commitiees(PCCs) to follow an
uniform pattern of classification of industries under Red’ Gireen’ Orange’White category, which

is mandatory and binding upon State Pollution Control Board, Odisha;

And whereas to comply with the above direction of CPCB, a revised classification of
industrial unils based on the revised criteria and guidelines of CPCB was made by SPC Board,

Odisha incorporating the state specific industrial units:

And whereas, lorest & Environment Department, Govt. of Odisha vide its order No.
ENV-1-75/2016/16780F & E, did. 09.09.2016, in pursuant to the direction of CPCB, have
communicated the decision of the State Government that the orders No, Env-1/40/2007/6194/
F&E did, 24.04.2007 & No.EFav-I012201213131 F&E,  dud.16.07.2012 &  Env-I-
8272015/14198/F&E, Did. 07.08.2015 will stand revoked with effective from the date of issue of
the order by the State Pollution Control Board, Odisha in respzet of revised categorization of the

industries:

26

(3 Scanned with OKEN Scanner



474 TN

Now, therefore after careful consideration. the State Pollution Control Board, Odisha do 5%} f'\
hereby notify the following in respect of revised categorization of industrial units; e : i ‘
,’b
i The list of industrial units classified under Red (81 nos), Orange (91 nos), Green : ,;‘
(73 nos) and White (42 nos) categories is annexed. Further addition of uny new or .. ‘ ‘f
left over industrial unit’ process which are not enlisted in this revised list of Red, 3
Orange. Green and White categories shall be done following the revised criteria/ ' i
guideline of CICH; W .{_p{,—";’. .;, \;
ii. The list of industrial units under White category are hereby cxcmpk‘ﬂ f“’f’f e ;7;:’:‘::{’
obtaining Consent to Establish and Consent to Operate; AT, 7 :» e 7 7

¢f ‘e

iii.  The order of Forest & Environment Department, Govt. of Odisha vide no. EN'V'," ," " 1

-
1o

iv.

, -

Operate from this Board under Water ((Prevention and Control of Pollution) Acl. .
1974 and Air (Prevention and Control of Pollution) Act, 1981 and pay cumcnt
fees as per the notification of F&E Dept.. Govt. of Odisha vide nouﬁt,auon np
Env-1-01/2012/13123 and 13127, dated 16.07.2012 or as revised from time o’
time.

This order supersedes all earlier orders issued in this regard with immediate cﬂ'cc&. fEs , :

Encl: List of revised classification of industrial units (15 pages)

R Ko
.
4 oe
{ gS. lenet = X
3 4032 @Y
- S5 o A
= 7%
B Avo 23
. (IR Iau s T ¢ )
e
T Ry £

MemoNo.  1589€ D 31-10-2016 /By Speed Post E-Mail '3‘." o
Copy forwarded to the Lhmnmm. Central Pollution Control Board, Paribesh Bhawan,
CBD-cum-Office Complex East Arjun Nagar, Delhi - 110 032 for Kind lnformauon \\nh :

reference to the direction issued by CPCB. i } :
'\ MR 2 "

Membchecrcta - & "3' .

(58]
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TYPED COPY OF PAGE NO. 27

Now, therefore, after careful consideration, the State Pollution Control Board, Odisha do

hereby notify the following in respect of revised categorization of industrial units;

ii.

iii.

1v.

The list of industrial units classified under Red (81 nos), Orange (91 nos), Green (73
nos) and White (42 nos) categories is annexed. Further addition of any new or left over
industrial unit/processs which are not enlisted in the revised list of Red, Orange, Green
and White categories shall be done following the revised criteria guidelines of CPCB;
The list of industrial units under White category are hereby exempted from obtaining
consent to establish and Consent to operate;

The order of Forest & Environment Department, Govt. of Odisha vide no. ENV-1-
82/2015/14198/F&E dated 7™ August 2015 exempting the green category of industries
from Consent Administration of this Board Stands revoked;

The industrial units now as per the revised classification under Red, Orange, and Green
categories are required to obtain Consent to Establish and Consent to Operate from this
Board under Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention
and Control of Pollution) Act, 1981 and pay consent fees as per the notification of F&E
Dept. Govt. of Odisha vide notification no. Env-1-01/2012/13123 and 13127, dated

16.07.2012 or as revised from time to time.

This order supersedes all earlier orders issued in this regard with immediate effect.

Encl: List of revised classification of industrial units (15 pages)

By order of Chairman

Sd/-
Member Secretary

Memo No. 15890/ Dt. 31.10.2016 / By speed Post / E-Mail

Copy forwarded to the Chairman, Central Pollution Control Board, Paribesh Bhawan,

CBD- cum — Office Complex East Arjun Nagar, Delhi — 110 032 for kind information with
reference to the direction issued by CPCB.

Sd/-
Member Secretary

27A
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MemoNo. |5891 _ m N-I10- 0lg

Copy forwardal 1o Principal Seeretary, Forest & Environment Dept., Govt, of Odisha for

kind information and necessary action.
# T ,A\u.

Member Secretary

MemoNo. [ D89 M. 3)-10- 2016

Copy forwarded 1o Principal Sccretary, Industrics Department’ MSME Dept./ Steel &
Mines Dept./ Energy Dept/ Housing and Urban Dept./ Health & Family Welfare Dept/
Agriculture Dep*./ Works Dept.” Water Resources Dept.” I'& ARD / Fxcise Dept./ Commerce &
Transport” Textile & Handlooms’ CMD, IPICOL/ CMD, NDCO” Special Secretary P&C Dept/
Director, Factory & Boilers, Govt. ol Odisha for information and necessary action.
P s

Mcember Secretary
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Revised classification of industrial units under Red, Orange, Green and
White categories as per direction of CPCB, dtd. 07.03. 2016

Y 'l ‘ ""_’.
1 »

Red Category

L Air?)ods and Commercial Air Slﬁps

2 Alu—n_ﬁ—niam Smeller

3. Asbestos and asbeslos based industries
4

5

Aulomobile Monufcctunng (integrated facilifies)

. | Automobile servicing, repaiing and painting (excluding only F::e1 .,"v:.-’.z-'ﬁ
- (s

dispensing) having waslewater generation 100 KLD or more. e it &f',:‘:'*‘s;
- ., ! '. ;;t':;;:(‘f'._d'.ﬁ;;:
6. Basic chemicals and electro chemicals and iis derivafives mcludmg '-".,"-,,‘;7‘;..‘.‘,‘_";,;'

; manufaciuring of acid. B SRR
| BRI & SN 5 A
i —— —--o-——-ﬂ\ "._'?' & 2 ‘
7. Buuldnng ‘and construction project more than 20,000 sq.m built up orao ‘;,‘-:‘-3 $he ¥
having wastewater discharge more than 100 KLD. ST R S AT ;1'1

SO o S TR Tt v
8. |Cemenl ERDEH | ,'-_:;'fi-j}};: V3
9. | Ceramics and Refractories (More than 12 Tons / day coal consumption ri”._.n
10. | Chioro Alkal pEEER Akl o

; e e ST 14,
11. | Chlorctes, per-chlorates & peroxides P SN ALY

4 s A‘Al‘:‘.,'..r'\(t-:

12. | Chlorire, flucrine, bromine, iodine and their compounds. ~”f j.f‘,;:.;
13. | Coke making. liquification, coal tar distillation or fuel gas making. . ,‘:‘..'Jf
14. | Common Effluent Treaiment Plant (CETP)/ Common Sewage Treotmeﬁt f,’j
Plant RN DTt
15. | Common Hazardous Waste Treatment, Storage, Disposcl‘.-fcé:‘@? :»j*’{;ﬁ
(CHWTSDF) ",3‘.(5.-& if
g e
14, | Common Solid Waste Management facility (CSWMF) as per thq4§_§§!‘s‘_3;g§\t\‘
Waste Management Rules, 2016. T SR T aay

Y7 Lob.p.er Smeller oy
?"

s, ] DG Set of capacity (> 5§ MVA)

"19. | Disfillery (Molasses/ grain / yeast based)

| 20. 1 Dyes and Dye- Infermediates

- P N
TR “g{.—’\"' ,‘};

e ;;:—;-‘ fs&;%
5 State Pollution Control Board, Odisha Page 1 o#xs~ ea \fil.‘"r

4

S

.n\{ ‘x w
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Red Category

s.. |
No. | PR i i OSR —_—
21, \ Fermentation industry including manufacture of Yeasl, Beer, Distillation

of Alcohol extra Neutral Alcohol having wastewalter discharge more
than 100 KLD

22. Ferrous / Non ferrous metal extraction ((i) more than 1 Metric ton / hour

secondary production, (i) lead secondary production, (i) Induction
furnace followed with AOD

23. | Ferti!ize; ibﬁsic) lexcludirﬁ lormulol_igri)‘_'

|
qr 24. | Fiber glass production and processing (excluding moulding)

l - - B
lr25. | Fire crackers manufaciuring and bulk storage facilities

. ' Foundries with production capacity more than 5T/hour and more,
‘ coal/coke consumption more than 500 kg/hr,

\ 27.  Gold and siver smithy -purification with acid smelling operafion and

‘ sulphuric acid polishing operation having more than 1 liter of sulphuric
' acid / nitric acid per month.

"Health-care Establishment (as defined in BMW Rules, 2016) whose |
"‘ wastewater is more than 100 KLD or with incinerator.

29. | Holels having overall wastewater generalion @100 KLD and more.

30. | HydrT) Cyanide Acid and its derivatives

31. | Industrial Carbon including electrodes and graphite blocks, activated

\. _carbon, corbon biock
32. 1 Industrial or inorganics gases namely (a) chemical gases like acelylene,
| hydrogen. chicrine. flourine, ammonia, sluphur dioxide, ethylene,
hydrogen sulphide. phosphine, (b] hydrocarbon gases like methane,
butane. ethane. propane.
33. | Industry or process involving mefal surface trectment or process such as
" pickling/ electropialing / paint stipping / heat treatment using cyanide
'path / phosphating or finishing and anodizing / enamellings /

i | glavanizing. B

34. | Industies engaged in recycling / reprocessing / recovery / reuse of
lHozordous waste under Hazardous and Otfher Wasltes (Mancgement
and Transboundary Movement) Rules, 2014-
1 (A) Spent cleared metal catalyst containing copper, Spent cleared
\ metal catalyst containing zinc

(B) Spent c_c;to!yst corﬁéigi;g nickel, cadmium, zinc, copper, or.sa\.k?
vanadium and coball.

;;; state Pollution Control Board, Odisha Page 20f15
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No. a2
" T|c) bismantlers Recycling Plants - Components of waste elecfricohcnd &

electronic assembles comprising accumulators and other batleries
included on list A, mercury-swilches, Ilvcfed glass culets. from | Sy
cathode-ray tubes and other activated gloss and PCB-capacitofs of | 473
any other components contaminaled wilh Schedule-2 consmuenfs '
f (e.g.. cadmium, mercuty, lead polychlorinated biphenyl) 1o an extent ):_f
that they exhibil hazard characteristics indicated in part C of thls i 2

' _schedule. j
1 (D} Lead acid battery ploies and other lead scrap / ashes / rPsidueS : ;

Lad e 31
...... < 1§ . :
Sl Reg 50;8900’ o i

’
PN 4
L -~

nol cuvered under batleries (Management & handling) Rules,: zbbir.,,, {fgf' : 1

},'qﬁ 1r’

[Battery scrap. namely: Lead battery plates covered by ISRI, Code:..;- 3
Word "Rails” Battery lugs covered by ISRI, Code word "Rakes”. Scrap At k_'

! dromed/ dry whiie intact, lead batteries covered by ISRI, Code Wordi'f‘:’*;:‘,m‘ ol
"rQins’. ‘_;, 'Jz{g;,g' i v

.

»»e”,

(E) lntegtoted Recyclung Plants - Components of waste elecmcqbpﬂd.‘ ~.; S
electronic assembles comprising accumulators and other baftekor :}"-)w;_*""q' ’;,
included on list A, mercury-switches, activated glass cullels - frmn.fp-"’ f..f,~
cathode- ray tubes and other activated glass and PCB-copccdors OF L;f?,v “«
| any other component contaminated with Schedvule 2 consMueﬂ?s- -,;,_“Q_‘;-.\.,}
(e.g.. cadmium, mercury, lead, polychlorinated biphenyl) to an exterf' . “'-’“{"_ 2

A ._".

-
-

 that they exhibit hazard characteristics :ndncoted in part C ov thrs
| schedule. :

35. [ Inseclicides / fungtCudes / herbicides / agrochemical formulation.

36. |Indushicl Estates/ Parks /Complexes/ Areas, Exporl Processing - : A

[ | (EPZs), Special Economic Zones (SEZs), Biotech Parks ' g ,

| 37. | Iron and steel (involving processing from ore / integrated stesl plan} i

ond or Sponge Iron units. RSO R I ARt

38. |Isolated storcge of hazardous chemicals (os per schedule a
manufacturing, storage of hazardous chemicals Rules, 198?;"". _j
,cmended) RN

39. Loborolovy chemicals involving disfillation and purification proce:s, '

40. | Lead acid battery- manufacturing (excluding assembling and cho (sg ¥
of lead acid battery in micro scale) : oz .i~v:1:r'.. :

41. | Lead manufacturiag including smelting

7 Erotry ~ -
| 42. Monufcciunng of Glue and Gelatin
43.
;'_421
! | and hcndhng activities.
S, - s e
\337 State Pollution Control Board, Odisha @SE@{[ ' %
AL
g B
RIS
.‘;C;;&“

R FAF PRI Py
RN AORN g .
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SI.

NO.

Red Category

(c) Dismantlers Recycling Plants- Components of Waste electrical and electronic
assembles comprising accumulators and other batteries included on list A, mercury-
switches, activated glass culets from cathode-ray tubes and other activated glass and
PCB capacitors or any other components contaminated with schedule-2 constituents
(e.g., cadmium, mercury, lead polychlorinated biphenyl) to an extent that they
exhibit hazard characteristics indicated in part C of this schedule.

(D) Lead acid battery plates and other lead scrap/ ashes/ residues not covered under
batteries (Management & handling) Rules, 2001 [Battery scrap, namely; Lead
battery plates covered by ISRI, Code word “Rails” Battery lugs covered by ISRI,
Code word “Rakes”. Scrap drained / dry white intact, lead batteries covered by ISRI,
Code Word “rains”.

(E) Integrated Recycling Plants — Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A, mercury-
switches, activated glass culets from cathode — ray tubes and other activated glass
and PCB-capacitors or any other component contaminated with Schedule 2
constituents (e.g., Cadmium, mercury, lead, polychlorinated biphenyl) to an extent
that they exhibit hazard characteristics indicated in part C of this schedule.

35.

Insecticide/ Fungicides/herbicides/agrochemical formulation

36.

Industrial Estates/ Parks / Complexes/ Areas, Export Processing Zone [EPZs],
Special Economic ZONES [Sezs], Biotech Parks

37.

Iron and Steel (involving processing from ore / integrated steel plants and or Sponge
Iron units.

38.

Isolated Storage of hazardous chemicals (as per schedule of manufacturing, storage
of hazardous chemical Rules, 1989, as amended)

39.

Laboratory chemicals involving distillation and purification process.

40 .

Lead acid battery — manufacturing (excluding assembling and charging of lead acid
battery in micro scale)

41.

Lead manufacturing including smelting

42.

Manufacturing of Glue and Gelatin

43.

Manufacturing of lead glass

44.

Manufacturing of explosives, detonators fuses including management and handling
activities.

31A
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No. - Jt_ed Colegor).' | L

I"45. | Manufactuiing of lubricaling oils, grease and pelroleum based
producls.

46. | Manufactuing ol Paiils, varnishes, pigments & infermediales
(excluqu blending / mixing)

a7. | Milk processes and dairy products (infegrated projects)

48. Mmmg 'ond'ore b'e»n.«;thoWon

49. | Non-alcoholic beverages (soff drink) & bollling of alcohol / non-
' alcoholic produclts, where waslewater generation is more than 100
lKLD

50. [ Nucleor power plant T

51. | Oil and gas extraction including CBM [offshore and on-shore exiraction
| through driling wells)

§2. | Oil Refinery (Mineral oil or Petro refineries)

53. | Organic Chemicals manifacturing

54. | Parboiled Rice Mills having wastewater more than 100 KLD and/or Fuel
| consumption more than 12 T/Day.

| 55. | Pesticides (techméol} (excludmg formulation)

56. | Petrochemicals manufacluring (including processing of Emulsions of oil
and water)

57. | Petroleum products / crude oil storage and transfer excluding cross
country pipeline.

58. | Pharmaceuticals -

59. | Pharmaceuticals (R&D purpose)

0. | Phosphate rock processing plans

61. Phosphéka;s— & ils compbunds

2. | Photographic film and its chemicals
|

63. | Ports and harbor, ietties and dredging operations.

64. | Power geneatri_ori plant (Except wind and solar renewable power
plants of all capacities and Mini Hydel power plants of capacity
<25MW)

g“; State Pollution *.ontrol Board, Odisha Page 40f 15
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’?r Red Category
No . s
TProcessc—:s unvolvmg 4 chlorinaled hydrocarbons. i

1 66  Thulp & Paper (Large-Agro + wood), Small Pulp and Paper (AQ’U bosed e

| ' wheat straw / rice husk)
87, iPulp & Paper (waste poper based with bleaching process !o

monufocluw writing and prinling paper)

63. 3 | Pulp ‘& Paper (v\'a.s.le— paper based without b|eoch|ng- proces& ‘lq

! manufacture Kiatl paper) ‘
"69. | Railway locomotive workshop/ integraled road transport works;g'op / ' e %

| Author'zed service centers, el

70, Shap Breaking Industries.

71, | Slaughter house (as per nofification S.0. 270(E ), did. 26.03. 2001 Haish?
I meal processing industries, bone mill, processing of animal homf it Q 3%
i and other body paorls. :

|
72. [ Sugor (Exclud:ng Khondson)

73. tdynthehc Detergents "and soaps [excluding formulation)
wastewater generation more than 100 KLD

| 74. ~Synthehc hbelsmcludmg rayon, tyre cord, polyester filament ya.n

75. l Tanneries

76. | Thermal Power Plants

| 77. Township and area development projects covering an area more th’o"'t S
_____orequal o 50 Ho. Or built up area more than or equal to 1 5k:kh sdfh:_( { AN

78. Vegetobic oil manutacturing including solvent extraction and refneqf 7435 .ﬁ;‘gi
| _hydrogenaled oils having wastewater generation more than 100 KID‘ TREA

| 79. | Water softening and demineralized plant

|
l[ 81.  Zinc Smeller

- Orange Category : .
| 1. | Aluminium & copper exiraction from scrap using oil fired fumoca M,_
‘ process only) A .

_—————.— e ———

7 jAutomobdé serwcnng repairing and painfing (excludmg e
dispensing). where wastewaler generation is less than 100 KLD. ¢

| 3. | Ayurve'dnc ~and homeopolhnc medicine

“,’ State Pollution Control Board, Odisha

(3 Scanned with OKEN Scanner



TYPED COPY4&A‘NO. 33

SI Red Category

NO.

65. | Process involving Chlorinated hydrocarbons.

66. | Pulp & Paper [Large — Agro + Wood], Small Pulp and Paper (Agro based wheat
straw/ice husk)

67. | Pulp & Paper (Waste paper based with bleaching process to manufacture writing
and printing paper)

68. | Pulp & Paper [Waste paper based without bleaching — Process to manufacture kraft
paper]

69. | Railway locomotive workshop/ integrated road transport workshop / Authorized
service centres.

70. | Ship Breaking Industries.

71. | Slaughter house (as per notification S.O. 270€, dtd. 26.03.2001) and meat
processing industries, bone mill, processing of animal (ILLEGIBLE) and other
body parts.

72. | Sugar (Excluding Khandsari)

73. | Synthetic Detergents and soaps (excluding formulation) having wastewater
generation more than 100 KLD

74. | Synthetic fibers including rayon, fyre cord, polyester filament yarn.

75. | Tanneries

76. | Thermal Power Plants

77. | Township and area development projects covering an area more than or equal to 50
Ha. Or built up area more than or equal to 1.5 lakh sq. m

78. | Vegetable oil manufacturing including solvent extraction and refinery/hydrogenated
oils having wastewater generation more than 100 KLD:

79. | Water softening and demineralized plant

80. | Yarn/Textile processing involving any effluent / emission generating processes
including bleaching, dyeing, printing and colouring

81 Zinc smelter

Orange Category
1. Aluminum & Copper extraction from scrap using oil fired furnaces Ind. process
only)

2. Automobile servicing, repairing and painting (excluding dispensing), where
wastewater generation is less than 100 KLD.

3. Ayurvedic and homeopathic medicine
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: ' 486 a5 534
2 rOJ S,
8 Orange Calegory e

NO. I e ’ '.',."- 0&

4 Bakery & Confectionery units with production capacity >1 TPD (with | * "7,;?-‘.'"

ovens / furnaces) LG o

| H Brickfields excluding Hly ash brick manulfaciuring using lime process. AR,

. Building and conslruction project more than 20,000 sq.m buill up area. § ¥ ‘

] (wastewater discharge uplo 100 KLD) PR

7. | Cashew t1ut§r?q<:e§$in§ ' r Z"

8. | Ceramics and Refraclories (coal consumplion less than 12 fors per |

k doy_) - PR O as —n'ﬂ-:‘-
9. Chanachur and ladoo from puffed and beaten rice (muri and shirg) '
using husk fired oven,

710 | Chiling plant and ice plant using Ammonia %
' 11. | Coal briquetling
12. CBdTwos_heTiei_.___ SR
13. | Coaled electrode manufaciuring Sl g
oudisishole s dob e tiblicadis R
4. | Cofifee seed processing ‘
15. I1Compo“c_!_ciis—éﬁcompuIer floppy and cassette manufacturing / Reel |~ +
: manufacturing. S g
16. | Cotton spinning and weaving ( Medium and large scale) 3
17. | pgiry and dairy orogucts (Small scale) : S0
18._ | DGse’ [>IMVAbUI<5MVA] iy S
| 19. | Dismantiing of roliing stocks (Wagons / Coaches) b i /
20. | Dry cell baltery (Excluding manufacturing of Elecirodes) & Assembling | * . -
and charging of acid lead battery on microscale. 2 i ~_‘}
| 21. Dry coal processing. mineral processing. indusiries involving ore b Ty
- | sintering, pelletisation, arinding and pulverisation 3
72 | Dumping of Ash/ Char /Slag / Other Non hazardous industrial waste } - @ o
P outside the factory premises (including mine void / or low lying area | ~< :
: filling) o B,
23. | Fermeniation indusiry including manulaciure of yeast, beer, distillation A
3

 of alcohol (Exira Neutral Alcohol) (Wastewater discharge upto 100 KLD
24. | Ferrous and Norr fer.ous melal exlraction involving different furnaces
through melting, refining. re-processing, casting and alloy-making.
{Secondary production upto 1 Ton / hour excluding lead) ke
25. | Fertilizer (granulalion / formulation / blending only) oyt
"26. | Fish feed. poullry feed and cattie feed L b

" 27. | Fish Ionding centre

t = — = :

| 28. | Fish processing and packing (excluding chilling of fishes) sndends
%’; State Pollution Control Board, Odisha page.s of 15 .. 3 ‘ ‘\.
o8y
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N Orange Category
| No.

29. | Flakes from rejected PET oollle
30. :FBbm_monufoctuning

31. | Food and food processing including fruils and vegetable proc

32. |Forging of ferous and non- ferrous melals (using oil and 90572”

s

o4
e.3
2

_\fumoces) i
33, Formulation/pelielizaton of camphor tablels, naphthalene boﬂﬂrdm -
L __.lﬁzonph.@r. / naphthalene powders K A

e "',";' - i
34. | Glass ceramics. earlhen potteries and file manufacturing using oft-ayid 7 97
.lgos fted kilns. coafing on glasses using cerium fi o
I magr.sium fluoride elc.

| 35. | Gravure printing, digital printing on flex, vinyl.

' 36. | Health-care Eslablishmen (as defined in BMW Rules, 2016) his

—__waslewater generation upto100 KLD and without incinerafor,
| 37. | Heat freatment using oil fired furnace (without cyaniding) ...

— e ——

| 38._ Hot mix plants
39. | Hotels (<3 star) or hotels having >20 rooms and less than 100 rooms.~

A"

' Holels having more than 20 rooms ana wastewater generation: jds%

fhan 100 KLD and having coal or ol fired boiler. (Hotels with mor ; th;cﬁ:;'; ok

i f 20 rooms with wastewater generation <10 KLD and without any Bees

. and no generation of hazardous waste will be under Green Categey
40. | lce cream R
| 41, | Incinercﬁor] plants :
| 42. | Industries engaged in recycling / reprocessing / recovery /-reyike:
' - Hazar'ous Waste under Hazardous and Otker Wastes (Manageme
Ii and Transboundary Movement) Rules, 2016 :

‘ ' (A) Paint and ink sludge/ residues

| (B) Brass Dross, Copper Dross. Copper Oxide Mill Scale, Copper R';Q*
i f Cake and Residues, Waste Copper and Copper Alloys In_ Sispisks
] { form, Slags from copper processing for further processlng':of‘.'. i3
; : Insulated Copper Wire, Scrap / Copper with PVC sheathing inGlHfing
,= f ISRI-code material namely "Druid" Jelly filled Copper cables, Zinc :
‘ ! -Hot dip Galvanizers SLAB, Zinc Dross-Bottom Dross, Zinc Ash / Skimiein “'—‘fa'g‘

¥
Yo
-

~

5
$5

-~

| arising from galvanizing and die casting operations, Zlnc.»'n' ;dl‘rw
e WS

‘ 1 Skimming / other zinc bearing wastes arising from smelting an.qgf; "é"*f
| l Zinc Ash and residues including zinc alloy residues in dispersible for. -
I

' | tim=,

{ {C) Used oil or waste oil - As per specifications prescribed from 4

Fankin} .
Saay State Pol
ey tate Pollution Control Board, Odisha
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TYPED COPY OF PAGE NO. 35

SL

No. Orange Category

29 Flakes from rejected PET bottle

30 Foam manufacturing

31 Food and food processing including fruits and vegetable processing.

32 Forging of ferrous and non- ferrous metals (using oil and gas fired furnaces)

33 Formulation/pelletization of camphor tablets, naphthalene balls from camphor /
naphthalene powders

34 Glass ceramics, earthen potteries and tile manufacturing using oil and gas fired kilns,
coating on glasses using cerium fluorides and magnesium fluoride etc.

35 Gravure printing, digital printing on flex, vinyl.

36 Health-care Establishment (as defined in BMW Rules, 2016) having [partially
invisible] wastewater generation upto 100 KLD and without incinerator.

37 Heat treatment using oil fired furnace (without cyaniding)

38 Hot mix plants

39 Hotels (<3 star) or hotels having >20 rooms and less than 100 rooms. Hotels having
more than 20 rooms and wastewater generation less than 100 KLD and having coal or
oil fired boiler. (Hotels with more than 20 rooms with wastewater generation <10 KLD
and without any boiler and no generation of hazardous waste will be under Green
Category)

40 Ice cream

41 Incineration plants

42 Industries engaged in recycling/reprocessing/recovery/reuse of [partially invisible]

Hazardous Waste under Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 :

A) Paint and ink sludge/ residues

(B) Brass Dross, Copper Dross, Copper Oxide Mill Scale, Copper Reverb [partially
invisible] Cake and Residues, Waste Copper and Copper Alloys in dispersible form,
Slags from copper processing for further processing or refining, Insulated Copper
Wire, Scrap / Copper with PVC sheathing including [partially invisible] ISRI-code
material namely "Druid" Jelly filled Copper cables, Zinc Dross / Hot dip Galvanizers
SLAB, Zinc Dross-Bottom Dross, Zinc Ash / Skimming arising from galvanizing and
die casting operations, Zinc ash / Skimming / other zinc bearing wastes arising from
smelting and refining, Zinc Ash and residues including zinc alloy residues in
dispersible form.

35A
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‘ (C) Used oil or waste oil - As per specifications prescribed from time to time.




489 B
- I
S Orange Calegory i
No. | L 4
43. | Indusiry or processes invalving foundry operations. (less than 5 T/hour . 5 %
| and coal consumption less than 500 kg/hr) 4
44, -.! Jute processing withcul dyeing e X
ONPORORN | | = o — —_— — o LA "‘:L-:‘
45 | Lime manufactuing (using lime kiln) Dl a0
e g  Paver prpemey [ T R y B 4
46. | Liquid lloor cleaner, black phenyl, liquid soap, glycerol mono-sieorate_-é5{-7.;:;.;‘;,"%,};;
| manutacturing. w..' Tid }
47, f"Monb'ldElu?ing of Pasled veneers [using gos fired boiler or thermic fluid | 2o il .
' heater by sun drying) (Coal fired boiler only) e ‘
| 48. | Manufacturing of glass (excluding lead glass)
49. | Manulacturing of iodized salt from crude/ raw sall .; SRR A
e e + e et e et e e ————— o ] Lo X
'l 50. ‘Monufocturing of mirror from sheet glass yrfiAan 2o
iy S
i"SI. | Manufactuiing of mosquito repellent coil W
| 52, Manulacturing of Siica gel aae
83. , Manufacturing of Starch/Sago ; ?
54, ’Mcnufocfu:ing tooth powder, toothpaste, talcum powder and other
| cosmetic items. 2 _
55. j Mechanized laundry using oil fired boiler Ery e
I 56. | Modu.ar wooden furniture from particle board. MDF<swan limber etc. : Z
' Ceiling tiles / partition board from saw dust, wood chips etc., and other § .- Rapee- 1y
" agricultural waste using synthetic adhesive resin, wooden box making W e
i (with boiler) 7] S
57. | New highway construction project i
58, | Non-ulcoholic beverages (soff drink) & botting of alcohol / non- A
| " alcoholic products. where wastewater generation is less than 100 KLD " e
fm————r—— = TR | : ——
59. | Paint blending and mixing (Ball mill) Nerkge s
e —— g
60. rPoints and varnishes (mixing and blending) e
T S T T R S R T P ¥,
4. | Parboiled Rice Mills, where wastewaler generation is up 1o 100 KLD | - - 2=
| : and/or Fuel cgn_supw_gtjgn less than 12 T/Day. i ;_.--;t-:*:: ’V“},.A
| 62. Tﬁhormoceuﬁcol iormulation for R&D purpose.(for sustained release /°* ;;fj 5:‘
; exlencad release of drugs only and not for ccmmercial purpose) 8 e e
§ ?:}:i"
i:;ti State Pollution Control Board, Odisha PageBof1s . ), ; { b
Tt ety
L
:.'.'.__'.:'\“:-:'ﬂ .
AR ¢
s . -;:';:.".'
RN B AT
R LAY
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_-sl- ; = .‘ nk E ﬂ gory
No. | wrlhcd” ed &,
o cluding Veener and Laminate) N !,m,;.

63. | Ply- boord manufacluring (in $ ;,,.

=
N ,m
| boiler / thermic fluid heater (W'”‘OU' 'GSM) ' oducts e S
| I . ; ‘,0' tw B o
64, |Polable Giconol (IMFL) by blending. botlling of alcohol p foie
: e

{ 65. -i Printing 1 ink manutacluting

;' 6. | Printing o elching of glass sheel using hydrofluoric acid.
67. Pnnm"m pless o il L i ‘
&% on (igkETE
68.  Producer gas plant using ‘conventional up driff coal gasifica: Q,;ﬁ K473

lo roling mills, glass and ceramic industry. refractories for d.‘_.-
fuel supply) i

%%, | Reprocessing of waste plastic including PVC

70, | Relling mill {oil or coal fired) and cold rolling mill.

71, Ish o) bunlding

72 silk screen printing. sari printing by wooden blocks (with bonler) R s

73.  Sportsgoods

o c—

" 74. | Spray painting. pain! ookmg paint shipping.

75. | Steel and steel products using various furnaces like blast fumoce / opéa-, ’&'_ »
hearth furnoce / induction furnace / arc fumace / submerged b{c :

! _furnace / basic oxygen furnace / hot rolling reheated furnace. I | :';-
76.  Steel furniture. Almirah, Gill Manufacturing (Dry mechanical processi-‘.' % ’31,9 . 2

with sproy pounhng

— g - e———e ———

| 77. Stone crushers

'79.".Synthehc detergents and soaps (excluding formulohon)
wastewater generation is upto 100 KLD

' '80-.- Synithetic resins

;-él T Synthehc rubber excluding moulding

P ——y -

82. Tea processmq ‘with boiler

A—Efi-."' Tephlon based producls

p— —

84. Thermocol monufoctunng (with boiler)

85 Thermometer monufocfunng

’\37} State Pollution Control Board, Odisha
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TYPED COF4C9>45E NO. 37

I\SI:;. Orange Category

63 Ply-board manufacturing (including Veener and Laminate) with oil fired boiler /
thermic fluid heater (without resin plants)

64 Potable alcohol (IMFL) by blending, bottling of alcohol products.

65 Printing ink manufacturing

66 Printing or etching of glass sheet using hydrofluoric acid.

67 Printing press

68 Producer gas plant using conventional up drift coal gasification (linked [partially
invisible] to rolling mills, glass and ceramic industry, refractories for decentralized
[partially invisible] fuel supply)

69 Reprocessing of waste plastic including PVC

70 Rolling mill (oil or coal fired) and cold rolling mill.

71 Ship building

72 Silk screen printing, sari printing by wooden blocks (with boiler)

73 Sports goods

74 Spray painting, paint baking, paint shipping.

75 Steel and steel products using various furnaces like blast furnace / open [partially
invisible] hearth furnace / induction furnace / arc furnace / submerged arc [partially
invisible] furnace / basic oxygen furnace / hot rolling reheated furnace.

76 Ste':el‘furniture, Almirah, Grill Manufacturing (Dry mechanical process) with spray
painting

77 Stone crushers

78 Surgical and medical products including prophylactics and latex.

79 Synthetic detergents and soaps (excluding formulation), where wastewater generation
is upto 100 KLD

80 Synthetic resins

81 Synthetic rubber excluding moulding

82 Tea processing with boiler

83 Tephlon based products

84 Thermocol manufacturing (with boiler)

85 Thermometer manufacturing.
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| processes.

87, | Translormer tepaiing/ manulaciuring (Dry process only)

S

88. [ Tyres and tubes vulcanization/ hot retread

86. 3T056i:‘<.:6 products 7in’tludﬁin§.c750reﬂes “and lobacco / oplum!’

89 | Vegelable oil manufaciuring including solvent extraction and refinery /|2,

SL. | » Rt s
No. Orange Calegory ' .,l"‘,";\ *;'-»Qf-;gij?

.l,
| . . M U & 0>
. hydrogenated oils. where waslewater generation is upto 100 KLD AT
' 90. | wasting of used sana by hydraulic discharge N &
' — ———— — - . - »-wln,qxﬁg'*

91, | Wire drawing and wire rﬁweniﬁg

Green Category T

1. | Aluminium utensils from  Aluminium Circle by pressing only (Dry .2 .'-_

T Avurvedic & Homeopathic medicines (without boiler)

N

' Mechanical Opeiation) _,;v{,'»_ A

Bakery /confectionery / sweels producls with production capacity <1

I
| TPD (with Gas and electical oven) |0ty

oW

"Bi-axially oriented PP film clong with metalizing operations.

_T_
|

“Biomass briquettes {sun drying) withou! using foxic hazardous wastes.

Lol

| mixing.
A

i.l

o '.}-'
e Pt
A4 LR
- -‘ e
. 2 -

| Blending of melamine resins & different powder addifives by physical ! v

i 7. | Block -.IGking for printing

8. | Bross and bell metal ulensils from ciicles (dry mechanical operation 4351

i | without re-rolling facility) HOE DY
9. | Bulk cement terminal

* ! - i

' 10. | Candy &

11, | Cardboard / corugaled box & Paper products (excluding paper of 2

j ' pulp manufaciuring and wilhout using boilers)

12. torpenﬂ 2 wooden furniture manufacturing (Excluding saw mill) with |
the help of electiical (motorized) machines such as elecirical wood | |

' planner, steel saw cutiing circular blade elc. ;
| 13. | Carpeniry exauding saw mill and excluding motorized machines. - “_,”;:;‘
e e UeING. O : , i i N0

14. | Cement products (without using asbestos / boiler / steam curing) like { =~ - L7

| pipe. piliar. jaffery, well ring. files etc.) should be done in closed| .Y,

L ’. A
b, Y,

' covered shed to conlrol fugitive emissions

UNSR—— — — —

“ % srate Pollution Control Board, Odisha

s

.»n,"‘.‘._"c. 7‘ o
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. [_ Green Category . ‘,’ ‘B{', %
NO. - 5 ‘ii !" ¥ %3 "." 0y
I' 15. | Ceramic colour by mixing & blending only (not using bO“eﬁf“‘z‘:?:“‘ & «’&tiﬁ:r:
f | waslewater recycling process) Y 'Z-Q)‘\T?";;}f""
16, | Chiling plant, ice making and / or cold slorage (wllhogtr;)j«!_‘i}? 4 <
__Ammonia) Ear
17. | Chuda mill
‘_IS—’EO recovery o
I"—I9.- Coke briquethng (‘su*n drying)
‘—"’b "Cotton spummg and weaving (Small scale)
] -2‘1‘|>Cuthno smng ond pohshung of marble stone
T?f_ Dal Mils
23, | Deco:otion of ceramic cups and plates by electric furnace
24, D:gntol punhng -.o‘r;-i;VC clothes
25, Distilled waler (wdhout boiler) with electricity as source of heaf
' 26. |Emery powder (fine dust of sand manufacturing) I ,
' 27 [Facilty of handiing. storage and fransportation of food grains in bu},k o 130 S
j 28 \ Flour mills (Dry process)
| 29. 'Fly osF’é—xpé-r? fré?ﬁaor? and disposal facilities
}'—30.#. Glass, ceramic, earthen potteries, tile and tile monufoctunng usmg
rL  electrical kiln or ot involving fossil fuel kiln. , ) :
b— —— —=1 “-c:
:‘ 31. 'Glue from starch (physical mixing) with gas / electrically operaiey.
oven/ boiler. AR
32.  Gold and silver smilthy (purification with acid smelting operation ctrygi'
sulphuric acid polishing operation) using less or equal to 1 r fr
suiphuric acid / nitric acid per month
| 33. | Gronife Polishing Units 3
S ot ¥
3%, | Heat treatment with any of new technology like ultra sound prob@ LK
‘ induction hardening, ionization beam, gas carbunizing etc. fa BE
|35, 1 Hotels upto 20 rooms & wilhout boilers and wastewater generof' o:‘: l's‘j

e s .
"‘.~nh —v\‘\ .
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TYPED COPY OF PAGE NO. 39

SI. No. Green Category

15 Ceramic colour by mixing & blending only (not using boiler and [partially invisible]
wastewater recycling process)

16 Chilling plant, ice making and / or cold storage (without using [partially invisible]
Ammonia)

17 Chuda mill

18 CO:2 recovery

19 Coke briquetting (sun drying)

20 Cotton spinning and weaving (Small scale)

21 Cutting, sizing and polishing of marble stone

22 Dal Mills

23 Decoration of ceramic cups and plates by electric furnace

24 Digital printing on PVC clothes

25 Distilled water (without boiler) with electricity as source of heat

26 Emery powder (fine dust of sand manufacturing)

27 Facility of handling, storage and transportation of food grains in bulk

28 Flour mills (Dry process)

29 Fly ash export, transport and disposal facilities

30 Glass, ceramic, earthen potteries, tile and tile manufacturing using electrical kiln or
not involving fossil fuel kiln.

31 Glue from starch (physical mixing) with gas / electrically operated oven/ boiler.

32 Gold and silver smithy (purification with acid smelting operation and sulphuric acid
polishing operation) using less or equal to 1 litre of sulphuric acid / nitric acid per
month

33 Granite Polishing Units

34 Heat treatment with any of new technology like ultra sound probe, induction
hardening, ionization beam, gas carbunizing etc.

35 Hotels up to 20 rooms & without boilers and wastewater generation [Illegible] than

1[partially visible] KLD and no boiler and no Hazardous Waste generation.

39A



| 4 9 5 ¥ (.“"- :
’ -._'.l"‘."’- A

e s

-

e

5] Sl ~

3 | No. Green Calegory T; S
36. |lInsulation and other coaled papers (excluding poper or plpe " 'L

manufaciuing)

| 37. | Leather foot weor /producls (excluding fanning and hide processing |, #
\excep' cotlage scale) et

31 33, [ Tubricaling oil. greases or pelroleum based products (only blending at ff s
£ o normal temperature) S
1739, | Manufactuiing ‘of Pasted veneers using gas fired bailer o thermic fiuid { =
‘ heater and by sun drying BN e/ N

e i o G
" 40. | Manufacturing of lood addifives, nutrients and flavours.

| .
— v,
i

 D— — —
| 41. | Mmanufacturing of optical lenses (using electrical furnace)

L e
| 42. | Mineral stack yard / railway siding
— l -

| 43. fMinerolized water

a4, :T\/iusicél instrument and manufacturing

]
| 45| Modular wooden furniture from particle board, MDF<swan fimber elc.
|
1

' Ceiling files / partition board from saw dust, wood chips efc., and other |- Bk
agricultural waste using synihelic adhesive resin, wooden box making | &

| (without boiler)
1}

["46. | Oil and gas transportation pipeline b S

47. | Qil mill Zhani and extraction (no hydrogenation / refining)

e —————— e A e S e

| "48. | Opfical frames

1

!

l

l

! Y
| 49. | Packing materials manufacturing from non-asbestos fibre, vegetable {
| ENG £ %
|

| fiber, yarn
50. | Phenyl/toilet cleaner (formnulation and botlling)

—— — S——

51 Polylhenc and plastic products manufacturing (virgin plastic)

"52. | Poultry, Hatchery and Piggery (Poultry farms handling 1,00.000 or more | .

' birds at a given time in single localion as per CPCB guidelines) 5
e e . 3 a3
55, | Power looms (without iye and bleaching) i
54, | pulfed rice (muri) using gas or electrical heating system. Tk
5. | pulverization of bamboo & scrap wood e
s Travaidng onlls b
e - ARV 4]
s State Pollution Control Board, Odisha Page 12 0f 15 + [t
- VATV Yy

T3 4
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" (T N 5
e ‘s - 4
e f,. 2 oS g
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» - . il
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sl —',--—- Green Calegory
INo. | _ e

57. f Raw Rice Mil | (Pre Boiled)
!758.‘ :Reody mix cemen} conc:oic ) )

p————tq

i 59. | RL,DIO\_OSSIT\O ol wasle ¢ olton

T 60, I Rice mil (Ruco hullers only)
| Rolling mill {Cbs fired) and cold rolling mill
' Rubbe: goods mdusuy [wilh gas operated baby boiler)

|6l

- |
&3, Saw mills

! Seasoning of wood in slcdm heated chamber

45.  Shoe lace manufacturing
46, Soap nmu\ufoctunng"(hcnd made without steam boailing / boder)
7 .Sp ice gund];gr -
T 88.  Steel furniture wittout sEroy pointing

6. S?::eplr 1 ‘and prCt:SSIﬁg of groms

Synthelic detelgenf fcrmulation

7L Tamarind Dowde' rnonufdcfbring
 — e ——

Tea proccssmg without boiler

Tyre> and tube retreating withoul boiler

o White jNon polluting industries)

l_—'A_ss;?nbly of Air coolers /conditioners, repairing and servicing

2 Assemb!y of Bicycles.

vehicles.
| 3 BOI‘mg (hydrouhc—ar-ez) of waste papers
"4 Bio ferfiizer and bio-pesticides withou! using inorganic chemlcols.‘
"5 Riscuits frays etc. from rolled PVC sheefs. (using automatic vocuum

fcaming machine}

6 |B endmg ¥ pockmg of}c;o_
7 Block making of prinfing without foundry (excluding wooden '

making)
8 | Candles manufacturing

_‘33' State Pollution Control Board, Odisha
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White (Non-polluting) Calegory

——— e

9 Chalk making from plaster paris by casling without boilers alc..| sun |4 512"
drying / electrical oven) BTy

0  Compressed oxygen gas from crude liquid oxygen(withou! use of any
solvents and by maintaining pressure & lempetrature only for separation i 5
Lo A

of other gases)
"u{,."n.'

N

11 Cotton and woolen hosiers making (dry process only W
-/ washing operation)

12 Diesel pump repaiing and
process) A

— ———— —

13 '| Electic lamp (bulb) and CFL (by assembling only)

B 4-*" Elechiical and electonic item assembling (dry process) _
ilhout any heat vi:

ithout any drying |

servicing (complete mechanical dry}‘i‘ ‘

15 1En§né 2ring and fabrication units [dry process W
| treatment/metal surface finishing operotions/poiniing) P
16 ,Flc:vo—uréd‘bétel ‘s (production / grinding) completely by dny 350
_mecqun”ico_l.ope;r_otio‘r){_,_ J
17 | Flyash bricks/ block manufacturing Bz,

18 Fountain pen manufacturing and assembling only

" 19 | Garment Stitching and tailoring

20 | Glass ampules & viols making from glass fubes.
21 -lass pulty and sealant (by mixing with machine only)

®
.. .

" X
.'.. 3

; PR
é a ‘.. -4
-
SR A
PO "

R :}"‘L .

55 | Gold and siver thread zari work ey :{ !
R, I —— — -5 (g 3 ¥
23 | Ground nul decorlicaling e -;.’.'-..._-:,
e e T T x = et PN A
24 | Handlc o>m/ carpel weaving (without drying and blenching operation) j Do o
25 | Jobbing and machining ' E"«{i'\ K 3l
L e e e . e - - RS t .
26 | Leather cutling and slitching (more than 10 machine and using motor) !*7s J’aﬂdﬁ
27 | Manufactuing of steel frunk / suitcases ok 1
e s R 10 ":'._"-.',l_ .
o8 | Manulacturing of Coir items from coconut husk = R’;-"'i«‘ 45:_3*
R ST

TG

2% manulacluing of Metal caps, confainers etc
|

30 "f'Monufcctu'iné of Shoe brush and wire brush
31 |Medicaloxygen
' 32 | Organic and inorganic nulrients (by physical mixing)

,::', state Pollution Control Board, Odisha
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- < Orgomc manure (manual muxlng)

 Scienfific and malhematical instrument manufacturing

White (Non-polluting) Category '}‘-";7_" e <

v
— BL 2l e
’

Pmkrim ol pOWdC!Cd milk

Papcr pins and U clips _ain e iy i
Radzo Assembling ¥ ),i,‘\} T4z

' Repaiting of eleciric molors /generalors (cry mechanical proce!s’} w -

che {plastic and i:oﬂon) --'f',"-,;' 2_*-1'- '

40

4

S

.'.'2~

V State Pollution Control Board, Odisha

Solar module for non- conventional energy apparatus monu R :
unil S S5

Solar power gorweiohon through solar photovoltaic cell, wind pavgéi'
d mi ‘mini hydel power (less than 25 MW) :
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13:)" White (Non-polluting) Category

33 Organic manure (manual mixing)

34 Packing of powdered milk

35 Paper pins and U clips

36 Radio Assembling

37 Repairing of electric motors /generators (dry mechanical process)

38 Rope (plastic and cotton)

39 Scientific and mathematical instrument manufacturing

40 Solar module for non-conventional energy apparatus manufactu[partially
invisible]ring unit

41 Solar power generation through solar photovoltaic cell, wind pow|[partially invisible]er
and mini hydel power (less than 25 MW)

42 Surgical and medical products assembling only (not involving effluent/ emission

generating process)
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E R ANG RAILWAY
3 PAL, DI U

Annexilre-Vlll

The proposed site for establishment and operation of rallway slding (RS) at
Sankerjang Railway Station, Sankerjang, Tahsll: Banarpal In the district of Angul was visited
on date: 01.11.2024 to verify the sultability of the new site for the establishment of railway
slding at Sankerjang Rallway Station, Sankerjang, Tahsil; Bana rpal, Dist-Angul for handling of
Coal (bulk commodities) ~ 15000 Metric Tonnes/Month. Srl S.R. Jha, A.G.M., Environment,
Mythri Infra & Mining Pvt. Ltd. accompanied the undersigned during the site visit.

Consent Status:

¢ The unit had previously applied for CTE, vide application No.: 5244504, dtd. December
20th, 2023 and the file was rejected on August 6, 2024, vide Board's Letter No.: 2872
due to close proximity of the nearby dwellings to the proposed site for railway siding. +

* Now the unit has again applied a fresh Consent to Establish vide online application
No.5876765, dtd.17.10.2024 for the establishment of railway siding at Sankerjang
Railway Station, Sankerjang, Tahsil: Banarpal, Dist-Angul for handling of Coal (bulk
commodities) — 15000 Metric Tonnes/day.

* The unit has already paid CTE fees of amount Rs.2,35,136/- on dtd.20.12.2023 vide
money recelpt no.39662 which Is adequate.

10  Project at aglance

Correspondence National Aluminum Company Ltd

Address City:Nalco Bhawan, P/1,Nayapalll.Bhubaneswar
Tehsll:Bhubaneswar, District:Khordha
Telephcme:9_6'7_'4-33_(?‘19_§81 .

E-mail: & ndia.co
Category GREEN
Coal Handling Capacity | 15000 Metric Tonnes/Month
Land Requirement 16.23 Acres (Acquired)
Water Requirement 02 KLD, Source: Groundwater
Project Cost Rs.82.83 Crores (as mentioned In the CA certificate
. submitted by the unit.)

2.0 Location of the unit:

1. The unit has now changed the previously proposed site and a new alignment
has specifically been selected to maximise distance from the nearby dwellings
and minimise Impact on the nearest habitations and to reduce potential
disturbances on the surrounding community.

2. Co-ordinates of the ‘proposed site are 20°51'36.13"N (latitude) &
84°59'51.78"E (Longitude). The proposed site for rallway siding Is at Sankerjang
village, Tahsll: Banarpal, Dist-Angul. ;

3, The total area acquired by the unlt is about 16.23 acres, bearing 31 plots under
Sankerjang and Golabandha Panchayat,

4. From the KML file submitted online by the unit followed by field visit, It was
observed that the proposed site Is located at about 150m (approximately)
away In the south from the nearest human habitation, Badadanda Sahl Is also
at a distance of 155m (approx.} away In south from the nearest human
habitation, Golabandha village and at a distance of 200m (approx.) away In east
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from the nearest human habitation. Jindal Stainless Private Ltd. plant exists at a
distance of 300m (approx.) In the North direction.
Rallway Statlon Is at an aerial distance of 1.8 km (approx.) and Derjang

r 1s at a distance of 1.8 kms(approx.) from the proposed site.

Istance of about 1,6 km(approx.) and School
labandha) at a distance of 530m(approx.) from

5. Kerjang
Reservol
6. Nearest Health centre Is at a d
(Government Primary School, Go
the proposed site.
NH-55 Is at a distance of 4.5kms and SH-63 [s at a distance of 3.5kms (approx.)
from the proposed site. And also a small temple named Mallikeswar Temple is
at a distance of 220m (approx.) from the proposed site.

3.0 Brief Description about the unit:

rt coal from mines of M/s. Utkal-D Coal Mine of Ws.
located In Chendipada area of Angul district
ng will be used for storage of coal and
tion of coal through rail to M/s NALCO,

e It Is proposed to transpo
National Aluminium Company Ltd.
to the proposed site through road. Sidi
loading of wagons for further transporta

CPP.
» As per NALCO's letter vide no. 816/2024 received on dtd.28.10.2024, IDCO had

acquired the land in favour of KCMPL during the year 2006, and there was no
permanent or temporary civil structures were present near the vicinity of 300m

from the proposed Rallway Siding project and all the construction near the
proposed area have been constructed after the allotment of land to NALCO for RS
project.
e Moreover, Rallway Siding Is categorised as a green category industry as per
Board's notification vide letter n0.8333, dtd.11.07.2018 which implies that it may
be assessed as 3 comparatively minimal polluting industry in comparison to other
category Industries.
o Mostimportantly, the sole purpose of construction of this railway siding proposed
by NALCO is for maximum reduction of truck movement for coal transportation to
NALCO which may prove to be a vital contributor for reduction of overall pollution

load and may be a major step for greener environment in Angul.

4.0 Pollution Potentlal:

Water:

Industry has proposed to consume 2.0 m
suppression) purpose which will be sourced from groundwater.
proposed measures for water pollution control as:

Garland drain shall be provided all along the boundary wall inside the RS and
mineral stack yard.

Provision shall be made for collection of wash water from the garland drain
and water so collected shall be treated in a sedimentation tank for further

use inside the premises for watering plantations and dust suppression etc.
Under no circumstances the wash water shall be allowed to go outside the

3/day of water for sprinkling (dust
The slding has

IL

premises. »
All mineral storage areas containing fine or dusty materials shall be covered with

tarpaulins when not In use and fitted with Automatic Water Sprinkling/Ory fog

systems shall be done. ’
v. Dry fog cannon of throw put 100m with 1800 rotational axis should be Installed

at stockyards and siding areas at regular intervals.
Page20f3
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Annexure-IX

E-mall: rospeb.anqui@ospehoard.org
_ Wobslte: vaww.ospeboard.org
SEIEA OFFICE OF THE REGIONAL OFFICER

Q‘&E STATE POLLUTION CONTROL BOARD, ODISHA
(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVT. OF ODISHA)
Plot No. $-3/3, Industrial Estate, Hakimpada, Angul-759143

No. 3633 /RS/ROSPCB/AGL/13/2023-24 Date: 25 11. 2024/
By Renlstered post”
CONSENT TO ESTABLISH ORDER

In consideration of the online application No. 5876765, dtd.17.10.2024 for
obtaining consent to establish (NOC) for M/s, Sankerjang Railway Siding the State Pollution
Control Board is pleased to convey its Consent to Establish under Section 25 of Water
(Prevention & Control of Pollution) Act, 1974 and Section 21 of Air (Prevention & Control
of Pollution) Act, 1981 and the Rules framed there under for establishment of Rallway
Siding for Handling & Transportation of Coal- 15,000 Metric Tonnes/Day, over a total
area of 16.23 acres, bearing 31 plots At: Sankerjang & Golabandha Mouza, PO/PS/Tahasil:
Banarpal (Plot nos. and Khata nos. as mentioned in the submitted documents along with
application form) in the district of Angul subjected to the following conditions.

GENERAL CONDITIONS: ;

01.  This Consent to establish is valid for the raw materials, product, manufacturing
process and capacity mentioned in the application form. This order is valid for five
years, which means the proponent shall commence construction of the project
within a period of five years from the date of issue of this order. If the propanent
fails to do substantial physical progress of the project within five years then a \
renewal of this consent to establish shall be sought by the proponent.

02. The industry shall comply to the provisions of Environment Protection Act, 1986 and
the rules made there under with their amendments from time to time such as the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 as amended from time to time, Hazardous Chemical Rules, / Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989 etc. and amendments there
under, The industry shall also comply to the provisicns of Public Liability Insurance
Act, 1991, if applicable.

03. The industry is to apply for grant of Consent to operate under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 & Alr (Prevention & Control of
Pollution) Act, 1981 at least 3 (three) months before the commercial production and
obtain Consent to Operate from this Board.

04. This consent to establish is subject to statutory and other clearances from Govt,
of Odisha and/or Govt, of India, as and when applicable.

SPECIAL CONDITIONS: -

A. GENERAL: "
1. This consent to establish is granted for the capacity as mentioned above and any

expansion in the capacity change or modification in the process addition, alternation
any nature has to be undertaken with prior approval of the Board, For any change in
the site or area, fresh consent to establish has to be obtained from the Board.

2. The land on which the unit is proposed to be established shall be converted to
industrial use Kisam by the competent authority (if any). The copy of said land
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conversion document shall be submitted to the Board along with consent to operate
application,

3. The civil construction shall be carried out with the fly ash bricks. If the fly ash bricks
are not available locally the civil construction may carried out with other bricks with
prior intimation to the concerned Regional Office of SPC Board. A quarterly
statement indicating the use of fly ash bricks during civil construction shall be
submitted to the Board for record,

4. If any information furnished by the applicant is found to be incorrect or suppressed
and detected on later stage, the consent to establish shall be revoked including
initiation of appropriate legal action as deemed fit as per the provisions of Water
(Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of

..~ Pollution) Act, 1981 as amended thereof and rules framed thereunder.
5. The Board may impose further conditions or modify the conditionis as stipulated in

this order during installation and/or at the time of obtaining consent to operate and
may revoke this order incase the stipulate conditions are not implemented and /or

Ifnformation is found to have been suppressed / wrongly furnished in the application
orm,

6. Unit shall abide by the provisions of Environment (Protection) Act, 1986 and rules
framed there under.

WATER POLLUTION:

1. Garland drain shall be provided all around the boundary wall at the appropriate
places depending upon the slope of the area, inside the mineral stack-yard. Provision
shall be made for collection of wash water from the garland drain and the water so
collected shall be treated in a sedimentation tank for further use inside the premises
for green belt or water sprinkling etc.

2. Incase the wastewater contains any substance which is harmful to the environment,
the same shall be treated to remove the substance so as to meet the prescribed
norms. ,

3. Domestic effluent shall be discharged to soak pit through septic tank constructed as \
per BIS specifications.

4. No wastewater would be discharged to outside premises by any means.

5. Rain water harvesting practices shall be followed by utilizing the rain water
collected from the roof of the administrative buildings for recharging of ground
water within the premises as per the concept and practices prescribed by CPCB.

6. Domestic effluent shall be discharged to septic tank followed by soak pit via which
is to be constructed as per BIS specifications.

7. Wheel washing system with wastewater treatment facility shall be provided at the
entry and exit point of the site.

AIR POLLUTION: _

1. Reinforced concrete boundary shall be constructed around the stockyard,
particularly on the side facing human habitation, to enhance containment and
safety.

2. Metallic wind barrier of designated height will be constructed to reduce dust
dispersal beyond the stockyard '

3. The unit shall install adequate, fog canons & fixed sprinklers (fog/mist type) at
regular intervals at the railway siding and mineral stack yards to prevent the dust
getting air borne during handling of coal. y

4. Dust suppression arrangement such as vehicle mounted mobile fog cannons and
sprinkling by water tankers shall be deployed and operated regularly at the proposed
site.
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5. S&m‘g\‘:&gg&)gﬂ; :lgalltb,e constructed at the end of the railway siding to public
re
tramsportation, e/paver block facility to reduce fugltive emission during
6. All entry point, internal roads and loading/unloading areas must be made road
worthy for movement of heavy vehicles by using low permeability material (e.g.
concrete or bitumen) and be cleaned regularly to minimise potential for dust
" generation and off-site impact. In case the road condition deteriorated due to
b movement of heavy vehicle, the unit shall repair the same and there shall be no
i public inconvenience.
7. A boundary wall of at adequate height shall be constructed along the periphery of
the mineral stack yard to prevent the fine particles from being carried away with
surface run off to nearby water bodies. Metallic wind barrier of designated height
will be constructed to reduce dust dispersal beyond the stockyard.
8. The height of material within storage areas must be kept below the height of the
boundary wall at all times to prevent the material getting air borne.
9. All mineral Storage areas containing fine or dusty materials must be either: -
Lo e »- ~covered with tarpaulins when not in use, or
s « " fitted with Automatic Water Sprinkling / Dry fog systems
N 10. Appropriate preventive measures shall be taken for control of fire hazards at the
Railway Siding.
11. Multi-tier (2-3 tier) greenbelt plantation shall be established all around the
boundary, creating a natural barrier to improve air quality and reduce noise.
12.Planting of trees all along the connecting road and regular grading of such road shall
be carried out to prevent generation of dust due to movement of dumpers/trucks.
13.The operators’ cabin in the dumpers and trucks shall be provided with dust proof
enclosure and the persons working at high dust prone areas shall be provided with

dust mask.
hicle operating in the stack yard/railway siding

14.Smoke emission from heavy duty ve
shall conform to the standards prescribed under the Motor Vehicle Rules, 1989 and

amendments thereof.

15. Use of high pressure horns in the heavy duty vehicl
yard and railway siding shall be avoided.

16. Noise level should remain within the ambient noise standard.

17.Speed limit of dumpers/trucks used for loading /unloading of materials shall not
exceed 10 kmph. Overloading of vehicles shall be avoided.

18. Occupiers of the stack yard/railway siding shall ensure that vehicles used have valid
pollution Under Control (PUC)” certificate.

19, During transportation of material by trucks/tippers /wagons through public roads,
the vehicles shall be properly covered with tarpaulin sheets and shall play in safe
speed. The truck/tippers shall have sufficient free board. Spillage of material on
public roads shall be cleared immediately on occurrence.

20.Regular cleaning and wetting of the ground should be done within the premises.

21.Adequate care shall be taken to prevent creation of ruts and pot holes in the

connecting roads. .
22. Proper housekeeping at the material storage areas, loading & dispatch areas, service

facilities, etc., shall be practiced.
23. The industry shall maintain the emission standards, nolse standards and stack height
of DG Sets as prescribed under E (P) Rule, 1986 as amended thereof.
D. SOLID & HAZARDOUS WASTE:
1. The solid waste generated from the plant in form of shell, fines, etc. shall be
disposed off inside the plant premises in an environmental sound manner and the
coal fines shall be sold to outside parties without causing public nuisance.

es operating in the mineral stack
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To
Sri Srinivasa Subrahmanyam Neralla,
Executive Director (Smelter and Power)
M/s, NALCO Ltd,
At: NALCO Bhawan P/1, Nayapalli,
Bhubaneswar, Odisha.
Re @Q}ycef
Memo No._ o3& /Date ©5.11- 202y . b‘“" oo
Copy forwarded to: - Seate Palution Control Boar
1. The Member Secretary, SPC Board, Odisha, Bhubaneswar Reglonal Office, Angul

2, The Collector and District Magistrate, Angul
3. The DDM, Talcher, Angul
4. The GM, DIC, Angul

3. Guard File, Regional Office, Angul. @ .
Regional Officer

BoglenalOftcer
State Pellution Control Boar’
Reglonz) Office, Angul

e

-

Signature Not Verified

L. \
Digitally ed by :
Of%celg

Date: 2024.1 15:03:47 IST

|
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STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/ 118, Nilakantha Nagar, Unit = VIII
Bhubaneswar- 751012

No. 0248 / IND-11-CTE-7356 Date: 0-19-204/

Through online/
By specd post

AMALGAMATION OF CONSENT TO ESTABLISH ORDER

In consideration of the online application no 5890205 for obtaining Consent to Establish for Utkal- D
and Utkal-E Coal Mines of M/s National Aluminium Company Limited (NALCO), the State
Pollution Control Board is pleased to convey its Consert to Establish under Section 25 of Water
(Prevention & Control of Pollution) Act. 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act. 1981 for amalgamation with modification for existing Consent to Establish Utkal
D Coal Block (ML Area 301.28 ha with granted production capacity 2.0 MTPA Vide Letter no.
11898 (27.11.2020) Subsequent corrigendum vide letter no. 2204 dt.15.02.2021 for mining lease
area of 301.28 ha and subsequent CTE amendment vide letter no. 84 dated 11.01.2023 for coal
transportation) and Utkal E Cola Block (ML area 523.036 ha with granted production capacity
2.0 MTPA vide Letter no. 12001 dated 13.08.2021) by modifying and amalgamating the Utkal- D
& Utkal- E block with total coal production capacity of 4 MTPA and total lease area of 824.316
ha located at Villages- Raiharan. Nandicchor, Kosal and Similisahi and At- Utkal- Coal Bloack.
Chendipada. Tehsil- Chhendipada in the District of Angul with the following conditions:

GENERAL CONDITIONS:

This Consent to Establish is valid for the product. method of mining and capacity mentioned in
the application form. This order is vald for five years from the date of issue of first CTE Order
Dt 27.11.2020. The proponent shall do substantial mining activities for the proposal within a
period of validity period of five years from the date of issue of first Consent to Establish order
Dt 27.11 2020. If the proponent fails to do substantial mining activities for the proposal within
five years then a renewal of this Consent to Establish shall be sought by the proponent.

2.  The mine shall apply for grant of Consent to Operate under Section 25/26 of Water
(Prevention & Control of Pollution) Act. 1974 & under Section 21 of Air (Prevention & Control
of Pollution) Act. 1981 at least 3 (three) months before the commencement of production and
obtain Consent to Operate from this Board.

3. No change in mining technology and scope of work shall be made without prior approval of the
Board.

4 This Consent to Establish is subject to statutory and other clearances from Govt. of Odisha
and/or Govt. of India. as and when applicable.
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SPECIAL CONDITIONS:

A. GENERAL:

1

~!

10

11

The proponent shall carry out mining activity as per Environmental Clearance issued vide EC
identification No- EC24A01010R5612898N Dt 7-12-2024 by MoEF&CC. Govt. of India
modification of existing Environmentai Clearance (ECs) of Utkal D Coal Block (ML Area
301.28 ha with Granted production capacity 2.0 MTPA) and Utkal E Coal Block (ML area
523.036 ha with Granted production capacity 20 MTPA) by amalgamating the Utkal- D &
Utkal- E block with total coal production capacity of 4 MTPA and total lease area of 824.316
ha by M/s National Aluminium Company Limited (NALCO) located at Village- Nandichhod
(Gopiballavpur), Gopinathpur Jungle, Kosala, Kundajhari Jungle, Korada. Raijharan Similisahi.
Tehsil- Chhendipada, District- Angul. Odisha.

The proponent shall mix the fly ash generated by thermal power plant with OB for back filling
of the mine as per Fly Ash Notification of MoEF&CC. Govt. of India Dt. 31-12-2021 and
amendments made thereafter.

The mine shall obtain Forest Clerance under Yan {Sanrakshan Evam Samvardhan) Adhiniyam
Act 1980 for the forest land involved in the mining lease

Any Nalla passing through Utkal-E Coal block shall not be diverted without the prior
permission from the Department of Water Resources (DoWR), Govt. of Odisha. Further, all
protection measures as suggested by DoWR shali b= implemented at site to protect the nallas.

The mine shall implement the Pollution Controt Measures and safeguards as proposed in the
Environment Management Plan (EMP) of Environment Impact Assessment (EIA) report.

The proponent shall submit six monthly progress report every year (i.e. June and December)
of mining activity of the project to the Board (at Head Office and Regional Office) for record
and verification

The mine shall foliow the Rules ana Guidelines «f Steel and Mines Department. Govt. of
Odisha on stacking of mineral and OB

The mine shall not store for more than seven days of coal production to avoid coal fire in stock
yards as well as coal seam. The mine shail teke adequate preventive measures for
spontaneous fire in the coal seam as weli as stock yard and an action plan regarding this shall
be submitted at the 1ime of consent ¢ operate apolicat.on .

The method of mining shall be opencast mining by si:ovel-dumper in overburden and surface
miner, loader and tipper in coal. No change in mining technology and scope of working shall
be made without prior approval of the Board.

Coal transportation from the Coal Stockyard of mine to the CPP NALCO through roads
(including forest road state highway SH-63 and Nii-55 approx. 40 km) is allowed till Rail
transport infrastructure at San-Kerjang is develoned and made operational. The project
proponent shall ensure that the operationalization of San-Kerjang Railway siding by July. 2025
after which the road transport of coal snall be reduceri by 50%. The mine shall submit definite
proposal for complete coal transportation through raiway

A green belt of adeguate wiGth and denisity preferably with tocal species along tne periphery of
the mine, inactive dumps, backfillec area. vacant area and any other vacant area shall be
raised so as to provide protectior against particuiates and noise to ameliorate the
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environment. A detarled plantation programme in conformity with approved Mining Plan shall
be prepared and submitted at the time of making application for consent to operate for
assessment.

Adequate measures shall be taken for control of noise levels below 85 dB (A) in the work
environment.

Environmental laboratory should be established with adequate number and type of pollution
monitoring and analysis equipment in consultation with the State Pollution Control Board.

A separate environmental management cell with suitable qualified personnel shall be set up
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The mine shali obtain NOC from CGWA for using and dewatering of mine pit water for the
amalgamated lease. ’

The mine shall take permission from Department of Water Resources, Govt. of Odisha for use/
withdrawal of ground water and surface water.

The construction shall be carried out with the fly ash bricks. If the fly ash bricks are not
avallable locally the construction may carried out with other bricks with prior intimation to the
concerned Regional Office of SPC Board. A statement indicating use of fly ash bricks during
construction period shall be submitted to the Board quarterly for record.

The construction and demolition waste to be generated from the proposed project shall be
disposed cof in accordance with the provision under "Construction & Demolition Wastes
Management Rules 2016

The proponent shall comply to the provisions of E-Waste (Management) Rules, 2022 and
amendments made thereafter and shall handover e-waste to registered producers/ recyclers/
re-furbishers for proper disposal of E-Waste.

Adequate measures shall be taken for control of noise levels to meet the standards as per the
Rute 2(1) of the Environmental (Protection) Amendment Rules, 2000 notified vide notification
G S.R 742 (E). dated 25.09.2000 and Noise Pollution Rule, 2016.

The conditions as stipulated in this consent to establish order shall be enforced, inter-alia,
under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 the Air
(Prevention & Control of Pollution) Act. 1981 the Environment (Protection) Act, 1986 and the
Public Liability Insurance Act, 1991 along with their amendments and ruies.

The Board may impose further condition or modify the conditions stipulated in this order
during installation. and / or at the time of obtaining consent to operate and may revoke this
clearance in case the stipulated conditions are not implemented and / or any information
suppressed In the application form

The unit shall abide by the provision of Environment (Protection) Act, 1986 and rules framed
thereafter. ’

WATER POLLUTION:

The mine shall construct settling tanks in series/ sedimentation pond to settle the suspended
solids in the surface run-off water and seepage water.
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Under no circumstances shall there be discharge of mine wastewater outside the ML area
except during monsoon.

Garland drains (size, gradient and length) and sump capacity shall be designed keeping 50%
safety margin over and above the hourly peak rain fall and maximum discharge in the area
adjoining the mine site. Sump capacity should have adequate retention period to allow proper
settling of silt materiat.

Dimension of the retaining wall at the toe of dumps and OB benches within the mine to check
run-off and siltation shall be based on the rainfall data. The detail specification shall be worked
out and submitted to the Board

Catch drains of appropriate size should be constructed to divert the run off from the OB dump
to the siltation pond of appropriate size to arrest sili and sediment flows from soil, OB and
mineral dumps. Similar arrangement shall be done around the coal stack pile area. The drains
should be regularly desilted and maintained properly. Surface run-off from OB dump area, coal
pile area, top soil storage area shall be routed through adequate settling pond (designed
maximum hourly rain fall basis) to meet prescribed standard of SS-100 mg/t and Oil & Grease-
10 mg/l before discharge into natural stream/water courses during monsoon.

Regular monitoring of ground water level and quality should be carried out by establishing a
network of existing wells. The monitoring should be done four times a year in pre-monsoon
(AprilfMay), monsoon {August). Post - monsoon {November) and winter (January) seasons.
Data thus collected should be submitted to the Board quarterly.

The domestic wastewater generated from the mine shall be treated in sewage treatment plant
to meet the following standards as notified by‘the MoEF & CC, Govt. of India vide G.S.R. 1265
(E). dated 13.10.2017. The treated water shall be reused for gardening and plantation. Under
no circumstances there shall be any discharge of untreated wastewater to outside the
premises

S.No. . Parameters  Standards
1 [eH 6590 -
2 | BOD (mgl) 30
|3 "' TSS (mg/l) <100

4 Fecal Coliform (MPN/100 ml) <1000

ETP Comprising of Oil and grease trap shall be installed before discharge of effluent from
workshop. Wastewater from the mine pit, check dams or any other discharge-leaving lease
boundary of the mine should be properly collected. treated in ETP so as to conform the
following standarc

ie pH=55-90 SS =100 mg/l. COD = 250.mg/l & Qil & Grease =10 mg/i.

The proponent shall ensure installation of ETP c¢f adequate capacity for treatment of
wastewater to be generated from the mining and other activities.

Rainwater harvesting practice shali be followed by utilizing the rain water collected from the
roof of the buildings for recharging of ground water within the premises and other large
structures as per the concept and piactices prescritizd by CPCB, New Delhi and details of
which is available in the web site. The management of mine drainage water shall be efficiently
done as per the directive of the Centrai Ground Water Board, New Delhi.
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The Mine shall provide mechanized wheel washing system along with effluent treatment and
recycling facilities at the exit point of the mine. Wheel wash facilities shall be provided to
minimize transfer of mud from unpaved approach roads to main paved and/or public roads.

AIR POLLUTION:

Transportation road shall be black topped / concreted and sustainable coal transport
measures shall be adopted to minimize air pollution.

No village road shall be used for transportation of coal and no road transport route shall be
adopted. which is passing through any sensitive location such as schools. hospitals etc.

High efficiency bag filters shall be installed at crushers of the Coal Handling Plants if any.
Water sprinkling systems shall be provided to check fugitive emissions from crushing
operations. conveyor system, haulage roads, transfer points etc. Provision of movable chutes
shall be made during loading at CHP to avoid free fall of coal.

Drilling shall be avoided tc the maximum possible extent. However, drills should be wet
operated or with dust extractors and controtled blasting should be practiced

The mine shall develop wind barner wall of 10 meters height all around the coal stack yard to
control fugitive coal dust emission. ’

The mine shall provide adequate number of trolley mounted and mobile Fog Cannons for dust
suppression

Water sprinkling shall be carried out on unplanted surface of OB dump to control fugitive
emission.

The mine shall provide water or water mixed chemicals for dust suppression at all strategic
points such as coal stack yards. loading and unloading points, all transfer points, conveyors
etc. to suppress dust fine atomizer nozzles arrangement shall be provided on the coal heaps
and on land around the crusher / pulverizes. As far as possible conveyors and transfer points
etc. shall be provided with enclosures.

Four (4) ambient air quality monitoring stations for 24 hours operation should be established in
the core zone as well as in the buffer zone for PMs. PM; s, SO, and NOx rhonitoring. Location
of the stations shall he decided based on the metrological data, topographical features and
environmentally and ecologically sensitivé targets in consultation with the State Pollution
Control Board. Data on ambient air quality (PM,5. PM;s. SO, and NOx) shall be regularly
submitted to the State Pollution Control Board once in six months.

The mine shall comply the following standard at the loading or unloading, haul road, coal
transportation road. coal handling plant (CHP), blasting, drilling, overburden dumps or any
other dust generating external sources as per the Rule 2(1) of the Environmental Amendment
Rules. 2000 notified vide notification G.S.R. 742 (E), dated 25.03.2000.

Time weighted = Concentration

Poltutant average s ArBierit Air Method of Measurement
1 2 3 4
SPM Annual Average*  360ug/m’ High volume sampling (Average
24 hours™* 500ug/m* flow rate not less than 1.1m*min)
RPM (size less Annual Average* 180pg/m3 Respirable P_articulate matter
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Time weighted Concentration

Pollutant Method of Measurement

average in Ambient Air
1 2 3 4
than 10 ym) 24 hours** 250ug/m* sampling and analysis
SO, Annual Average” : 80pg/m’ Improved west and Gaeke method
24 hours™* 120pg/m® Ultraviolet fluorescence
NO; Annual Average*  80ug/m’® Jacob & Hochheiser Modified (Na-
24 hours** 120pg/m® Arsenic) Method Gas phase

Chemiluminescence

(*Annual Arithmetic mean for the measurements taken in a year. following the guidelines
for frequency of sampling laid down in clause-2.

**24 hourly/ 8 hourly values shall be met 92% of the time in a year. However, 8% of the
time may exceed but not on two consecutive days.)

The haul roads and arterial roads shall be made black topped / concrete with avenue
piantation

The unit shall strictly comply with the consent conditions and adequate air pollution control
measures shall be installed in different potential dust emission points for control of the air
pollution.

Coal stockpile/crusher/feeder and breaker material transfer points shall invariably be provided
with dust suppression system. Belt-conveyors shail be fully covered o avoid air borne dust
side cladding all along the conveyor gantry shall be made to avoid air borne dust.

Water sprinkling shall be carried out on unplanted surface of OB dump to control fugitive
emission.

Continuous ambient air quality monitoring stations {CAAQMS) with data transfer facility shall
be established in the core zone as well as in the buffer zone for PMy;. PM, =, SO, and NO,
monitoring. Location of the stations shall be decided based on the metrological data.
topographical features and environmentally and ecologically sensitive targets in consultation
with the State Pollution Control Board.

SOLID & HAZARDOUS WASTE:

The Hazardous Wastes generated from the ming shali be stored on concrete floor under
covered shed and disposed of as per Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 as amended from time to time.

Top soil of mining area shall be stacked separately with proper slope at earmarked site (s)
with adequate measures and shall be used fcr reclamation and rehabilitation of mined out
areas.

Back filling of abandoned pit shall be carried out as per approved mining plan. Monitoring and
management of rehabilitated areas should continue until the vegetation becomes self-
sustaining. Compliance status in this regard shall be submitted to the Board on yearly basis
The mine shall éxplore the possibility for back filing ¢f mine voids by fly ash generation from
nearby thermal power plant

The management practices for Over Burden shall be carried out as per the approved Mining
Plan and subsequent amendments. The Mine shail submit compliances in this regard for any
change in Mine Plan

Pige 6 ol 7
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84. Municipa! solid waste generated from the township shall be disposed-off as per Solid Waste
Management Rules. 2016.

55. The proponent shall segregate organic waste segregated organic waste shall be converted to
manure through organic waste converter. The proponent shall store the organic waste in
closed shed inside the proposed township, if any, before use of the same in organic waste
converter

56. All required sanitary and hygienic measures shall be in place before starting construction
activities of township and to be maintained throughout the construction phase.

Encl.: As above

—

Vo B2
N

MEMBER %FCRETARY

To
The GGM Smelter and Power,
M/s Utkal-D and E Coal Mines of M/s NALCO
City- NALCO Bhawan, P/1 Nayapalli
Tehsil- Bhubaneswar, District- Khurda
Memo No. / Date: /

Copy forwarded to

1 The Director. Directorate of Mines, Govt. of Odisha. Bhubaneswar

The Collector and District Magistrate, Angul

The DFO. Angul

The Regional Officer. SPCB, Odisha. Angul

CTO Cell (Mines). SPCB. Odisha, Bhubaneswar

HWM Cell. SPCB. Odisha. Bhubaneswar

Guard file \

SO O s W

ADDL. CHIEF ENV. ENGINEER
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NATIONALAMBIENTAIR QUALITY STANDARDS
CENTRAL POLLUTION CONTROL BOARD
NOTIFICATION
New Delhi, the [§th Novemnher, 2009

Su. B-29016 2090 PCLL=;y exercise of the powers codicrred by Sub-section (2) (h) of
section 16 of the ‘ur (Prevention and Control of Pollution) Act. 1981 (Act No.14 of 1981),
and in supersession of the Netification Nogs). S.0. 384(E). dated { 1@ April, 1994 and S.0.
933511, dated 147 October, 1998, the Central Pollution Centrol Bonrd hereby notufly the
Natenal Ambient A Quality Standards with immediate effect, namely;-

NATIONAL AMBIENT AIR QUALITY STANDARDS

% f Follutant Time “v::hltd : Concentration in Ambicat Alr
N AN crage S e e e M T TR - ——
Industrial, Ecologically | Methods of M \!m\uremcm !
Residential, Rural | Scusitive Aren '.
and Other Area (notified by | ,
Cceatral .
: e, Governmen) )
Uy, @ R T SRS T I B T S T
1 Sulphur Digaade \nnual® ] S0 20 . .mnm\c‘ West and
IS, i m (JMkt
0 hours*® 80 80 -Ultrav:olet fluorcscence |
1
i \‘sl.'ﬂp:.'_{.l'f-).lor\ij;' T Anaval® bl i 0 1 30 - Modified Jacob & 1
(NG, s I Hochhetses (Na- |
H 4 bours® Hg l 29 Arsenite) -'
. s, (e | __J - Chemilumuinescenice !
il Parsculate Matio Annuii 60 60 -+ Gravimetric {
{stze toss than - TOEM
Wyim) or P4 24 hown' 180 . 130 - Bews zttenuation
5 | -$-'._|.': culare Maticr -'\r::l\.'.l’.: o UJ‘" 1 Mﬁl()—l-—_ :_EJ;;\TI;;?;;:_ T m-%
size lews thae ; TCEM
2 Sy s PALL o4 hourst® 60 60 |+ Peta attensaton
_pgm I T ~ | N
£ Ouoe O § haurs®* 100 160 | - UV photometeic
g me ! - Chemtleninescenes
| howe*® 180 180 - Cheenical Method
6 Lead Py " Anoualt oso | ese ] “AAS ACP niethod afier
wgm’ sampling on EPM 2000
24 howrse* 10 1.0 ot cquivaleat fiiter paper
| - ED-XRF using Tcflon
L L D S B |
v Carbos K boury®* r L 0? | - Not Digpensive Infra i
X ‘.om.mx'c (L) ! kcd NDIR)
. q-"laf-»-" Fliow** < A ! ’sv-f:c rox?pg =
8 | Ammonia (NH Anpual® 100 100 LChenyluminetcence
| pgm 24 hours® 100 L 400 -Indophenol blue method
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& _ THE GAZETIEGF INDIA : EXTRAORDE MARY {Pazr IH—3Nuc 4}
3) T 0 () B () '
- Gas chromatography B
9 | Benzene (CHyd L Annoalt 0L [N based continuous !
up'm' analyzer
- Adsarpticn and

{esorption fotlowed by !
GC aralvsys

P em > dmmn neemy . —_—
i 10 | Beraola)Pyrenc i - Sohvent-eatraction
{Bab} - particul w ‘ Annual® 0! 0! followed by HILCGC
phase ocl}'. ngm analvsis
- AAS ICP miethod afier
o Aneme (s l Aunnual® { oo L [ sampling on EPM 2000
ng.m’ i oc cquivalent flzer paper
1
] . : e — e
| | I - AAS /ICE methad afte
12 | Nickel (i), npi’ Antual® i 20 { 20 1 sampling on FIM 2000
| T or equialen! filter papes
Antnal anthmene Mean of unmun 104 measurements in a year at 3 particaiar vite Laben
twice a week 24 hourdy at uniform mteevals,
** 24 houriy or 08 hourly or OF heurly monitored valees, as applicable, shall be complicd with
98%% of the tme in a year 2% of the time, they may eaveed the Himits but noet on two
consecutive days of montenug,
Notwe — Wheneser and whetever monitoring results ea two vonsceutine days of moaronng exceed

the limits spevificd atwne for the respective category, it shall be considered adequate resson to
mrdtute regolar o continunus monitoring and further wvestigation.

SANT PRASAD CAUTAM. Quantran
(ADVT-IIL $ 1880 Eney |

he sonticainus wt National Ambient Air Quahity Standards were published by the Central
Pollution Control Board in the Gazrette of India. Extraordinany vide nentication Nofs) 8.0
384¢1). dited 119 Aprit, 1994 and S.O0938(E), dated 14 October, W98,

Fusted By Ox Marager, Canvvrsmeas of ondia TP, Kang Risid Wlay apeary, New Dk Lidlad
w3 PuBlishcd by U Costtatler of Fubimataong, Dei2s- 119083
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ANNEXURE-II

SCHEDULE
(see rule 3(1) and 4(I)

Ambient Air Quality Standards in respect of Noise

AreaCode | Category of Area/Zone Limits in dB(A) Leq *
Day Time Night Time
{A) Industrial area 75 70
(B) Commercial area . 65 55
(C) Residential area 55 45
(D) Silence Zone 50 40

1. Day time shall mean from 06:00 A.M. to 10:00 P.M.
Night time shall mean trom 10:00 P.M. to 06:00 A .M.

Silence zone is defined as an area comprising not less than 100 meters around
hospitals, educational institutions and courts. The silence zones are zones
which are declared as such by the competent authority.

[NS)

(93]

4. Mixed categories of areas may be declared as one of the four above
mentioned categories by the competent authority.

*dB(A) Leq denotes the time weighted average of the level of sound in decibels
on scale A which is relatable 1o human hearing.

A "decibel” is a unit in which noise is measured.

"A". in dB(A) Leq, denotes the frequency weighting in the measurement of noise
and corresponds to frequency response characteristics of the human ear.

Leq : It is an energy mean of the noise level, over a specificd period.
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CONSENT ORDER
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CONSENT ORDER NO. 4096.

Consent for discharge of sewage and trade efflue
Water (PCP) Act, 1974 and for existing / new opc
soction 21 of Air (PCP) Act, 1981,

Ref: Your online application No.6056264, Dated 30-12-2024 and online_reply

dated 23-07-2025.

nt under soction 25/26 of

. Sub:
ration of the plant under

Consent to operate is hereby granted under section 25/26 of Water (Prevention &

Contro! of Pollution) Act, 1974 and under section 21 of
Pollution) Act, 1881 and rules framed thereunder o

Name of the Industry. UTKAL-D AND UTKAL-E COAL MINES OF MIS NALCO LTD.
Name of the Occupier & Designation: SRI SRINIVASA SUBRAHMANYAM NERALLA,

GGM (SMELTER) & EPOEDS&P,

Address: AT: RAIJHARAN, NANDICCHOR. KOSAL, PO: GHHENDIPADA, DIST: ANGUL

This consent order is valid for the period upto 31 ,03.2026.

e earlier consent order issued vide letter

Alr (Prevention & Control of

This consent order supersedes th

No.6581, dated 28.03.2025.

Details of Products Manufactured

Sl. No. Product Quantity
1. Coal 4.0 MTPA

ent order is valid for the specified outlets, discharge quantily and

This cons
antity and quality of emissions as specified

pecified chimney/stack, emission qu

quality, s
ct to the general and special conditions stipulated

pelow. This consent is granted subje

\nerein.

NS — s
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Discharge permitted through the following outlet subject’to the standard

~0.ut Description of | Point of | Quantity Prescribed Standard ]
let outlet discharge of -
H 78S | oil& | BOD coo
No. discharge| P (mgll) |Grease| (mgh) | (mgf) I
KUhr (mgf) i
|
01 |Septic tank Soak pit - 55t | 200| - | 100 -
(Domestic 9.0
effiuent)
)
02 |Mine Drainage | On lanc/ — |55t 100] 101 - | 250 |
waler/surface inland 8.0 ‘ !
runoff/other surface :
wastewater waler
? body
Emission permitted through the following stack subject to the prescribed
standard
Chimney | Description | Stack | Quantity of Prescribed Standard
Stack No.| of Stack height | emission
(m)
PM SO, NO,
~—
-‘~\~‘§“----~\-~ --
\

Disposal of solid waste permitted in the following manner

Sl.| Type of Solid | Quantity |Quantity to | Quantity Quantity | Description
No. waste generated | be reused to be disposed | of disposal
(TPD) on reused off off site.
site(TPD) | site(TPD) (TPD)
1. | Top soillover As por -- - - As per
bhurden approved approved
mining plan mining plan
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UIRALDANDAN ALLUOALMINES OEMS HALCO LD,

GENERAL CONDITIONS FOR ALL UNITS

The consent 1s gwen by the Board in consideration of (he particulars given in the applicaton. Any change of
allernalion of doeviaton made In actual practce from the particutars furnished in the application vl also be tre
ground for hable 1o review/varialion/revocation of lhe consent order under section 27 of the Watar (Prevention
& Control of Mollulion) Act. 1974 and secton 21 ol Alr (Prevention & Control of Pollutian) Act. 1981 and to
make such vanations as deemed fit for he purpose of the Acls. )

The occupier wou'd immediately submit revised apphcation for consent 1o operate lo this Board in the event of
any change in the quantty and qualily of raw material { products / manufacturing process or quantily /quaity of
the effluent rate of emission / air peliution conlrol equipment Isyslem elc.

The applicant shall not change or aller either the qualily or quantity or the rale of discharge of temperature of
the roule of discharge without the previous written permission of the Board .

The application shall comply with and carry oul the direclivesiorders issued by the Board in this consent order
wilhoul any neghgence on his/ner part In case of non-compliance of any order/direclives issued at any lime
and/or violatien of the lerms and conditions of this consent order, the apphcant shall be liabla for lega! action
as per lhe provisions of the Law. :

The applicant sha!l make an application for grant of fresh consent &l least 80 days belore the date of exgiry of
this consent order '

The 1ssuance of Ihis consent does nol convey any property righl in either real of personal property or any
exclusive prvileges nor does it aulhorize any Injury to privale propery of any invasion of persona! rights, nor
any infringement of Central, State laws or regulalion. =

This consent Coes not authonze of spprove Ihe construction of any physical structure or facilites of the
undertaking of any work in 2ny natural water course "

The applicant shall display lhis consent granted 1o him in a prominent place for perusal of the public ang
inspecting officers of this Board.

An inspection book shall be opened and made available to Board's Officers during Lhe wisit to the factory.
The apglicant shall furnish 1o the visiting officer of the Board any information regarding the construclion.
installation or operation of the plant or of effluent trealment system { air poliution control system | stack
moniloring system any olher parliculars as may be pertinent 1o prevenling and controlling poliution of Water /
Air.

The applicant shall display suitable caution board al the place where the effluent 13 enlenng into any water-
body or any other place !o be indicated by the Board, indicating therein thal the area Inte which the effluents
are being discharged is not fil for the domeslic use/bathing.

Storm water shall not be alfowed to mix vith the trade and/or domeslic efiluent on lhe upstream of the lerminal
manholes where the flow measuring devices will be installed.

The applicant shall maintain good house-keeping both within the factory and the premises. All pipes. valves,
sewers and dreins shall be leak-proof. Floor washing shall be admitted inlo the efluent collection system enly
and shs!l not be allowed to find their way in slomm drains or open areas.

The applicant shall at all limes maintain in good working order and operate as efficiently as possitie all
\reatment or control facililies or systems insiall or used by him to achieve wilh the lerm(s) and conditions of the
consent

Care should be laken to keep the anaerobic lagoons, if any. biologically aclive and not ulilized as mere
slagnation ponds. The anaerobic lagoons should be fed wilh the reguired nulrienls for effeclive digestion.
Lagoons should te conslrucled impervious.

The ulilization of trealed effluenl on factory's own land, if any, should be completed and there should be no
possibility of the effluent gaining access inlo any drainage channel or other waler courses either directly or by
overfiow

The effluent disposal on land, il any, should be done withoul creating any nuisance 1o the surroundings o
inundatien of the 1ands al any ime

If &1 any Ume the disposal of trealed effluent on land becomes incomplete or unsausfaclory or create any
problem or becomes a matler of dispule, Ihe occupier must adopl alternate salisfactory treaunent and disposal
measures

The sludge from trealment units shall be dried in sludge drying beds and the drained hquid shall be taken to
equalizalion tank

ln:;’ e"‘.‘uenl restment unils and disposal measures shall become operative al the ime ol commencement of
preduction

The apphcanl stiall provide port holes l:_:r sampling the emissions and access platform for carrying out stack
sampling and provide alectrical outlel points and olher arrangemants for chunneys/slacks and other sources of
emissions so ss to callect semples of emission by the Doard or the applicant at any time in accordance with
the provision of the Acts or Rules made therain,

64
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22.  The applicant shall provide all facililies and render require
samples / stack monitonng / inspectlon. ; '

23 The applicant shall not change or aller either the quality ! : < i 8
alter the air poilution control equipment or change the raw malerial or manufacturing p!{ol;i‘; ;;3‘;:"'"9 Inany
change in quality andior quantity of emissions, without the previous wrillen pefmission 0 o cr' —

2z No eontrol equipments or chimney shall be altered or replaced or 8s |he case may be erecle ed
excepl with the previous approval of the Board, s

25.  The liquid effiuent arising oul of the operalion of the air pollution control equipmerit shall be .treate:: 5 e
manner so as to meel Ihe slandards prescribed by the Board in accordance with [he provisions ¢ Water
(Prevention ang Conirol of Pollution) Acl, 1974 (as amended). . .

26 ;l_'he stack monitoring system employed by the applicant shall be opened for inspection to this Board 2t any
ime.

7. There shall nol be any fugitive or episodal discharge from the premises :

28, I case of such episodal discharge/emissions the occupier shall lake immediate action lo bring down the
emission within the limils prescribed by the Board and stop the operation of the plant if required. Report cf
such accidenial discharge /emission shall be brought lo the notice of the Board within 24 hours of occurrence.

29.  The applicant shall keep lhe premises 2nd air poliution control equipments clean and make 2ll hoods, pizes,

valveg. slacks/chimneys leak proof. The air pollution control equipments, localion, inspecticn chambers,

sampling port holes shall be made easily accessible at all times

Any upsel condition in any of the plant/plants of the faclory which is likely to result in increased effluznt

discharge/emission of air pollulanis and / or result in violation of the slandards mentioned shall be regorted to

the Headquarters and Regional Office of the Board by E-mail vithin 2 hours of its occurrence.

31.  The occupier has to ensure that minimum three vaneties of {rees are planted at the density of not less than
1000 trees per acre. The trees may be planted along boundarles of the premises. This plantation is stipulated
over and above the bulk plantation of trees in thal area.

32. The solid waste such as sweeping, vastage packages, emply conlainers residues, sludge including that frem
air pollutien control equipments collected within the premises of the shall be disposed off scientifically to the
salisfaction of he Board.

33. gn sr;li: v/astes arising in the premises shall be properly classified and disposed off to the satisfaction of the

oard by :
1) Land fifl in case of Inent malerial, care being laken (o ensure that the malerial does not give rise to
leachate which may percolate into ground waler or carried away with storm run-off,
i) Contralled incineration, wherever pessible in case of combustible organic malerial.
1) Composting, in case of bio-degradable material.

34 Any foxic material shall be deloxicated if possible, otherwise be sealed in sleel drums and buried in protected
areas alter obtaining approval of this Beard in wniling. The detoxicalion or sealing and burying shall be carried
out in the presence of Board's authorized persons only. Letter of authorization shall be obtained for hancling
and disposal of hazardous wasles.

35, if due to any technolegical improvement or othervise this Board is of opinion that all or any of the conditions
referred to above requires variglion (including the change of any conlrol equipment either in whole or in part)
this Board shall after giving the applicant an opportunily of being heard, vary all cr any of such condition and
thereupen the applicant shall be bound to comply with the condilions so varied.

36.  The applicant, his/heirsfiegal representalives or assignees shall have no ¢laim whatsoever to the condition or
renewal of this consent after the expiry period of this consent.

37.  The Board reserves the right to review, impose addilional conditions or condilion, revoke change or aller the
1erms and conditions of this consent

38.  Notvalhstanding anything contained in this conditional letler of consent, the Board hereby reserves to it the
right and povser under seclion 27(2) of the Waler (Prevention & Control of Pallulion) Act, 1974 1o review any
and/or all the condivons imposed herain above and lo make such varialions as deemed fit for the purpose of
he Acl by the Board.

39.  The conditions imposed as above shall continue (o be in force until revoked under section 27(2) of the Water
(Prevention & Control of Pollution) Acl, 1974 and section 21 A of Air (Prevention & Control of Pollution) Act,
1681

40.  The occupicr chall comply (o the condilions stipulated In CTE order issued by Qdisha Stale Pollution Control
Board and condilions stipulated in Environmental Clearances issued by MOEF&CC, Govl. of India

41.  The occupier shall abida by E(P) Act, 1986 and Rules framed Ihere-under,

42, In case the consent fee is revised upward during this period, the industry shall pay the diferential fees to the
Board (lor ihe remaining years) to keep the consent order in forge Il they fail to pay the amount within the
period sbpulaled Ly the Buard the consent order wall bo revoked withoul prior nolice.

d assislance lo the Board stalf for collection of

r quantity or rate of emission or inst2l, replaca ¢or

wr

30.
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CONSENT ORDER Page 5of I5
UTKAL-D AND UTKAL-E COAL MINES OF M/S NALCO LTD,

GENERAL CONDITIONS FOR UNITS WITH INVESTMENT OF MORE THAN Rs 50 CRORES, AND 17 CATEGORIES OF

HIGHLY POLLUTING INDUSTRIES (RED A).

The applicant shall analyse the emissions every month for the parameters indicated in TABLE. B & C as mantioned in this order and shall
furnish the report thereof to the Board by the 10" of the succeeding month.

The applicant shall provide and maintain at his own cost three ambient air quality monitoring stations for monitoring Suspended Particulate
Matter, Sulphor Dioxice, Oxides of Nitrogen, Hydro-Carbon, Carbon-Monoxide and monitor the same once in a day/week/fortnight/month.
The data collected shall be maintained in a register and a monthly extract be furnished to the Board.

The applicant shall provide and maintain at his own cost a meteorological station to collect the data on wind velocity, direction, temperature.
humidity, rainfall, etc. and the daily reading shall be recorded and the extract sent to the Board once in a month.

The applicant shall forward the foliowing information to the Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar regularly.
a. Report of analysis of stack monitoring, ambient air quality monitoring meteorological data as required every month.
b. Progress on planting of trees quarterly.

The applicant shall install mechanical composite sampling equipment and continuous flow measuring / recording devices on the effluent
drains of trade as well as domestic effluent. A record of daily discharge shall be maintained.
The following information shall be forwarded to the Member Secretary on ot before 10" of every month,

a. Performance / progress of the treatment plant.
b. Monthiy statement of daily discharge of domestic and/or trade effluent.

Non-compliance with effluent limitations

a) |If for any reason the applicant does not comply with or is unable to comply with any effiuent imitations specitied in this consent, the
applicant shall immediately notify the consent issuing authority by telephone and provide the consent issuing authority with the following
information in writing within 5 days of such notification.

Causes of non-compliance

i) A description of the non-compliance discharge including its impact on the receiving waters.

i) Anticipated time of continuance of non-compliance if expected to continue or if such condition has been corrected the duration
or period of non-compliance.

iii) Steps taken by the applicant to reduce and eliminate the non-complying discharge and

iv) Steps to be taken by the applicant too prevent the condition of non-compliance.

b) The applicant snall take all reasonable steps to minimize any adverse impact to natural waters resulting from non-compliance with any
effluent limitation specified in this consent including such accelerated or additional monitoring as necessary to determine the nature and
impact of the non-complying discharge.

c) Nothing in this consent shall be construed to relieve the applicant from civil or criminal penalties for non-compliance whether or not such
non-compliance is due to factors beyond his control, such as break-down, electric failure, accident or natural disaster.

The applicant shall at his own cost get the effluent samples collected both before and after treatment and get them analysed at an approval
laboratory every month for the parameters indicated in Part-D and shall submit in duplicate the report thereof to the Board.

The addition of various treatment chemicals should be done only with mechanical dosers and proper equipment for regulation of correct
dosages determined daily and for proper uniform feeding. Crude practices such as dumping of chemicals in drains or sumps or trickling of
acids or alkalies arbitrarily and utilizing poles for stirring etc. should not be resorted to.

In the disposal of treated effluent on land for irrigation, theindustry shall keep in view of the need for;

a. Rotation of crops
b. Change of point of application of effluent on land
(> A portion of land kept fallow.

The adoption of these would avoid soil becoming sick or slate, the industry may ensure this in consultation with the Agriculture Department.

It is the sole responsibility of the industry to ensure that there are no complaints at any time from the royats in the surrounding areas as a
result of discharge of sewage or trade effluent if any.

Proper housekeeping shall be maintained by a Gedicated team.

The industry must constitute a team of responsible and technically qualified personnel who will ensure continuous operation of all pollution
control devices round the clock (including night hours) and should be in a position to explain the status of operation of the pollution control
measures to the inspecting officers of the Board at any point of time. The name of these persons with their contact telephone numbers shall
be intimated to the concerned. Regional Officer and Head Office of the Board and in case of any change in the team it shail be intimated to
the Board immediately.
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CONSENT RN Page 6y 0f 2
UERAL D AND U PRALA COAL MINES ) M85tz 1L ).

kv

E. SPECIAL CONDITIONS :

1) This Consent Order 1o the aforesaid mining project i under provicions of Vater
(PCP) Act, 1974 and Al (PCP) Act, 1081 I doos not Eantarmount te appraialy |
consent 1 permissions ole. mqulred 10 brs abtained under any other Act / Rule: /
Regulation Operation of (e mining projoct s subject to availability of il cther
statutory clearances roguired unier relevant Acts/Rules.

2)  The Quanhty of production «
the date of issue of this
then the entire
shall be determi

hall be determined on o monthly pro-rata basis frorm

order. If the dale of issue is 15" of the month, or earlier,

month will be considered for calculation, otherwise the quantity

ned from the next month on pro-rata hasie,

3)  Mining operation in the amalgamated block of Utkal-D & Utkal-E Mines of tA/s.
NALCO L1d s subject lo permission from MoEF & CC, Gowvt. of India, Steel 2
Mines Department, Govl, of Odisha and State Forest Department.

4)  Permission from competent authority shall be obtained for dravil of surface
water/ground water for usage.

o)  Excavation of coal shall be done using surface miners. The surface miner shall be
operated along with dust control measures,

6)  Dirills shall cither be operated with dust extractors or equipped with viater injection
system to minimize dust generation in the work environment. Controlled blasting
shall also be done and blasting shall be carried out during day time.

7) Loading, unloading and coal stack yard shall have adequate dust suppression
measures. The pollution control systems shall be properly maintained and
operaled.

8) The haul roads and arterial roads shall be made black topped / concrete with
avenue plantation. Necessary dust suppression measures shall also be taken in
these roads to prevent generation of dust during movernent of vehicles Plantation
of thick leaf trees on both sides of the road shall be done.

8)  Mobile water sprinkling shall be provided for dust suppression on the temporary
quarry haul roads and sprinkling of water shall be done at desired intervals so as
10 prevent generation of fugitive dust.

10) Al internal coal transportation roads, temporary mine haul roads and o\hgr
material tansportation roads of the mine shall be maintained properly to avoid
creation of ruts and pol holes,

1) Coal Iransportation from the Goal Slockyard of mine to Captive Power.Plunl
NALCO shill be dona through road over a distance of 40 km (2 km within the
lease arca (In pit 1o ML houndary) + 38 km outside the ML Area (Approach Rom:
0 5H-83, 514.63 & NH-55)] 15 allowed with permission from concerned authority Ul
$:" lfaqs;)r)rt infrastructure a San-Kerjang is developed and made Ope'a"‘?":"

© Project proponent ghy| onsure that the operationalization of San-Kerjang

\\“ R
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15)

16)

17)

18)

19)

20)
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LBALD AN LTRALL COMMINLS QUMBBALLO LD,

Railway siding hy December, 2026 to reduce the coal transportation by road (19

km distance)
Plantation shall be caried out with the saplings of native species of not lnas than
: pa

meler height, on both the sides of the coal lransportalion route in consent with the
highway authorities (wherever required). The community plantation shall be raniN;
oul within the Angul town wilh fruit bearing species and ensure the survival‘of n;n
same :

Ambient /i Quality (AAQ) and Noise quality data along the enlire coal
transportation route shall be monitored and data shall be submitted to Board on
annual basis. In case of exceedance observed in monitoring value, remedial action
shall be taken to bring down the values within prescribed limit.

The rgﬂway sidings shall be upgraded lo silo-loading facilities integrated with air
nollulion control facilities. A time-bound action plan shall be prepared and
submitted to the Board.

Coal transporation through roads shall be done in covered vehicles. To ensure
lha} the trucks are covered with tarpaulin, IP cameras shall be installed at the exit
points of mine and shall be connected to the SPCB server. No village road shzli b2
used for transportation of coal and no road transport route shall be adopted, which
is passing through any sensitive location such as schools, hospitals etc.

After commissioning of the Mahanadi Coal Rail Lid. (MCRL) Railway siding, coa!
shall be conveyed from the coal stockyard through Coal Handling Plant and Rapid
Loading Silo (of 4000 T capacity) through a series of conveyors of 2000 Tonnes
per hour rated capacity for loading of coal inlo wagons at proposed MCRL Railway
Siding for further transportation of coal to the delivery point in accordance with the
provisions of the Coal Mining Agreement. For the establishmant of MCRL railway
siding, separate Consent 1o Establish shall be obtained from the Board.

Instant waler shower system at the exit point of the quarry shail be provided and
all heavy vehicles loaded with coal shall move through the instant shower system.
Mechanized wheel washing facility for coal transport vehicles at the exit point of
the quarry or at {he coal stack yard as per the requirement shall be provided The
wheel washing facility shall be integrated with complete recirculation system. The
existing wheel washing facility shall be upgraded to body washing facility alongwith

wastewaler treatment and recirculation system.
Transporlation of coal through rail shall be enhanced to 80% of total coal to be

despatched in the year 2025-26.
All necessary precaution shall be ta
ceams. Necessary precaulionary measures,
stock shall be taken to avoid fire hazards in
based mechanism shall be adopted for monitoring an
The mine shall develop wind barrier wall of 10 meter
stack yard to control fugilive coal dust emission.

ken to prevent fire in coal stack yards and coal
inter alia, maintaining a minimum
the coal slack yard. A technology
d mitigation of coal fire. .
s height all round the coal
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Page B of |5
CONSENT ORDER

UK ALDAND KALL COALMINES OF M/ NALLQ LT

&
21) Fog canons shall be deployed at th

emission., enerati
22) Ambient air quality measured at a distance of 500m frorrl t?:aguzto agl hand:ir’:g
sources {Loading or un-loading, haul road, coal transportation r'an iier ik
plant (CHP), Railway siding, Blasting, Drilling, overburden GUIMPS:0 h:” mépg m:»
generating source like nearby roads etc.} in the down wind direction s et ine

following standards.

- 3
Pollutant Concentration in (micrograme/m-) (24 hourly)

e coal stockyard for control of fugitive dust

SPM - 500
RPM & 250
SO, - 120
NO; . 120

In case any residential or commercial or industrial place falls within 500 metres of
any generating sources, the National Ambient Air Quality Standards for industrial
area notified shall be applicable.

23) Adequate Ambient Air Quality Monitoring Stations (at least 04 nos.) shall be
established in core as well as in buffer zone and locations shall be decided in
consultation with the Regional Officer, State Pollution Control Board. Monitoring of
parameters shall as SPM, PMyg, PM, 5, SO, and NOy shall be done.

24) Monitoring of Ambient Air Quality of the mine shall be done once in a fortnight (24
hourly) and data shall be submitted to the State Pollution Control Board once in a
year.

25) Continuous ambient air quality monitoring stations (CAAQMS) with data transier
facility shall be established in the core zone as well as in the buffer zone for PMo,
PM2s, SOz and NOx manitoring. Location of the stations shall be decided based
on the metrological data, topographical features and environmentally and
ecologically sensitive targets in consultation with the Regional Officer, State
Pollution Control Board. The action plan with time limit for installation of CAAQMS
shall be submitted within 07 days. Till installation of CAAQMS. AAQ monitoring
shall be carried out as per Special Condition No.22 & 23.

26) The top soil and overburden shall be removed separately and stored it in separate
heaps, duly covered with grass and vegetation and shall be utilized for backfilling
of mined out area in future. No OB dumping shall be done outside the mine lease
area.

27) The proponent shall mix the fly ash generated by thermal power plant with OB for
back filling of the mine as per Fly Ash Notification of MOEF&CC, Gowt. of India Dt
31-12-2021 and amendments made thereafter.

28) Action shall be taken for removal of residual coal going along with overburden so
that spontaneous fire in the dump sile can be ehminated. Water sprinkling

arrangements shall also be provided at the coal seam laces and active dump siles
to control fire. .
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33)

34)

35)

36)

37)
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UTRALD AND UTRALA COALNNES OF M NALCO LT, Page 9 of 15

T'he surface runoff generated from the mining areo during monsoon shall
diverted lo adequale sizo of sedimentation pond for storage and use ‘;~'rtpb‘i
shall be in place for collection and channelizing the surface tum')f‘! ll; :?\:
sedimentation pond. i
Strata water generated during mining operation shall bo divarted to adaguate size
of sedimentation pond for storage and use.

Water from sedimentation pond shall be used for
roads. other dusl generating areas, vehicle wash
case of discharge of strata water and wnoff to outside, it
prescribed standard (Part-A, Sl. No. 2).
Workshop from where water pollution due to
suspended solids is expected, Effluent Tieatmen
all the time and the qualily of the treated wastew.
following standards and shall be re-used for washing of vehicles:

sprinkling purposes on haulage
ing and plantation activities. In
shall conform to the

wash out of oil and grease and
{ Plant (ETP) shall be operated at
ater shall remain within the

pH - 65-85
TSS - 50 mg/l
Oil & grease - 10 mg/l
cOoD - 150 mg/l

No wastewater from workshop shall be sllowed to be discharged to outside under

any circumstances.

Domestic effluents shall be treated
be discharged to soak pit via septi
treated wastewater quality of STP s
shall be used for plantation:

in a sewage treatment plant (STP) and or shall
¢ tank constructed as BIS specification. The
hall remain within the following standards and

pH - 65-90
TSS - <100 mg/l
BOD - 30 mg/l

<1000 MPN/100 ml.

Fecal Coliform -
shall be treated adequately and used only for

Acid mine drainage water if any,

sprinkling activity.
Mining in Utkal-E block may be started after grant of EC in a way that the nallah is

diverted only after completion of Nallah diversion study covering the impact on
biodiversity by the proponent and PP shall ensure the submission of same to RO,
Bhubaneswar, and MoEFCC, New Delhi.

Any Nalla passing through Utkal-E Cozl block shall not be diverted without the
prior permission from the Department of Water Resources (DoWR), Gowt of
Odisha. Furdher, all prolection measures as suggested by DoWR shall be
implernented at site {0 protect Lhe nallas. .

The pre-mining and mining aclivities shall be commenced with a restriction not to
excavate and dump overburden within 15 mtrs. on both side of nallah till clearance

70
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40)

41)

42)

43)

44)
45)

46)

525,

CONStNT ORDER Page 10 of 15

from Water Resources Department, Govt. of Odisha for diversion of nallah is
obtained.
Adequate safety measures like construction of retaining wall, garland drain and
settling ponds and embankment shall be made to prevent wash out during rain
from the excavation area, OB dumping areas, topsoil dump, coal stockyard and
other areas to these nallahs.
The diversion of nallah and realignment shall be done as per the design and plan
approved by Water Resources Dept., Govt. of Odisha. A copy of the permission
from the Water Resources Dept. regarding diversion of nallah shall be submitted to
the Board for record.
Mining shall be carried out as per statuette at a safe distance from the
SinghadaJhor and the nallah flowing within the lease boundary. An embankment
of 3m height shall be constructed within 2 years of start of mining operations along
the southern bank of the Jhor and also by the side of the diverted nallahs. The
slope of the embankment shall at least 2:1 towards the ML: The height of the
embankment shall be at least 5 m higher than the HFL.
Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells. The monitoring should be done four times
a year in pre-monsoon (April/May), monsoon (August), post-monsoon (November)
and winter (January) seasons. Data thus collected should be submitted to the
Board quarterly.
Adequate measures shall be taken for control of noise levels below the following
limits.

(06.00 AM - 10.00 PM) - Leq 75 dB(A)

(10.00PM - 06.00 AM) - Leq 70 dB(A)
Ambient air quality monitoring data, noise monitoring data and wastewater quality
monitoring data shall be electronically displayed at the entry point of the mine or at
a suitable location of the mine for public view.
The mine shall take action to supply of drinking water in the peripheral villages.
The height of the stack connected to DG sets of capacity more than 800 KW (1000
KVA) shall conform to the following:
) 14Q%% Q = Total SO; emission from the plant in kg/hr.
i)  Minimum 6m. above the building where generator set is installed.
i) 30 m.
The height of the stack connected to DG set of capacity less than and upto 800
KW (1000 KVA) shall conform to the following:
)  H=h+0.2VKVA
i)  h= Height of the building where it is installed in meter
iy KVA = Capacity of DG set
iv) H = Height of the stack in meter above ground level.
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47) Al DG sets installed before 1.7.2004 shall lie serapped D0 sels Lomplying
aither State: 1 or Stage-1l emission normo chall tadduca Particulale Hatter t,lr;mf:{’:h
by 70% by installing REGDH withaut affecting any other smission pmmmzhgv-s, :,:»,';,‘:,

the CPCB gudelines and Board's lttor vide Ma 17027, dated A4 39 2027 and
lotter No 7146, daled 10 05 2024, n this regard,

48) Plantation ol trees shall be undertaken in the colanyl taemshig, Gree o5 o)
dumps, OB dumps, along the side of haul road and in other areas of thes rouniess oo
being utilized for mining activities. The mine shall take up avenue plantatnn a0
plantation in nearby vilage areas in consultation with  UFOlHortisulture:
Department. The plantation details ghall he submitted 10 the Board hefore end of
April every year., .

49) The annual coal production status shall be submitted to the Board Iatest by 207
April every year. :

50) The environmental statement report for the financial year ending 31* March shall
be submitted to the Board in Form-V on or before 30" September every /22r.

N%\?\"'f

EMBER SECRETARY
STATE POLLUTION CONTROL BOARD, ODISHA

TO,
THE GGM (SMELTER) & EPOEDS &P,
UTKAL-D & UTKAL-E COAL MINES OF M/S NALCO LTD.,
AT: NALCO BHAWAN, P-1, NAYAPALL,
BHUBANESWAR, DIST: KHURDA, PIN: 751 013.

memo No. /Dt /

Copy forwarded [0

1) Regional Officer, State Pollution Control Board, Angul

iy District Collector, Angul

iiiy Director of Mines, Govt. of Odisha, Bhuhaneswar

iv) Director, Environment-cum-Special Secrelary, F, E & CC Dept., Govl. of Odisha,
Bhubaneswar.

v) DFO, Angul

vi) Deputy Director of Mines, Talcher

vii) Chief Env. 5cientist, Central Laboralory, SPCB, Bhubanaswar

viil) Addl. Chicf Env. Engineer, (Hazardous Waste Managerment Cell)
iz) GuardFile

h

CHIEF ENV. ENGINEER (M)
STATE POLLUTION CONTROL BOARD, ODISHA

e o A S ST TR S 4 St .,.._...-...-.‘-...._.,._......_..-—._——

/
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Dated 012204

Te.

Subject:

Sir/Madam,

52(7,3 - ANNEXVRE -[2/)p 7

.2007-1A-11-M

dia
{and Climate

Fite No.! J-1 1015-31
Govcrnmcnl ofIn

avironment, Fores
Change
IA Division
%k ok

Minlstry of E

Sh. Anil Kumar Panda
M/s National Aluminium Company Limited (NALCO) SHA
NALCO Bhawan, P-l, Nayapalli P.0.-RRL, Bhubaneswar, Nayapalli, KHORDHA, 0D! ’

Nayapalli, 751013
E-mail: gm_uecb@nalcoindia.co.in
Cs) of Utkal D Cosl Block (ML Area 301.28

Modification of existing Environment Clearances (E
ha with Granted production capacity 2.0 MTPA) and Utksl E Coal Block (ML Area 523.036 ha

with Granted production capacity 2.0 MTPA) by amalgamating (he D & E block with tofal coal

production capacity of 4 MTPA and tolal lease ared of 824.316 ha by M/s. National Aluminium
Nandichhad (Goplballavpur), Goplnathpur

Company Limited (NALCO) located at Village:
Jungle, Kosala, KundaJhari Jungle, Korada, Raijharan, Simillsahl, Tehsil;: Chhendipada District:
Angul, Odisha — Grant of Environment Clearance under Para 7 (if) of EIA Notification, 2006~

Regarding.

This is in reference to your application submitted to MoEF&CC vide proposal number

IA/OR/CMIN/500323/2024 dated 1171072024 for grant of prior Environmental Clearance (EC) to the
project under the provision of the EIA Nofification 2006-and as amended thereof.

2. The panticulars of the proposal are as below :

(1) EC Identification No. EC24A01010R5612898N
(1) File No. 1-11018-31-2007-1A-11M
(ili) Clearance Type Fresh EC
(iv) Category A
(v) Project/Activity Included Schedule No, I(a) Mining of minerals
(vi) Sector Coal Mining
Modification in existing EC
(vi) Name of Project Block (ML Area J:I 28 ‘ h:r :‘:: g cg
; ran

production capacity 2.0 MTPA
d ) end Utkal E Coal
Block (ML Arca 523.036 hs with Graoted
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5 %m capacity 2.0 MTPA) by amalgamating
E block with total coal production capacity

of 4 MTPA and total lease area of 824316 ha
Revenue villages of Tehsjl: Chhendipada District:

Angul, Odisha « Environment Clearance under Pana

7 (ii) of EIA Notification, 2006

(11) Loeation of Project (Dlstrict, State) ANUGUL, ODISHA
(x) Issulng Authority MoEF&CC
(xI1) Applicabllity of General Conditlons No

3 Ms. National Aluminium Company Limited (NALCO) has made an online spplication vide proposal No-
JAORCMIN/S00323/2024 dated 10.10.2024 along with copy of EIA/EMP Report (based on standard ToR), certified
compliance report and Common Application Form (CAF) for the amalgamated Utkal D&E block and sought for
Environment Clearance (ECY under the provisions of the para 7(ii) of EIA Notification, 2006 for the project mentioned

above
4. The proposed project activity is listed at schedule no 1 (a) *Mining of Mincrals' under Category "A” of the EIA

Notification, 2006. Hence, the project is being appraised at Centrul Level.

3. The instant Proposal was considered by the EAC (Coal) in its 17th meeting held during 21-22nd Oct. 2024, The PP has
uploaded the writien information on 04.11.2024. The PP has uploaded the written information on'04.11.2024. The minutes
of the meeting lﬁd all the project documents are available on PARIVESH portal which can be accessed st

hups; parivesh ic

Details submitted by the project proponent

6. The project of M/s. NALCO is located in Nandichhod (Gopiballavpur), Gopinathpur Jungle, Kosala, Kundajhari Jungle,
Korada, Raijharan, Similisahi, Tehsil: Chhendipada District: Angul, Odisha is for modification of existing Environment
Clearances (ECs) of Utkal D Coal Block (ML Area 301.28 ha with Granted production capacity 2.0 MTPA) and Utkal E
Coal Block (ML Arca 523.036 ha with Granted production capacity 2.0 MTPA) by amalgamating the D & E block with
to1a! coal production capacity of 4 MTPA and 10tal lcase area of 824.316 ha.

7. Details of existing ECs, FCs, implementation and its compliance status
A. Status of ECs obtained for Utkal D & E block and its present status

S.No Detalls of letter No CIAmendm:nﬁCapldl) Area | Dateof | ' Status of
EC/Validity |(MTPA)| (Ha) | Issuance ImplemenmlosJ
Extension & Life
(Transfer EC | of the
mine
Utkal D Block — Public bearing held on 24/01/2006
I 0-11015/20322006-IA. | EC 20& |301.28R9.01.2007 Implemented
(M) ] 52 years (CTO obtained
EC in the name of M/ under Air and
Orissa Mining Corporation water act for 2.0
Limited transferred OMC MTPA capacity
o NALCO (Utkal-D Coal vide letter no.
Block) 4328/IND-1-
X J-11015/203/2006-1A. 1 EC vansler 2.0 [301.28]11.08.20200 CON-6762
M) dated
C wansferred from Mo 23-1013102‘4
valid up to
OMC to M/s NALCO Siae
Utkal E Block - Public Hearing held on 30/05/2008
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5 gg__ aoaciny] Area | Dateof sllluﬁ
4 e Detalls of letter £ Cl\'n"(:’?:;n (M"’I'PA) (Ha) | lssusnce §mplementay,
. Extenslon | & Life
[Transfer EC [ of the
mine —
: 20& |72049]10.122009  Yettobe
ToaRTA MY EC ) yoars implementeq
p Corrigendum dl (CTO  obtained
6.12.2013 (Utkal E Conl under  Air  Acy
line) - 036 Tobe pnd Water Act
A (10157312007-A. (M) EC 20 5(2/3\1':' accorded Jfor 2.0 MTPA
. Cormigendum did reduced] bythe [vide lenier no
16,12.2013 (EC tronsferred from | Ministry [13906  IND-I-
from NALCO 1o NALCO) 729.48 CON-6791
Proposs! s Ha to dated
IA’OR/CMIN/495414/2024| 523,036 31.08.2024
Ha) valid up 1o
31,03.2025).
B. Status of FCs obtained for Utkal D& E block
S.No| __ Obiained Vide Letter No | Area (ha) | Stage-1 /1T [ Validity
A, [Utkal D (toral area - 143.42 [1a) - -
1. B-9972006FC dated 20.10.2006 [Stage-1 clearance DTS WS
. $-9912006FC dated 05.01.2017 Transfer of Stage-I clearance from M/sthe Mining Lease
T 13702 - Prissa Mining Corporation to M/speriod
National Aluminium Company Limited
B, $-99:2006/FC dated 02.09.2020 Stage 11 clearance
H.  B-9972006/FC dated 20 04.2020 65 Stage | clcarance
$-99:2006FC dated 06.01.2021 Stage 11 clearance
. [Utkal E (total area - 169.1779 Ha) ‘
. [-0772020-FC dated 12.03.2021 156.1779  [tage | ¢learance [Co-terminus  with
2. -07.2020-FC dated 27.10.2022 169.1779 Stage 1l clearance ~ phe Mining Lease
3. B-0772020-FC dated 09.11.2022 1561779 [Corrigendum in Stage I Foresarm’od'
clearance
o [0.08.2024 13 Stage | clearance

PP submitted that the 1otal broken forest area is 312.6979 Ha and there is 10 violation of Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980. .

C. Production detalls of Utkal D bilock

Proponent submitied that Utkal D Block became operational from 2023 - 2024 'onmrds. Details of the same are as

follows
YEAR EC sanctioned Actual production Excess production
Capacity (MTPA) (MTPA) beyond the EC sanctioned capacity
2022-2023 2.0 MTPA Nil Nil
2023-2024 2.0MTPA 0.9 MTPA Nil

D. Status of compliance to the existing EC conditions

The Siatus of compliance of earlier EC of Utka
198/05/EPE dated 07.10.2024 in the name of

| D Coal Block was obtained
MJs. National Aluminium Com

from ngi.oml Office, vide Letter No. 101-
pany Limited (NALCO). The Action taken
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fort regardi

mes

5. No

- 5l

Division / 487/2024 dated 08.10.2024,

ng the partially/non-complied condition w5:3@kegioml officer MoEF&CC by NALCO/Coal

76

-

| Wm —EC daled 29.01.2007

on-compliance/ Partlally complianc
elails

T)bltm(lon of RO

Emlnlly complied/ Non -

ctlon Taken Reporl o

omplied condltion

pecific condition no. vii: Top soillOne top soil dump has been obscrved The grass seeds have beer)

hall be stacked properly with propedPP reporied that "the top soil has bee
lope at carmarked site(s) and should nogstack with termacing method and prope:

kept active and shall be used fo lope und height is being maintained ayGrasses  are slready

eclamation
rreenbell

and  development  olflearmarked site as per npproved Minin
Plan". PP submitied that grass sccd ha
en sprayed on the top soil dump.
Leguminous Grasses  yet o

leveloped on the top soil dump.

prayed on the top soil dump
fore monsoon  season
started

eveloping in patches af
arious locations of top soil
ump.

., Vad

Garland  drains  (size, gradient andDuring visit garland drain has be
fength) and sump capacity should befobserved at the top soil dump. Garlan
Mesigned keeping 50% safety marginidrain has also been provided in part 0
over and above the peak sudden rainfalfthe 0B dump. The drain found lo
pnd maximwn discharge in the arcaffull of silt in part which needs to
djoning the minc site. Sump capacilyklcaned regularly, Garland drain alon
"'°“l‘_’ also provide for adequaicthc coal dump not observed. P
Fercntion period to allow proper settlingreported garland drain width of 2.5
of silt matcrial ith 60. 1 gradient and 2.3 km length.
apacity of sump reportedly designe

at the collected water is bein
tilized for sprinkling on haul road an
een belt development. -

or 24500 KL. It was also informedE

arland drains are already]

onsoon  season.

nsure periodic cleaning ©

arland drain.

ndertaking for completion o
, garland drain

ctention wall by 15 Nov 202

as been submitted.

]

he retaining wall at the toe of the dumpsthe OB dump has been observed
d OB benches within the mine toRetaining wall constructed in part o

heck run-off and siltation should bethe dump not in all along.

based on the rainfall data -

Eednc condition no. x: Dimension of{During visit relaining Wall at the toe 0

wal
s currcnily under progress
ctaining wall of balance
ill complete in another si
onths. ~
ndertaking for completion 0
garland  drain

Specific condition no. xviii: ETP als HP has not been observed at the sile,

be provided for workshop and urface miner is being used. Duringstage. Commissioning  an,
aste water isit an ETP has been obscrved. PPprial run of ETP is curentl
&‘ ubmitted that ETP is on Irial der  progress by
stage. - upplier.
ndertaking for completion o
, garland drain  an
tention wall by 15 Nov 202
as been submitted.

5. General condition no. vil: IndustrialiRunoff water from mine collected inConstruction of ETP is in fina
waste walcr (workshop and waste waterpmine  sump. However,  properstage. Commissioning
from minc) should be properly collected collection  arrgngement for vehicleprial run of ETP is currentl
reated 50 35 to conform 1o the standardwashing water yet to be provided. Oilunder  progress by

rescribed under GSR 422 (E) dated 1%and grease trap yet 10 be installedsupplier.
EMly. 1993 and 31" December, 1993SMC-48  mine  discharge  wateUndertaking for completion o
amended from tine W time beforgmonitoring data fumished along withETP, garland dnin _an
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; 5.01.2007 '
tkal D Coal Block - EC doted 29.01. ) . ction Taken Repory ,
5. No Fon—compll-neel Partially fomv“"“f"""""’“ o partially complled/ No,

- omplled condltion
thiyyetention wall by 15 Nov 203
| ork L he  swbmitted  six  month
[ERPSERpERS compliances, Data reported was wilifias been submitted,
he norms of consent order.

The Status of compliance of earlier EC of Utkal E Coal Block was obtained from Rfs'?“" Office, V'd;hu"" No. 101
VTLOVEPE dsted 07,10.2024 in the name of M/s. National Aluminium Company Limited (NALCO). The Action taken
report regarding the partially/non-complied condition was submitted 10 Regional officer MoEF&CC by NALCO/Coal
Mines Division / 48872024 dated 08.10.2024,
'tkal E Coal Block - EC dated 10.12.2009

N. No Non-compliance/  Partially compliancgObservation of RO ction Taken Report onl
detalls Partially complied/ Non -
omplied condition
1.

pecific condition no. V: An integraied planMining activities have not ye ining ‘nctivilie.s are yet t‘o‘bc
or Coal Transportation involving conveyorstarted. Integrated. Plan forktarted. The details of prc-mmu:a

for a total length of 5.8 km)-cum-railCoal . Transportationsurvey on the Social—cconon.mi
hereafier to the main railway corridor shall beanvolving conveyor (for astatus of the local communiti
ormulated in  consultation. with  thejotal length of 5.8 km)-cum-pased on the UNHDR report will
cighbouring mines and the state Governmentail -thereafier to ” the  mainbe submitted before
eeping in mind the conservation of the locakailway corridor has not becncommissioning of mines.
habitat and fauna such as [ndian clephanffumished.

sing the habitat. d

pecific condition no. xxii: R&R for 417PP submilted that theMining activities are yet to be
AF’s from 2 villages Nandichhod (405) andcompensation packagestarted.  Plan  for  coal
opinathpur (12) and land outsees involvingpffered per family is Rs. 3Spransportation through railwayf
11 PAFs from 2 villages Kosala (150) andlakhs and total = outla iding will be implemented.
orada (161) shall be prepared andreported to be Rs. 7.145 '
ymplementation within a specified time framecrore. However, th
f Dec, 2020. R&R norms shall be not lessrchabilitation of 400 no
han that of the National R&R Policy. R&R!familics yet to be completed.
hall include annuities for the vulnecrabl
opulation aged, homeless, differentiall
bled etc and also training programmes an
kill developmnent schemes for aliemat
ivelilhood for those not being give
mployment. A corpus fund shall be create
or the general maintenance for the R&
licy. The status of R&R shall be regularl
ploaded on the company's website.

pecific Condition No xlil: The projec{The - dewils of pre-miningMining is yet to be started. Ouy
roponent shall undenake a pre-mining surveysurvey oo the  Sociopf 400 families, 229 are already
n the socio-cconomic status of the localcconomic status of the localbeing disbursed and mnamm?

12

ommunities based on the UNHDR and shallcommunitics based on thel171 PDF's R&R is under proces
nitor the impact of CSR octivities over IhgUNHDR ~ has  not  beennt Kosala Village.

ife of the project. Project specific CSRfumished.  Denils o

clivities for the neighbouring villages beingmplementation of CS

overed under CSR shall be provide fofctivity has pot  bee

pital costs for CSR activities and sfumished. Delails 0

inimum Rs | crore wennuel revenugimprovement of o

xpenditure of Rs $/tonne of coal whichever isconnectivity of the villag
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of RO l:etlon Taken Report onf
artially complled/ Non -
komplied condition

Coal Block — EC dated 10.12.2009
on-compliance/  Partially
details

complian

higher (after adjusting for depreciation inpear the project has not been
value of Ruppe) towards wvarious CSRifurnished.

ctivities undertaken over the life of th

roject. In nddition, nn amount of Rs 22

Lakh shall be used lor improvement of roa

ronnectivity to villnges the project site. Th

tatus of cach of the activities for ench of th

illages shall be regularly uplonded nt leas

kwice in a year) on the company's website, -
. General condition no. xIl: The projeciPP reported in the submittedThe EC letter was sdvertised in
puthonties should advertise at least 1n (owjmonthly  compliance  astwo local newspapers, ie. :l'hd
focal newspaper widely circulated around the{'complied”.  Details  ofindia Express and the Sama) on
project, onc of which shall be in theadvertisement regardingf21.06.2009. Copy of publicau.on
vemacular language of the locality concemnedhaccord “ *of . Environmen(afwas sent [0 MOEF&CC vidg
E’ilhin seven days of the clearance and a copyfClearance has  not  beeNALCO letter dated 22.06.2009.

[ the clearance letter is available with thefurnished

fate pollution control board and may also &
scen at the website of the MoEFCC a

“‘.:' v

>
”

8. Reasons for amalgamation of Utkal D & E Block: It has been decided to combine Utkal - D and Utkal E Coal Mines
for conserving of about 20 million tonnes of Coal getting Jocked up in the common barrier. Grant order for Mining Lease
for Utkal D & E Combined has been issued by the State Govt vide letter dated 18.11.2023 over an arca of 824.316 ha for
the Iease period up (0 24.03.2051. Mining Plan and Mine Closure Plan for Combined Utkal D and Utkal E coal mines has
been approved by Ministry of Coal on 15.05.2024, '

-~

9. Salient features of proposed amalgamation:

5. No [Description tkal- D [Utkal- E [D & E combined [Remarks
A. [Total Leasc ArcajGovtLand ~ [27.48 130.4103 157.8903
- Private 130.28 223.4475 353.7275 W
Forest 143.52 169.1779 312.6979
otal 01.28 523.036 [824.316 " [No Change
|B. Production Capacity (MTPA) 2.0 0.0 4.0 ~ [No Change
C. ctails of Mining
I. echnology Bpmcast Mining - FullyOpencast Mining ~No Change
Mechanized - : ully Mechanized
- Reserves (Million Tonnes) 101.68 67.49 170.87 (+1.7)
ife of Project (Yrs) 52 36 44
H. OB Generation (Mm3) 200.52 205.96 382,853 - (-) 23.627
S Ultimate working depth 251 m bgl 227.5mbgl P42 mbgl R
2 Means of Transportation Road/Rail Conveyor oad/Conveyor |
covering overing a distance
distance of 5.8of 5.8 km to neares
1o nearestrailway siding
ailway  sidingthen transported b
nd thengail to  existin
8 ransported  byMGR to the link
ail 10 existingproject.
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o OR to thg T
inked project.
. : |Project requlrcmenu ——T 5 1450 ‘ E
| ? e Reguirenen (LD [T - mpn- 690L7s (237)
. Power requirement ine Pit: 76 ine :
: e = o (-0.4)
0 :
f [Power requirement (MW) 540 575
[Post mine land use YD)
T. T::al excavated Area 166,420 211.18 ;:;g;g i
:: [Arca under Waste dump 106.570 252.84 .666 e
. Arca  under  greenbelt an.O 25.17 376.
plantation
: e P478.82 [+1903.53)
1. roject Cost (Rs. In Crore) [196.33 [378.96 :

Environmental Site Settings:

10. The project srea is covered under Survey of India Toposheel Nq._]?Dll} and ls' baundedgt;yzlzh'c O:"C‘E!"‘;t::'::
coordinates rnging from Latirude: 20053'00" N to 21012'00” N_and longitudes 84020'00" E to 850 12018 J
falldoes not fal in the Critically Polluted Arca (CPAY Severely Polluted Arca (SPA), as per CEPI Assessment Z5-

Forest Area: The project involves total 312.6979 Ha of forest land the details of}hc approval already obtained as given

below: :
5. No Obtalned Vide Letter No [ Area(ha) | ~Stage-1/11 | Validity
A. Utkal D (total area —143.42 Ha)
1. 8-99/2006/FC dated 20.10.2006 Stage-1 clearance Co-terminus
2 I 8-99/2006/FC dated 05.01.2017 Transfer of Stage-I clearance with the Mining
5 from M/s. Orissa Mini.ng Lease period
P, Corporation to M/s. National
Aluminium Company Limited
3. 8-99/2006/FC dated 02.09.2020 Stage Il clearance
4 8-99/2006/FC dated 20.04.2020 65.-- . Stage I clearance
S. 8-99/2006/FC dated 06.01.2021 PENC Stage I1 clearance :
B. Utkal E (total area - 169.1779 Ha)
1. 8-07/2020-FC dated 12.03.2021 156.1779 - Stage 1 ¢learance . Co-terminus
2 §-07/2020-FC dated 27.10.2022 169.1779 Stage Il clearance with the Mining
3. 8-07/2020-FC dated 09.11.2022 156.1779 _ |Corrigendum in Stage IF Forest| Lease period
clearance
4, 20.08.2024 ' 13 Stage | clearance

Prolecnq Area: The project is not located within 10 KM of any ESZ/ ESA/ nalional park/ wildlife sanctuary/ biosphere
reserve/ liger Ircscrvd clcp.hum reserve/tiger coridor/elephant corridor ete. There is no violation of WLP, Act. Site-
Specific Wildlife conservation plan has been prepared and spproved for Utkal E mine with an amount of Rs. 543.92 Lakhs
from Chicf Wildlife Warden vide Memo No 10381 dated 26.10.2021 and for Utkal D mine with an amount of Rs 130
Lakhs from Chief Wildlife Warden for schedule | species [Sloth Bear (Melurusus Ursinus), Barking Deer (Muntiacus
mumjlk): M'ousc Deer (Tragulus meminnz), Ratel (Mellivora capensis), Hare (Lepus nigricollis), Hyena (Hyaena hyaena)
Jackal (Canis uutcus)., Langur (Presbytis entellus), Rhesus monkey (Macaca radiata), Mongt;ose (Herpestes cd)\’vardi)‘
I(“ox::n:’on Myna (Acridotheres 1risus),.Ulnck drongo (Dicrurus adsimillis), Wood pecker (Picoides maharastra), Rcd:

ecked parakeet (Dinopium benghaensis), Dove (Streptopelia Chincnsis), Koel (Eudymysscolopacea), Bam Owl (Buba

bub:,. l nlridgc (‘ llnCO‘lnus ;)Olldl' I u

11. Mine Lease details: PP submined the following details of mine lease for both the blocks:
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Govt, OrderlNollnclTlé%ybe

Area (ha)
nlco having two Coal Mines named Utkal D and E, It was carlier allotted to two differens
llotees. Central Government has decided 10 merge the Utkal D and E coal block and allot the

-

ines together 10 M/s. National Aluminium Compnny Limited (NALCO) vide order no. F. No SU316
103/34/201 S/NA doted 2" May 2016
2 [Grant order for Mining Lease for Utkal D & E Combined has been issued from Stale Govt vide
Letter No. 11615/SM/Mhubaneswar dated 18.11.2023 over an area of 824.316 ha for the leasd 824.316
criod up to 24.03.208|

12. Method of Mining and Mine Plan:

1 Maning Plan. and Mine Clos\mc’ Plan (Second Modification) for Utkal D and Utkal E coal mines with 4.8 million TPA
targeted capacity of coal Prod\‘lcuon has been approved by Ministry of Coal vide letter No, ORAN/APP00291/2021 dated
15.08.2024. In this regard, PP informed that targeted capacity of coal production will be maintained at 4 MTPA.

u. The total geographical reserves reported in the mine lcase nrea of B24.316 Ha is 303.7) MTPA, out of which mineable

reserves are 174.785 MTPA and extractable reserves arc 170,876 MTPA. Percentage of extraction is 57.42%.
m. There are total 20 seams, out of which working seams are 17,

iv. The method of mining to be adopted will be Full
envisaged as submilted by the proponent.

y Mcchanized Opencast Mining Method. No underground mining is
v. Stripping ratio is 1: 3.4, '

.
’

vi. Life of mine 15 44 years.
vii. Land use details:

A. Pre-Mining

S. No. Land Type Particular. Area (Ha)
Agricultural 351.819
1 Tenancy Township ‘ 11998
; (Private) Barren 10.461
Community /Other usc 9.400
Agricultural 22.002
Township 1.798
2. Govt non-Forest  |Grazing = 2405
Water Bodies 18.268
Barren/Other use 83.468
3 Forest Reserve 312,698
Total 824316
B. Post Mining BRI
S. No. Particular Total area  |Reclaimed Area (Ha) | Un-reclaimed area (Ha)
(Ha) ‘ .
I.  |[Excavalion /Quarry Area 381.070 381.070 5
a) Packfilled Area 118.70 118.70 -
b) |Excavated Void 262.370 262.370
2. [Externg) Dump 305.990 305,990
3, Bafety Zone 48.670 48.670 -
4.  Diversion/ below river/ nnln/ Canal 27.390 - 27.3%0
5. [Beuling Pond 1.0 1.0 -
{ 6. oud & Infrastructure Area 26.900 12.370 14.530
{ 7. Rationalization Arca ) 11.656 11.656 .
{ 8 [Garland Drains 0.680 0.680 .
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9. Embankment
10. [Greenbelt
Total

: orted as given .
kol D& E plock will be ';ﬂ""‘:zugh confcyorsb:rlow.
produced from 1':\: :'w" poundary of lhxc ;ﬂ:}:cyough s fconvc;;:,l:: C
from the south-€® { capacity) HITPEE 2
Stocky . dling Plant m:l Rapid Loading Sil0 (Ol 41000 sed Railway Sidop pla:jro:;lm P g Uty
Stochyard through Coal Handling loading of Coal into wagons 8t P 4 km. From there onwarcs rough Coal Wagons
tonnes per hour rated capacity for loat bogn dary fo rail line is abou ', development of rail comfior,'coal from Min, Site
group of blocks. Distance from block bou ped by East Coast Rly- Ab‘;cConVC)"’r belt, thereafter it will be transporyeq o

through the Inner Rail corridor being develo sing yard

ing ¥
(Utkal D&E Coal block) will be transported fo Utkal loa
NALCO CPP by railway only.

viii. Detalls of transportation: The conl
* Coal is pnmanly planned to be evacuale

the Coal produced from the Mine shal

issi | will be tra
* As a Stopgap armangement and till the commissio  tance of 19 km. Thereafler, the e R n.Sponed 10 the
be transported to Kerjanga Railway Siding by road over @ distance® " en oblained and work is 80Ing on in ful gy,

i cions has ; e
NALCO CPP by railway only. All the clearances / pcm";’c“;‘:m.m, Rly siding will be commissioned by July 2055

Wark is being executed by M/s RITES. Itis expected that t N o gr-fons

After the commissioning of the Rly siding, 50% load on Roa L |

Il Angul to transport the Coal through Road mode till the 2bove
ector b

d to CPP is 40 Kms.

ning of the fnner Rail Corridor,
ascd.

* Alternatively. Permission has been obtained by Co
two modes are operational. Distance of Mines pit hea

-
-’

. Tmmponaﬁon time : Night 10:00 PM to Moming 6 AM XN P \
J . 4 ALCO. The di

ix. Coal produced from Utkal D & E will be used as raw malerial for Capu_vc Power Plant of N. distance of the

power plant from Utkal D & E Coal block is 40 Kms. X ;

: ; : ; of 376.666 ha at the end of mining. This will include

x. Reclamation: Afforestation shall be done covering an area i Density of plantation is proposed o be 2000 ree

305.990 Ha of reclaimed external OB dump and 48.670 ha of greenbe 3
per Ha. At Conceptual Stage, Greenbelt/Plantation will be covered over an area of 63..968 hn__(Grcenbclt. 8.670 ha, Safety
Zone: 41.962 ha, Scitling Pond 1.00 ha, Rationalization Area: 11.656 ha, Garland Drains: 0.680 ha).

13. Detalls of ToR accorded and ETA/EMP report: ToR has not been accorded fon: the instant proposal under
consideration since it is an amgalmation proposal for existing EC's, However, PP has submitted the EIA/EMP report for

the amalgamated D&E block as per the standard ToR available on Parivesh portal.

14, Baseline Data: The baseline data has been collected in the summer scason from March 2024 to May 2024, Details of

the same are as mentioned below: ;
S. No. Parameter : Description X
] Period Summer Season (March to May, 2024
2, AAQ parameters at 10 PM10:39.1 to 86.8 mg/m3
Locations (min and max) _ PM2.5: 20.5 to 51;5 mg/m3
S02:4.6 to 19.4 mg/m3
44+..NO2:10.6 10 31.2 mg/m3
CO: 0.54 10 0.98 mg/m3
3. | Incremental GLC Level PMI10 = 3.17 pg/m3
SO2 = 1,38 yg/m3
: Nox = 1.18 pg/m3
4. | Ground water quality at 9 [ pH: 6.12 to 8.41, Total Hardness; 103.9 10 175 2 mg/l, Chlorides: 49.1 to 419.7 mg/l
5. |Surface E:;::w::ln n 8| pll 7Flsu°ndc: 0.48 10 0.85 mg/l. Heavy metals were analysed and not detected.
: pete | PR W ADO B 0.1, g nm: :?320: 3.810 15.6 mg/l. COD from 121049
6. |Noise levels Leg (Day and 49.2 10 59.8 dBA for the day time and 38.5 10 50.2 dBA Tor the Night time
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S. No. Parameter ﬁbeuﬂpﬂon
; Night)

7. | Soil quality at 9 locations | pH: 5.62 10 6.84 Organic Matter: 0.52% 10 0.91% Nitrogen: 86.80 to 212.60 kg/ha
Potassium: 239.40 kg/ha to 592,40 kg/ha Texture: Sandy loam
Site-Specific Wildlife conservatioh plan has been prepared and approved for Utkal E
mine with an amount of Rs. $43.92 Lakhs for schedule | Species from Chief Wildlife
Warden vide Memo No 10381 dated 26.10.2021,

Site specific wildlife conservation plan has been prepared and spproved for Utkal D
mine with an amount of Rs 130 Lakhs for schedule | species from Chief Wildlife
Warden,

8. Flora and Faunn

1 5. Detalls of water requirement: Totl water requirement is estimated as 1450 KLD, same will be sourced from Ground
water as well as Mine Sump water. NOC for 1922 KLD dewatering and 10 KLD fresh water from CGWA for Utkal E
vide NOC dated 14.06.2023 which will be Valid up to 13.06.2025. NOC for 3682 KLD dewatering and 770 KLD fresh
water for Utkal D Coal block has been obtained from CGWA vide Noc No. CGWA/NOC/MIN/ORIG/2021/13398 dated
20.10.2021 which was valid till 19.10.2023. Application for rencwal of ground water NOC for 3015.8 KLD (Domestic use
770 KLD + Dewatering /Minc Scepage 2245.8 KLD) has been submitted on 11.10.2024. Payment of water abstraction
charges of Rs. 68, 13, 657/- has been submitted and also informed to CGWA vide letter dated 26.09.2024. The renewal of
the NOC from the Central Ground Water Authority (CGWA) for the Utkal-D block is in its final stages.

Three seasonal streams are traversing the area proposed to be diverted are as follows:

a) Bedasara Nallah (Length 1600 m & Width 15 m) - This nallah ﬂou;s i‘ron_1 SW to NE direction and passes through
the North Wester Portion of the Project Area. It is proposed (0 be diverted along the western boundary towards north side
il it merges with the Singhada Jhor. This nala also shares the Gundeijeri diverted nala.

b) Gundeijeri Nallah (Length 4000 m & Width 15 m) - This nallah flows from SW to NE and passes through the ceatral
portion of the Project Area. It is proposed to be diverted along northern boundary of the Durgapur Reserve Forest towards

west direction till it meets the western boundary of Project Arca after which it will be aligned along the western boundary
towards north side till it merges with the Singhada Jhor. '

¢) Kathuamod Nallah (Length 4120 m & Width 20 m) - This nallah flows roughly from SW to NE and passes through
the South Eastem portion of the project area. This nala is under diversion first toward east along the southem boundary of
the mine (along the northern boundary of Durgapur Reserve Forest) and then, after SE comer of mine, towards north along
the castern boundary upto the Singhada Jhor. . J

d) NOC for diversion of above three nallahs has been obtained by the PP from Department of Water Resources,

Government of Odisha, vide letter no. 26553/WR, dated 12.10.2022. Provisional pcnhiSsioh for the diversion of the same |

has also been obtained vide letier dated 03.03.2023, Nallah diversion study has been camried out by Water Power
Consuliant, BBSR in April, 2023.

16. Details of power requirement and diversion of Hi-tension Line: Total 7.0 MW power requirement is there which is
heing/will be sourced from stale grid.

17. Public Hearing: Public hearing for the Utkal D and Utkal E block was held on 24/1/2006 and 3(!1051’2008
respectively. Major issues raiscd during public hearing were about forest and details about fauna, clarification with regard
1o the presence of animals like clephant in the project site, employment details, Impact of the project in the foml. ares
(Durgapur R.F), compensatory afforestation, Drinking water facility/water scarcity, Compensatory procedure tnd. facdtl}cs
in the rehabilitation colony, proper nssessment of land, peripheral development, Environment Management. Public hearing
action plan not implemented os only Utkal D mine is in operation since ycar 2023, However, Company bu.pmposed a-n
amount of Rs. 27.45 Crore to implement the issucs raised during public hearing. The action slan for the same is as below:
. NojActivities Budget Year wise budget (Rs. In

, (Rs. In ' lakh)

lakh) [ Vear-1] Year-2| Year-3

{A.  ISkill Development Center

82
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v Budget | Year wise budm‘
IS. No[Activities (Rs. In lakh)

Iakh) | Year-l | Year-2 ’m
- 50 100 50 5
1. kill  Development Centre and Employmenl'l?nscd 'tmlmngg' |::;2 I

lectrician, AC Mechanic, Plumber, tniloring, Driving training, Elec

fotor Binding, motor welding in Village Nandichhod (Qopiballavpur),
S\

2. Women empowennent programme for making them lclf-luslmnablebi': 100 50 25 25
ficld of dairy development, nurseries, Achar & Papad Making, Vcﬂ‘"'.
farming, stitching, tailoning, grocery shops and others and marketin
programme for their products

Y- Bupport groups for cralV traditional development in  villages oq 20 . 10 10
l?hobamaha. Kosala, Gopinathpur 770 150 a5 3
Sub total
A, finfrastructure Development
I, Kalyan Mandap at Village Nandichhod, Dhobamalia, Kosala] 75 25 25 25
opinathpur, Korada
2. Konstruction of concrelc road at village Nandichhod and Kosala - 80 40 20 2\0.
H. Construction of community hall at Dhobamalia, Korada, Gopinathpui{ 80 35 30 15
ind Korada £ —
5. B nos Cold Drinking water facility project at village Nandichhod] 50 25 15 10
Dhobamalia, Kosala, Gopinathpur, Korada s N7
B._ Development of a new playground in Gopinathpur with facilities . 120 60 30 JL
- [Construction of funcral pyre building and boundary wall of villagd 30 10 10 10
Gopinathpur :
8. Construction of drain at Dhobamalia, Kosala, Gopinathpur 80 20 20 40 |
P. _ Development of GOSALA in village Kosala and Gopinathpur 40 10 10 20
10 _ [Construction and renovation of cremation ground 40 20 20 .
Il Construction of bathing ghat in ponds, beautification of pond) 95 40 40 15 |
Erematorium, sitting place, village entrance gate, etc. ;
12 lnsallaton of solar lights (street) in villages of Nandichhod] 100 30 30 40 |
Phobamalia, Kosala, Gopinathpur and Korada ol
Sub tonl 790 315 | 250 | 223
- [Education facility . '
I Construction of new rooms, Smart Classes with intemet and Wi-fl 300 100 100 100
facility and computer Inbsﬁmwsmﬂlumxiﬂmmuh ;
lies and Arran nis i ility
Children 1n Gowt Upper Primary school of Villages Nandichhod,
Dhobamalia, Kosala, Gopinathpur, Korada
L. [Arrangements of school bus for children in Villages of Nandichhod] 123 50 50 25
Dhobaimalia, Kosala, Gopinathpur, Korada
B Library set up with wi-fi facility in Villages Nandichhod and Kosala 100 30 40 30
Sub total 525 180 190 155
C.  Animal Husbandry and Agriculture development
I. [Formation of Fanmers Producer Organization & initiation of Farm Based| 200 100 50 50
nterprises on Dairy and other related busincss
D, Dislr.ibulion of good quality sceds 1o armers, encouragement for organicl 30 10 10 10
[arming, hinkage of farmers 10 the source 10 get Organic materials and
fentilizers
3. [Training for new modern technology of agricullure practices 1o villagers 30 10 10 10
H. [Vaccination 1o canle Including De-warming 20 10 5 5
no of Mobile Van for canle in 5 no of villages of Nandichhod 75 25 25 25
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5 3 8 Budget | Year wise budget (Rs. In
(Rs. In lakh)

Dhobamalia, Kosaln, Gopinathpur, Korda lakh) | Year-1] Year-2 | Year -3
ub total i
D.  [Health facllity 355 155 100 100
I Health infrastructure development in Villages

Nandichhod, Dh
Kosala, Gopinathpur, Korada R e l i 2
2. [Health camps in Village Villages Nandi

e B chhod, Dhobamalis, Kosala, 50 20 20 10
3. Pperation of Medical Health Units (MHUs) i

_ | | ot periphery villoges off 80

Nandichhod, Dhobamalin, Kosala, Gopinathpur Korndr i ) v ’ ’

1. |Distribution of sanitary napkin vending muchi ' i i
uch
o g ine in peripheral villages 100 25 25 50

330 135 90 105

" [Walter resource management and Sanitation

iI.” fPond and Naadj deepening and i
conservat i
Wb g rvation (Pond in peripheral 80 40 20 20
i Roof top RWH structures in Gowvt s i
; chools and A i
mehal L, and Anganwadi center il 30 10 10 10
5. |Village Sanitation work i . © 50 20 15 15
Lf. H'Ousch'old \ater supply to peripheral villages . 50 20 20 10
5. [Bio Toilet (Community) in penpheral Villages : ™ .50 15 15 20
ub total ' - R 260 [ 105 80 15,
F. nvironment/Plantation in study arca i
L plamalic-m development in Nearby school, Govt building, along both sidd 150 50 50 50
- plthe village raed in peripheral Villages
2. [Waste management (Processing unit) in peripheral Villages 65 25 25 15
Sub total 215 L
otal . © 1748 1115 870 760

I8. Details of Solid and Hazardous Waste: The details of solid 2nd hazarddus waste generation along with its mode of
reatment/disposal is furnished as below: '

; Type of » Quantity | Mode of '
N .
e Waste Soures (TPA) Treatment Dspesal
] .l Solid Waste (Domestic waste) Residential 10 Garbage Composting
5 Plastic Wastc Equipment/components/sparg 05 -~ . | Through registered
== (Packing matcrial) parts packing *.| agencies - By Road
E-waste . Office & Residential . Through registered
4. | IT equipment, clectronic parts, Quarters. 0.5 o vendors -By Road
cariridges of printer) ’
Hand over to battery
supplier or
S. Batteries Waste From LMV and HEMV .- 5 - suithorized recycling
agency.
Hazardous Waste (Sludge and By Reckiisiad
! filter contaminated with oil, Used Y REgH
g Workshop 248 - Vehicle as OSPCB
6. or Spent Oil, Empty ' Guldilings
- |Barrels/conuincr, Waste / Residue
Sopining of) Will be utilized in
C & D Waste (Houses, Sheler of Mine Site 10 - road lcvc!lins and
% Village Habitants) construction work

: 3 It: 8.670 ha,
19. Plantation; At Conceptunl Stage, GreenbelUPlantation will be covered over an arca of 63.968 ha (Greenbe

(3 Scanned with OKEN Scanner



@ € 6 O S 85
Safety Zone: 41.962 ha. Settling Pond 1.00 ha, Ruﬁi&@l: 11.656 ha, Qarland Drains: 0.680 ha). Local and fnyj,
1

bearing species are being/ will be planted in con ocal forest officer and density of 2500 tress per Ha jq
proposed.

20. R&R lIssues: R&R for 417 PAF*s from 2 villages Nandichhod (405) and Gopinathpur (12) and land outsees involving
311 PAFs from 2 villages Kosala (150) and Kornda (161) [s proposed. Compensation package offered per family is Rs, 35
lakhs and to1al outlay reported 10 be Rs. 7.1452 crore. However, the rehabilitation of 400 no familics yet to be completed.

21. Project Cost: Total capital cost of the project is 2478.82 Crores and the capital cost for EMP is Rs. 231.16 crores.
Recurring cost for EMP is Rs. 102.22 crores.

22. Environment Management plan

* Wet drilling with sharp drill bits will be carried out along with dust collection system.

* Dnlling & blasting is limited 10 overburden only.

* Coal excavation areAwill be carried out by Surface Miner process including water sprinkling arrangements at cutting &
over discharge belt,

* Controlled blasting is being/will be carried out by use of NONEL so the impacts of noise generated due to blasting is
momentary only,

" Explosives charge per hole and per delay will be maintained as per DGMS guidelines.

* Blast study has been done by National Institute of Rock Mechanics (Under the Ministry of Mines, Govt of India) in May,
2024 10 find the impact of blasting, noise and vibration: i ,

* After amalgamation of EC for Utkal D & E coal block, domestic wﬁslewa!:c‘r' generation will be 240 KLD which will be
treated in STP of 250 KLD. : '

* After amalgamation of EC for Utkal D & E coal block, wastewater from the HEMM washing/ workshop will be treated
in ETP of 10 KLD. ' i :

* Permanent water sprinklers have been installed slong main haul roads.

* Use of wetting agents will be used to reduce water consumption

23. EMP cost;

.No [Particular [Capital cost(Rs. Crores)  [Recurring Cost(Rs.Crores)
A, Mitigative Measures ‘ s
i Water Tanker (28 KL) & Permanent waterf90.5 ' 61.87

sprinkling arrangements for main haulage road
D, Greenbelt  Development , Maintenance and|12.00 1.0
Plantation , Manpower, Supervision
5. Nala Diversion elc 17.71 ' 1.0
H. Maintenance and Watering of Plantation 0 5.0°
5 Check Dam, Garland Drain, Retaining Wall 3.0 1.0
Barbed wire fencing ,ctc.
b - Env.  Lab  Construction, Establishment ]10.23 0
Equipment , Manpower cost :
7. Wind Barriers etc : 5.0 1.00
5. Water Mist arrangement fog Cannon , Sprinkler [5.0 0.25
). Statutory Fee (Air ,Water Consent Foresf35.0 - FO'O
Clearance clc)
10. nstallation of belt curtains H.20 0.5
1. Stone  Pitching  of Garlend Drain, Road12.62 0.5
: Construction, Road Sweepers, Manpower eic '
12. Construction of Retaining Wall at dump (2.5n{1.50 0.5
. (H) x 1.5m (W)
13" Bio Digester Installation at Mine Office D 4 03
14, [STP. ETP Equipment, Installation , Manpowcrﬂ‘s
08t _J
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3. Monitoring m

. IAAQ Station ,Equipment's & InstallatioM™ J12.25 5.0
Spares , Maintenance

5 rilling of Piezometer in & around ML sren &M.0 1.5

onitoring

. Ground Water Quality, Level , Digital Study|l.0 .20
yepon,

f Workshop  Waste  Water  Quality  Analysisf2.0 0.30
fmonthly) as well as maintenance of ofl-wate
keparators

. last  Vibration  Monitoring  Equipment{3.75 1.5

. ficromate,EIA study

- Work Place Noise Monitoring 2.0 0.50

7. Providing Safely kits (Soes, Ear muffls/plus ete) 2.5 P30
Grand Total 31.16 102.22

24. Justification for considering the proposal under para 7(li) of EIA, 2006

» No change in Mining lease area (301.28 + 523.036 = 824.316) afier amalgamation of Mining lease.
* No increase in production capacity (4,0 MTPA) after amalgamation of Mining Lease

* No change in the mining technology after amalgamation of Mining Lcasc

* No increase in waste generation afler amalgamation of Mining Lease.  « »

* Grant order for the ama]gamauou of the Mining Lease have been obmncd from Slate Government, Odisha on
lQ 11:.2023

* Mining Plan and Mine Closure Plan for combined Utkal D and Utkal E coal mines has becn approved by MoC
135.05.2024,

"

25. Undertaking/ Affidavit: PP has submitted an undertaking that the information provided in Form | in PARIVESH, to
Ministry/ EAC members and PPT presentation during the EAC meeting have no deviation in respect of proposal for EC
for modification in cxisting ECs of Utkal D Coal Block and Utkal E Coal Block by nmalgamanng the Utkal E & D blocks.
There are no data entry errors in the information uploaded in PARIVESH system and supporting documents uploaded on
PARIVESH portal are correct and duly authenticated by the Authorized Signatory. In case any deviation is found in any of
the documents, the authorized shall be held responsible and furthermore, the above said project shall be rejected.

26. Legal Issues/ Violation: PP reported that there is no legal issue/violation wr.t i) Environment (Pmt'c.clion) Act, ii)
~Ai{P&CP) Acl, Water (P&CP). Act, Van (Sanrakshan Evam Samvardhan) Adhiniyam 1980, Wildlife Protection Act
-1972. MMDR Act, Factories Act. Further, there is no court case on the project.

27. Written Submissions: Written submission made by PP are sumumarized as below:
S. No. Points Written submissions made

I eo-tagaed photographs offPP submiticd the geo-tagged photographs of greenbelt and plantation.
enbelt and plantation A .

2. Plan for utilization of watedPP submitted the following:

post mining * At conceptual stage; out of total cxcavmd arca, 172.630 ha arca will b
pouvcncd into waler reservoir.

« In Utkal E, Seepage water will be 2246 KLD and in Utkal D, it will be 1932
KLD.

* Total requirement for the mining project is 1450 KLD which will be
fulfilled from Minc seepage.
- Excess water available in mine pit will be given to nearby villagers, if
Fequired.
- Post mine, water reservoir will also be used as water pond and for
pisciculture purpose,

n-current plantation plan P submitted the following:

e

86
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Points Wrlitten submissions made

“Al Conceptual Stage, Greenbelt/Plantation will be covered over an area of
63.968 ha (Greenbelt: 8.670 ha, Safety Zone: 41.962 ha, Scttling Pond 1.0¢)
hia, Rationalization Aren; 11.656 ha, Garland Drains: 0.680 ha).
* In nddition to this, on arca of 305.990 ha of waste dump and 6.708 ha safety
pone 1o be covered with plantation which will be developed as forest land,
Year Aren No. of Plants
Waste Safety Others
Dump Zone [(rationalization area|
garland drains,
settling ponds etc)
1% Year - 20 - 50,000
2™ Year . 20 - 50,000
3 Year - 17.34 - 43350
4MYear | 305990 13.336 7,98,315
onwards '
Total 305.990 57.34 ~13.336 9,41,665
Specics proposed to be planted are Neem, Shisharh, Arjun, Karanja, Sisso)
ango, Jamun, Jack Fruit, Ghambhari etc.

udgct: Rs 14.29 crore has been carmarked for greenbelt and plantation (&%
|12 Crore under EMP and Rs. 2.29 crore under Minc Closure Plan)
lant Species: Local species like Neem, Shisham, Arjun, Karanja, Sisso
ango, Jamun, Jack {ruit (Panasha), Ghambhari ctc.

Undentaking for not doingMining in Utkal Coal E block will be started after completion of Nal
mining without Nala diversioniversion study covering the impact on biodiversity within 6 months and
study in Utkal E Coal Block  submission of same to RO, Bhubaneshwar, MoEFCC and MoEFCC, New
elhi. Undertaking for the same is submitted.

Air Control Measures to be Wet drilling with sharp drill bits is being carried out along with dust
submitted collection system,
" Regular Water Sprinkling will be done by 8 nos of 28 KL Capacity Water
Spray Tunker in round the clock
* Use of permanent water sprinkler in Mine approach road 1o control fugitive
emission. 3 2

" Use of fixed waler sprinkler (Rain gun) beside coal stock yirds to controll
pirbome fugitive dust : '
 Planiation will be done on both sides of coal transportation roads
" Coal will be tansported with tarpaulin covered vehicles.

 Coal transportation roads will be asphalted/concrealed.

If feasible, Pollution Control Equipment's such as Bag Filters/Fabric filtery
will be installed in Coal Conveying Belts.
“Drilling & blasting is limited to overburden only.
Coal excavation are/will be carried out by Surface Miner fitted with wated
sprinkling arrangements, '
* Controlled Blasiing is being/will be carried out with optimal quantity off
Explosives and with technically established blast design.
* All londing and transfer points are being provided with water sprinklers &
dust suppression system,

" Regular maintenance of HEMMs & transportation vehicles are being/will
be carried oul,

" Truck mounted water sprinklers for road dust suppression.
 Use of truck mounted Mist Cannon for fugitive dust control.
Installation of 10 m height wind barrier along coal stock yard for;fuﬂlﬂj
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mﬂmn submlssions made 88
dust contr
- Development of green belt/plantation is being/will be carried out.
- Ambient Air Quality is being/will be monitored regulsrly and maintained in
prescribed norms.
roposed walter spraying at Conl Stock Yard
[S. No. [Particulars |[Existing |Proposed
Conl Stock Yard
| Length of Yard 250 Mtrs 50 Mtrs
2 Breadth of Yard 90 Mirs D0 Mus
] Proposed  No.  0f20 Nos . 20 Nos
Nozzles
Detalls of Nozzle
| Working Pressure D0-50 kgf/ cm3  [20-50 kgl/ cm3
P Coverage Radius 20-40 Mtr 20-40 Mur
p Water consumption per324 LPM 324 LPM
inute for full circle
rajectory Angle R4 deg 24 deg
S ~[inlet 6.0 1Inch 6.0 Inch
6 . . [Waer consumption324 Ltrs 324 Lirs
from 20 nos nozzles and778 m3 778 m3
pperational time 2.0 hr
day *
[Proposed water spraying at Haul Road
[S. No. [Particulars [Existing * |Proposed
Details of Haul Road >
1 Length of Road 5000 Mtr 10000 Mtr
2 'Width of Road 30 Mtr 30 Mur
Proposed no. of Nozzles}| 100 Nos
ctails of Nozzle ’ o
orking Pressure - 5.0 kgl/ C2
2 Coverage Radius - 10.20 sq mtr
3 Water consumption per- 76.50 LPM
minute for full circle
4 Trajectory Angle - 12 degree
5 Inlct - . . |1.5 Inch
6 Part Circle Mechanism | - 918000 Ltr.
7 Total Water760 m3 918 m3
consumption  for 20 -
mozzles and operational -
time 3 hr/ day (by 28
KL, 09 nos tanker)

Durgapur Reserved Forest

Surrender letter of 2.33 Ha offPP submitted that, since with the amalgamation of both Utkal-D & Utkal-E

oal Blocks, separate Coal Evacuation Route for Utkal-E Coal mine which
ere carlier envisoged in the Mining Plan of Uikal-E Coal Mine was no
nore required. Hence afler reassessment, NALCO has decided to exclude th
.33 hectares of Durgapur Reserve Forest land from the forest diversio
roposal. Chronology with supporting for surrender of 2.33 ha of Durgapu
eserved Forest is given below:
- Letter was submitted to APPCF on 28.07.2014 for excluding this 2.33 ha o
orest lond. Copy of same is submitted.
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Written submlssions made

S. No.

Points

¥ was referred by State Govt to Mol, Gol vide lette

- Accordingly th®m
Hated 03.10.2019. the letier is submitted.
. MoC, Gol vide letter no. 103/34/2015/NA dated 15.01.202] have conveyed

the previous approval for the grant of ML U/S S(1) the MMDI Act 1957 over
ihe reduced nrea of $23.73. Letter is submitted.

. Confinnation for the reduction for the ML area from 526.06 ha 10 523.13¢
ha ofter reduction of 2.33 ha of Durgapor Reserved Forest was received in
form  of Lease decd agreement between GoO and NALCO vide dated

20.01.2023. Copy of same is submitted.
Undertaking for no usc of 2.33 Ha of forest land has been submitted.

kimeline for railway siding

Transportation  details  w.r.t

ICorridor (MCRL), the Coal produced from the Minc shall be transported

PP submitted the following:
 Coal is primarily planned to be evacuated from the south-eastern boundary

of the block through conveyors from the Coal Stockyard through Coal
Handling Plant and Rapid Loading Silo (of 4000 t capacity) through a seri
of conveyors of 2000 tonnes per hour rated capacity for loading of Coal inq
\vagons at proposed Railway Siding platforms planned for Utkal group o
blocks. w4

. Distance from block boundary to rail line is about 1.4 km. From there
bnwards, coal will be transported via coal wagons through the Inner Rail

-orridor (MCRL) being developed by East Coast Rly.
- As 2 stopgap arrangement and till the commissioning, of the Inner Rail

through San-Kerejanga Railway Siding, being developed by NALCO.
. Land development work is under progress at San-Kercjanga Railway
Siding. .

- Work is being executed by M/s RITES.

- It is expected that the Kercjanga Rly siding will be commissioned by July
h025. After the commissioning of the Rly siding, 50% load on Road
Transport will be decrcased. '

- Alternatively, permission has been obtained from Collector Angul to
transport the Coal through Road mode till the above two modes arg
operational, Distance of Mines pit head to CPP is 40 Kms.

- Transportation time: Night 10:00 PM to Moming 6:00 AM
- NALCO has also paid Rs 18 Crores for strengthening of SH-63 which ig
used for coal transportation. '

- Transportation route mn'p is submitted. :

Undertaking for completion ol
partially complied conditio
(retaining woll and garlan
drain) till 154 November.

ndertaking for completion of work as per partially complied condition ig
ubmitled. i

development w.r.t linking wi

Dewails  of  sustainablgPP submitted the following:

{rkilldcvelopmcnl programmes fraining, Maintenance Kit will be given to selected Persons/Students

kill Development Training Courses such as Tailoring, Weaving, l\'ﬁ
0

carby villagers s per their qualification. We will tic-up with Gowt,
pproved training Institution and its expenses funding will be done by
roponent under CSR guidelines.
ALCO in collaboration with [ISSSC would facilitate the enhancing of the

ompetency level of its workforce against the set industry standards,
emorsndum of Understanding (MoU) has been signed on 26th Aug 202
tween [ISSSC and NALCO 1o enable both entities to contribute towar
¢ Skill India mission us well as sustain growth in their areas.

ndian lron and Steel Sector Skill Council (IISSSC) was constituted

nandated by GO in the National Skill Development Policy 2009 in order &
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; S. No. Pointy ritten submissions made
bridge theSl1l gy by complementing the vocational educational system

through conducting research, improving the delivery mechanism, assurin
Ruality etc. 10 identify skill development needs, mainain skill inventory,
planning andexecution of training of trainers through development of

Ennblcd Labour Management Information System (LMIS). The job fo

ndertaking these skl certification programmes will be done by Bi
olinaik National Skill instiiute.

ps shown on 1he forestland
Alternate plan for handling o
Waste 1o avoid dumping |

forest — land need 10
L'ubmiued.

1. Eﬂails and documents of PH[Details have been submitted and the same is furnished at point no D of pan|
Iready conducteqd for both thel1 7.4 4.

blocks earlier along with thd
iction plan for issues raised

Safety  precautions proposed

for merging the safety 2one of \ /
the mines, e '~ ] :

Observations and deliberations of the EAC: N y
28. The Committee noted the following; . NS T o

i. The instant proposal js for modification of existing En
ha with Granted production capacity 2.0 MTPA) and Ut

pact Assessment and public consultations

clearance. In the instant proposal under
consideration, PP is amalgamating the existing two ECs with no increase in lease area and targeted production capacity.
EIA/EMP repont based on the standard ToR alon

B With the certified compliance report has been submitted by the
proponent. Public hearing for the Utkal D and Utkal E block was held on 24/1/2006 and 30/05/2008 Tespectively.

gly for grant of environmental

ii. The project area is covered under Survey of India Topo Sheet No 730/1}__agd is bounded by the geographical
coordinates ranging from 20053'00" N to 21012'00" N and longitudes 84020'00" E to 85023'00" E. Project fall/does not
fall in the Critically Polluted Area (CPAY/ Severely Polluted Area (SPA), s per CEPI Assessment 2018.

V. roject involves 312.6979 Ha (Utkal - D: 143,42 Ha & Utkal - E: 169.1779 Ha) of forestland. For which PP has
:wc:':iculi :J:; = Il forest clearance on 299.6979 Ha (Utkal - D: 143.42 Ha & Utkal - E: 156.1779 Ha) of tgmllml and
»tage - | forest clearance on 13 11a of forestland. 13 Ha of forestland forms part of Utkal - E coal block and is not broken
up. It 15 10 be noted that, as per the EC dated 10.12.2009, Utkal - E involved 171.51 HI.Of fom'tlnnd. out of which 2.33
Ha or lznd was pan of Durgapur Reserved Foresl. NALCO applied to State Qow regarding deletion olt 2.33 ha Durgapur
Reserved Forest land. The same was approved by MoC, GOL. In view of this, the forest land was revised to 169,18 Ha.
Further, PP submitted that 2 33 Ha of forestland will not be used for any purpose neither by Utkal D coal block nor by
Utkel E coal block and subimitted an undertaking in this behalf 1o the EAC, . .
¥ The project is not locaied within 10 KM of any ESZ/ ESAJ .nalional park/ wildlife uncl;;uryl bi;_:ph;re rle;:r\\';f]:lg‘;
fesenve’ clephant reserventiger cornidor/clephant corridor cic. .1 h?[t is'no violation of WL ; JA;; L:;:h; p:cd rodbidogire
Consenvation Plan has been prepared and approved for Utkal E mine with an amount of Rs. $43. a
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mine with an amount of Rs 130

5 4 5 - b6 - o1
Lakhs from Chief Wil ¢ Waltle schedule | specics.

Company Limited (NALCO) under the
E Coal Block (2 Million TPA over 729.48 Ha) vide letter no. [A-J.

EF&CC issued corrigendum 10 M/s. NALCO on
11015312007-1A-11-(M) dated 10.12.2007. Subsequently, Mo 4
2612 JJOI.‘ stating that date of grant of EC shall be read as 10.12.2009 instead of 10.12.2007. The Hon ble Supreme Cournt

vide its judgement dated 25.08 2014 vend with the order dated 24.09.2014 in P (CRL) No 12072012 has cancelled the

i i i ks. Further, es per Ministry
2 ; s and issued directions with regard to allocation of such conl blocks,
D T ol ns) Ordinance 2014, the above coal block got cancelled,

X N - Coal Mi Special Provisio
af/Cont sotiiation = The L5 P T8 2016 allotied the Utkal-E Coal Block to NALCO under Coal

' p ide allotment order dated 02.05
Thercafter, Ministry of Coal vide allotment or AL i G ko

Spee | Act, 2015, Minc lease deed was signed between
e o ea was reduced 10 523.036 Ha from 729.48 Ha. Further, the area

20 01.2023. As per the said mine lease deed,
of 20342 Ha outside ML area for infrastructure was nol re-allocated to NALCO by the State Governmenl,

additional agenda in 15th EAC Meeting held on 18th - 19th
ittee after due consideration recommended the

vi MoEF&CC accorded Environment Clearance 1o M/s. National Aluminium
provisions ol EIA Notification, 2006 for their Utkal-

vii Proposal for transfer of Utkal-E was placed as an
September 2024, as the proposal involved change in area. The Comm

proposal for transfer of EC with reduced area of 523.036 Ha.

viti. Earlier EC for Utkal-D was granted for the 2.0 MTPA produclioﬁ in favour of Ms, Orissa Mining Corporation !.td.
Utkal-D Coal block wes allocated to NALCO on 02.05.2016 by the Ministry of_Coal (MoC), GOI as per Coal M!ncs
(Special Provision) Act, 2015, After grant of lease in favor of M/s. NALCQ, EC was also transferred from M/s. Odisha
Mining Corporation Ltd to M/s. NALCO. 3

¢ Utkal D and Utkal E Coal Mines for conserving of about 20 million tonnes of Coal
for Mining Lease for Utkal D & E Combined has been issued by the

£824.316 Ha for the lease period up to 24.03.2051.

ix. It has been decided to combin
gening locked up in the common barrier. Grant order
State Govt vide letter dated 18.11.2023 over an arca 0

x. Mining Plan and Mine Closure Plan (Second Modification) for Utkal D and Utkal E coal mines with 4.5 million TPA
1argeted capacity of eoal Production has been approved by Ministry of Coal vide letter No. ORAN/APP00291/2021 dated

15.05.2024.

xi. The total geographical reserves reported in the ming leasc arca of 824.316 Ha is 303.71 MTPA, out of which mineable
reserves are 174.785 MTPA and extractable reserves are 170.876 MTPA. Percentage of extraction is 57.42%.

xi1. 20 scams with thickness ranging from 0.05 m to 34.52 m are workable, Grade of coalis G 11 10 G 15, sﬁibping ratio is
1: 2.2627 while gradient is 1 in 9.2. Life of mine as per the approved Minc Plan is 44 years. ;

xiii. The Committee deliberated on the Cenified Compliance Report of both the mines and deliberated on the pantially -

complied’ non- complied conditions of the same. However, Utkal - E is yel 1o be operutionalised, Utkal - D is already
under operation. Regarding the incomplete construction of ETP,'ganaud drain and reteining wall, PP submitted an
underaking that the same shall be completed by 15th November 2024, The commitlee satisfied with the action taken

repon of the proponent.

XIV. ('qmmmcc deliberated on the plantation activities been camried out by‘lhc PP (ill date. PP presented the photos of
plantation carricd out till date. Arca proposed for plantation is 63.968 Ha. The Comunittee is of the opinion that plantation
needs 10 be improved and the arca of plantation should be increased. For which PP submitted that an area of 305.990 Ha of
waste dump and 6.708 Ha of safety zone will also be covered with plantation, which will be developed as fo:est. land. The
budget sllocated for the same is Rs, 14.29 crore (Rs. 12 crore under EMP and Rs. 2.29 crore under Mine Closure Plan)
PI" submitted the following concurrent plan for plantation with native species: .

Year ' Area (Ha) No. of Plants
Waste Dump Safety Zone Others (rationalization area,
garland dralns, settling ponds
)
1* Year . :
20
- 50|m
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S Year % No. of Plants
Waste Dump Safe ne thers (ratlonalization areh,
gariand drains, settling ponds
etc)
™ Year 20 50,000
I Year . 17.04 . 43,350
4™ Year onwards 105,990 13.336 798315
Total 305.990 §7.04 13.336 941,665
Npecics proposed to be planted are Neer, Shisham, Arjun, Karanjn, Sisso, Mango, Jamun, Jack Fruit, Ghambhari etc.

. Committee deliberuted on the method of mining proposed for operations os in the spproved Mine l’llfl and Mine
Closure Plan, it is stated that, in 9th, 101 and 11th year, underground mining will be done. The PP submitted that no

underground mining is proposed for the instant proposal and High wall mining along with opencast mechanized method of
mining will only be used.

w1 The Committee observed thay the dumping of OB is being done on the forest land. Commitiee took a view of it

through DSS KML. While deliberation, pp submitted that this sspect has been taken into cognizance while according the

Forest Clearance and it was observed that the entire area is coal bearing and no land for dumping is available and the
dumping is being done in degraded f

orest area. PP further submitted thal for the first 9 years external dumping is proposed
aad from 10th year onwards Mmultaneous dumping is planned in both external and internal dump. After final m.i“
closure, 355.394 million cum OB out of the to1al 385.11 million cum OB is planned to be backfilled and after re-handling
OB from extemal dump area i is planncd the area will reach up (o its original level.

wvii. The Committee deliberated on the post mining void area. PP submitted that the lotal excavation area will be 381.070
Ha out of which 118.70 Ha, will be backfilled and rehabilitated by the agriculture and remaining 262.370 Ha will be

reclimed as 89.470 Ha 1o be rehabilitated by agriculture and 172.630 Ha as under water reservoir. The Committee is of
the opinion that post mining void area to be used s water reservoir must be reduced,

wiil. Committee deliberated on the Nallah diversion proposed by the PP in order 10 start the mining operations of Utkal —
E Block. Committee is of the view that no mining activity in Utkal ~ E should be started till the nallah diversion study
covenng the impact on biodiversity including aqualic flora and fauna is completed and submitted to concerned RO and
MoEF&CC Delhi. The PP submitted an undertaking in this regard that the study in this regard as suggested will be
completed within 6 months and will be submitted 1o RO Bhubaneshwar, MoEFCC and MoEFCC New Delhi.

.

ux. Committee deliberated on the EMP proposed by the PP and is of the opinion that cost of EMP nceds 10 be enhanced
taking into consideration the skill development programme. PP submitted that in collaboration with Indian Iron and Steel
Sector Skill Council (11SSSC) would facilitate the enhancing of the compeiency level of the workforce against the set
industry standards. Mol for the same has been signed between both the entities to contribute towards the Skill India
Mission as well as sustain the growth in their areas, At the same time skill development training courses will be given to
the selected persons/ students of nearby villagers as per their qualifications, P
. Committee deliberated on the plan for utilization of water post mining. PP submitted that at the conceptual stage, out

of total excavated area, 172.630 Ha area will be converted into waler reservoir, Mine seepage water from Utkal - E and

Utkal - D will be 2246 KLD and 1932 KLD respectively. PP submitted that the total water requircment for the mining

project 1s 1450 KLD which will be fulfilled from Mine Seepage and the excess water available in the mino pit will bes » ewr a1

- ¢ive lo.the nearby villagers, if required. PP further submitied that, post mining water reservoir will also be used as water
pond and for pisciculture purpose.

xxi. Committee deliberated on the air pollution control measures proposed by the PP, PP submitted the following
measures in this regard:

* Wet drilling with sharp ¢rill bits is being carried out along with dust collection system,
* Regular Water Sprinkling will be done by & nos of 28 KL. Capacity Water Spray Tanker in round the clock,
* Usc of permanent water sprinkler in Mine approach road to control fugitive emission,

* Use of fixed water sprinkler (Rnin gun) beside coal stock yards to control aithorne fugitive dust,
* Mlantation will be done on both sides of coal wransponation roads.
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s ‘ «— —
* Coal will be transported with tarpaulin covered vehn::les. 8
* Coal transportation roads will be asphalted/concreated. ‘ . )
. lf‘:':asibkpl’olluliun Control Equipment's such as Bag Filters/Fabric filters will be installed in Coal Conveying Belts.
* Dnilling & blasting is limited to overburden only. . .
* Coal c.\gcamion arc/will be cartied out by Surface Miner fitted with water sprinkling srrangements. o
* Controlled Blasting is being/will be carried out with optimal quantity of explosives and with technically established blag
design. . '
* All loading and transfer points are being provided with water sprinklers & dust suppression system.
* Regular maintenance of HEMMs & transportation vehicles are being/will be carried out.
* Truck mounted water sprinklers for road dust suppression.
* Use of ek mounted Mist Cannon for fugitive dust control,
* Installation of 10 m height wind barrier along coal stock yard for fugitive dust contro| Development of green
belt plantanon is being/will be carried oul.
* Ambient Air Quality is beingAvill be monitored regularly and maintained in prescribed norms.

Along with this PP also submilted the proposed water Spraying at Coal Stock Yard and proposed water spraying at Coal
Stock Yard,

xxii. Committee also deliberated on the transportation proposed from both the blocks. PP submitted that coal is primarily
planned 1o be evacuated from south-castern boundary of the block through conveyors from coal stock yard to CHP and to

slopgap amangement till the Inner Rail Corridor is commissioned, the coal will be transported through San-Kercjanga
Railway Siding, which is being developed by NALCO only, which is expected to be completed by July 2025, However,
till the above two modes operational, the coal is proposcd (o be transported through road and distance from mine pit head
to CHP is 40 km, Coal is only proposed to be transported through road at night from 10 PM to 6 AM. Committee is of the
opinion that the 2.33 Ha of forest land which was earlier part of Utkal
including transportation as assurcd by the PP,

= E block should not be used for any purpose,

xxiii. The Committee noted that the EIAZEMP report is in compliance of the standard ToR for the

: project, reflecting the
present environmental status and the projected scenario for all the

environmental components.
xxiv, The committee deliberated on the written submission and found it satisfactory,

xav. EAC considered the instant proposa
hearing is required due 1o the following:

* Proposal involves amalgamation of two existing valid ECs with no change i Mini
§24.316) 8¢ In Mining lease arca (301.28 + 523,036 =

* No increase in production capacity (4.0 MTPA) after amalgamalion of M ining Lease.
*No f:hangc in the mining technology afler amalgamation of Mining Lease,
* No increase in waste gencrition afier amalgamation of Mining Lease.

* Public hearing for the Utkal [) and Utkal E block was beld on 24/1/2006 and 30/05/2008 respeclivel
* Grant order for the amalgamation of (e Mining Lease have 4

I under para 7(ii) of EIA, 2006 for grant of EC and opined that no fresh public

18.11.2023 been oblained from State Government, Odisha on
* Miing Plan and Mine Closure Plan [ i ;
15105 Sine or combined Utkal D and Uikal E coal mines has been dpproved by MoC
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conditions (Annexure-1), 5 4 8 & 6(? _
30. The MoEF&CC has examined the proposal in accordance with the provisions contained in the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto ang based on the recommendations of the EAC

+ hereby accords Environmental Clearnce 10 M/s. National Alumintum Company Limited (NALCO) for Utkal D Coal

Block (ML Area 30128 i win, Granted production capacity 20 MTPA) and Utkal E Conl Block (ML Area $23.036 ha
with Granted production capncity 2.0 MTPA) by omnlgamating the D & E

MTPA and total lease area of K24.3|6

b ha, locnted m Village: Nandichhod (Gopiballavpur), Gopinathpur Jungle, Kosala,
Kundajhan Jungle, Kornda, Raijharan, Similisahi, Tehsil: Chhen

dipada District: Angul, Odisha subject 10 compliance of
the addimional Specific Environmental safeguard Conditions in addition to the standard EC conditions (Annexure-I),

31 The proponent shall obtain a) nee s/approvals thet may be required before the stan of the project. The
Ministry or any other competent auth stipulate any further condition for environmental protection. The Ministry
or any other competent authority may any further condition for environmental protection.

onty may
stipulate
32. The Environmental Clearance 1o the aforementio
amount to approvnldconscnUpcnnissions clc, req
Proponent is under obligation to obtain approvals
10 the project.

ned project is under provisions of EIA Notification, 2006. It does not
vired 10 be obtained under any other Act/Rule/regulation, The Project
Iclearances under any olher Acts/ Regulations or Statutes, as applicable,

az:’heE l(':P is under obligution (o implement commitments made in the Environment Management Plan, which forms pant
of this EC. , ; ;

"

‘

34. Any appeal against this cuvimnmemal,clcmnce

shall lie with the National Green Tribunal, if preferred, within a
period of 30 days s prescribed under Section 16 of the National Green Tribunal Act;2010.

35. General Instructions:

~

least in two local newspapers of the District or State, of which

language within seven days indicating that the project has been accorded environment
EF&CC website where it is displayed.

onc shall be in the vernacular
clearance and the details of Mo

(i) The copies of the environmental clea
Panchayats and Municipal Bodies in add;
for 30 days from the date of receipt.

rance shall be submitted by the project pro

ponents 10 the Heads of local bodies,
tion to the relevant offi

ces of the Government who in turn must display the same

case of Company) or competent authority, duly prcsaibink standard operatin

balances and to bring into focus any infringements/deviationviolation of the envi

ronmental / forest / wildlife norms /
conditions. \

(iv) Action plan for implementing EMP and environmental condilions along with responsibility matrix of the project
proponent (during construction phase) and authorized cotity mandated with compliance of conditions (during operational
phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be kept in separate
sccount and not to be diverted for any other purpose. Six monthly progress of implementation of action plan shall be
reported 10 the Ministry/Regional Office along with the Six-Monthly Compliance Repont,

(V) Concealing factual data or submission of false/fabricated data may resull in revocation of this environmental clearance
und atiract action under the provisions of Environment (Protection) Act, 1986.

(1) The Regional Office of this MoEF&CC shall monitor compliance of the stipuluted conditions. The project authorities

should extend full cooperation to the officer (s) of the Regional OfNice by fumishing the requisite data /
mfdnnaliou'moniloring repons.

(vn) Validity of EC is as per the provision of EIA Notification, 2006 and its subsequent amendment,
36 This issue with an approval of the Competent Authority
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Y ours faithfully,

(Sundar Ramanathan)

Scientist °F < Additonal Director
Tel: 011+ 20819378

Email- r.sundar@nic.in

Copy To
ini i 1hi.
I The Secretary, Ministry of Coal, Shastri Bhawan. New De . '
3 The Deputy Director Generl of Forests, Regional office (EZ). Ministry of Environment & Forests, A-31,
war- 751023 (Odisha).
Government of Orissa,

Chandershekharpur, Bhubanes
ent of Environment & Foresls,
rd, CBD-cum-Office Comp

Centrol Pollution Control Boa
Control Board, Parivesh Bhawan, A8,

State Pollution

Secretariat, Bhufnncswar (Odisha).
lex, East Arjun Nagar, Delhi - 32
Nilkanthanagar, Unit VIII,

4. The Member Secretary,
5. The Chairman, Orissa

Rhubaneshwar - 751012 (Odisha).
6 District Collector, Tharsuguda, Government of Odisha.

7. PARIVESH Ponal

- ‘& : Annexure |

Specific EC Coaditions for (Minlng Of Minerals)

1. Specific Conditions:

5. No EC Condldons

No mining opcn.lions shall be undertaken in Fpkest land, until Stage - II t"dmtry clearance for 13
Ha has been obtained under the provisions of Van (Sanrakshan Evam Samvardhan) Adﬁfniyun. Act

L1
1980.

Nfl:ning in U{kal E block may bcl started after grant of EC in a way that lhc«ﬁallah .is diven;d onl

after completion of Nallah diversion study covering the impact on biodiversity by the /

12 3 shfll ensure the submission of same to RO, Bhubaneshwar, and MuéFccPf:POOCN mfl

g«;npl:ncc o }!1: rccomcndalion of the study report shall be submitted to the conce'm :‘; D_Clhl-

ice along with the six monthly compliance report and also be uploaded on the web ;om: 8|t? nha ‘

of the

company.

' - ; 0 atus in ( is i

uploaded on the web portal of the company.

Pre-mining surv i
¢y on the Social-economic statu
s of the local communiti
ies based on the UNHDR

1.4 repont shall be submitted 10 th
; : _ ¢ concerned Regional N
mines. C i gional Office of the MV R
ompliance status in this regard shall be submitied to the :;::::z::::rc FOmmlSSlOnlng “
cgional Office along

with the six monthly compli
pliance report und also be u
ploaded on the web
portal of the company.
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=C Conditlons

S. No

- No underground mining is permitied as commilted.

1.6 Project proponent ghal) ensure that operationalization of Kerjanga Railway Siding by July, 2025 to
reduce the coal

\ransponation by rond (19 km distance).

“"r shall carry out concunrent plantation in 376.666 Ha (305.990 Ha of waste dump; 57.34 Ha of
;:Z::":‘cl and “_’-336 Ha other area). The green belt and plantation plan submitted in the
mlimnined.\:‘" be 'Mplemented in a time-bound manner, A survival rate of at least 80% shall be
The badecs Y camying out gap plantation in case of mortality. Native specics should be planted.
17 b ll?c a‘:‘_’“‘"ked for the plantation shall be kept in a scparatc account. PP should annually
g udited s(a_lemem of expenditure along with proof of activities viz. photographs (before

eF With gealocation date & time), detils of expent agency engaged, details of species planted,
number of species planted, survival rate, density of plantation cic. to the Regional Office of

M°§F&C(' and on PARIVESH Portal as the case may be for the activities carried out during
Previous year,

va The plantations done b

Yy the PP need 1o be ltfequalely densified and audited by a third panty
preferably a forestry ins

titution of MoEFCC (c.g. ICFRE) to asscss their cfficacy.

The b‘fdb‘“ Proposed to address he issues raised during PH is Rs, 27.45 crores
1.9 C.ompllancc status in this regard shall be submitted to the concemed Regional Office along with the
- six monthly compliance report and also be uploaded on the web portal of the company.,

1.10 PP shall provide regular health monit

oring services and health services free of cost to people Living
in 10 km radius. ‘

PP shall implement the protective measures proposed in EMP in a time-bound manner. The budget
carmarked for the same is Rs 231,16 crores (Capital) and Rs 102.22 crores (recurring) and should be
111 Kept in separate accounts and sudited annually. The implementation status slong with, the amount

spent with documentary proof shall be submitted to the concemed Regional Office for lhe activities
carried out during the previous year. v

PP shall implement the reccommendation of the Wildlife Conservation Plan and also during mining
1.42- ensure (o pratect the wildlife, Necessary wraining/awareness program shall'be conducted for the
same (rom lime (0 time. :

1.13 PP shall strengthen in house environment management unit,

.14 PP shall ensure that No OB dumping is done outside the mine lease area.

PP shall submit an action plan for using and developing Renewable Energy for its consumption in
its utiliies/machinery/equipment instead of using eleciricity from Grid/gencrated from Thermal
11§ Power Plants. PP shall install solar power generation units, Compliance status in this regard shall be
‘ submitted 10 the concerned Regional Office along with the six monthly compliance report and also

be uploaded on the web portal of the company.

PP shall mmimize mine voids in the post mining phase so that maximum arca postmining is under
L green belt or agriculture/ grazing land.
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S.No Condltions ;

—

PP shall obtain a S-star rating in terms of Environment Compliance from the Ministry of Coal as pe,
s the rating system implemented by the Ministry of Coal,

—

PP shall ensure that all types of plastic waste generated from the mines shall be stored separately i
isolated areas and disposed of sirictly ndhering to the Plastic Waste Management Rules 2016, |,
pursuant to the Ministry's OM dated 18/07/2022, PP shall also create nwarc?cu among lhe. people
working m the project area as well as in its surrounding area on the ban f’" Single Use Plgst.nc(SUp)
n order to ensure compliance of the Ministry's Notification published by lht.: Mlnxn{y on
12/08:2021. A repont along with the photographs of the measures taken shall also be included in the
six monthly compliance reports being submitted by PP.

—

NoC from Central Ground Water Authority (CGWA) concerned local ‘“‘h“i'?' as the case may
be, shall be obtained before drawing the groundwater for the project activities, state pollution
control board’pollution control commitiees shall not issue the consent to operate (CTO) m'sdcr Air
(prevention and control of Pollution) Act and Water (Air (prevention and c?nlrol of Pollution) Act
till the project proponent shall obtain such permission.

119

1.20 '

PP shall expedite the process of settlements and p'f'ovide compensation to project affected families,

—

PP shall review the outcome of the skill development programs whether it is providing any benefiy
2 or not. and whether it helps the community in getting job/livelihood opportunities. PP shall align the

aclivitics as per the present-day needs. A report in this regard shall be submitted to the concemed
RO within 6 months.

—

PP shall install water meters at all intake points and take specific measures for reduction in water

122 consumption and generation of alternative source of water through rainwater harvesting measures.
Water audit needs to be donc every year by a reputed institute for further reduction of water

consumpuion and PP shall implement its recommendations and submit a report to RO annually,

123 Project proponent shall follow all necessary precautions 1o be ado

| ‘ pted as suggested in approved
Mining Plan of Utkal D&E Coal Mine while mining in common safety zone area, '

Four numbers of Continuous Ambient Air Quality monitoring system shall be sct'up to monitor
commoneriieria pollutants from the flue gases such as PM10, PM2.5, SO2, NOX within the lease
1.24 area in consultation with OSPCB. The monitoring of other locations (at least three locations outside

the lease arca covering upwind and downwind directions at an angle of 12‘0°"cach) shall be carried
out manually.

PP shall cnsure that diesel operated vehicles will be switched over
manner, replace the passenger vehicles to E-
of officials Contract

1o E-Vehicles in a time bound
vehicle in phased manner, Further, for local movemen

- of Vehicles deployment shall be awarded to Project affecied people and

portto concemed RO with amount spent, photographs

(before & after), number of e-vehicles deployed etc. in six monthly compliance report.

1.26 r
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” R&.R shall be not less than the norms prescribed In Natlonal R&R Policy 2007/State R&R
I Policy/NALCO Policy whichever is higher.

PP is ndvised to implement the ‘Ek Ped Maa Ke Naam' Campaign which was launched on Sth June
- 2024 on the occasion of the World Environment Day to increase the forest cover scross the

Counuy.. This plantation drive is other than Green belt development. The action in this regard shall
be submitted concerned RO in six monthly report.

Honble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs Union of
India &Ors vide its judgement dated 8th Januory, 2020 has directed the Union of India to impose a
condition in the mining lease and a similar condition in the environmental clearance and the mining
plan to the effect that the mining lease holders shall, after ceasing mining operations, undertake re-
1.29 grossing the mining arca and any other area which may have been disturbed duc to their mining

activitics and restore the land to o condition which is fit for growth of fodder, flora, fauna etc.
Compliance of this condition afier the mining sctivity is over al the cost of the mining lease

halders/Project Proponent”’, The implementation report of the above said condition shall be seat to
the Regional Office of the MoF.F&CC

Standard EC Conditions for (Mining of minerals)’

1. Statutory Compliance

-

S.No EC Conditions
Ll The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
: Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.
1.2 The project proponent shall obtain clearance from the National Board for Wildlife. if applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Ml;i;gcment Plan
and approved by the Chief Wildlife Warden, The recommendations of the approved Site-Specific
13 Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State
Forest Department. TThe implementation report shall be furnished along with the six-monthly
compliance report (in case of the presence of schedule-1 species in the study area).

The project proponent shall obtain Consent to EstablisNOpqmge'ui\dcr the provisions of Air
14 (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committee.

1S The project proponent shall obtain the nccessary permission from the Central Ground Water
; Authority

Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid Waste

"6 Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016.

2. Alr Quality Monitoring And Mitigation Measure
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S. No LC Conditions

.
Continuous ambient sir qunlity monitoring stations ns prescribed in the statue be established in

the core zone as well as in the buffer zone for monitoring of pollutants, namely PM10, PM2s,
SO2 und NOx. Location of the stations shall be decided based on themeteorological data,
1 topographical fentures and environmentally and ecologically scnsitivs mrgeu in. consultation
- with the State Pollution Control Board. Online ambient air quality monitoring stations may alsq
be installed in addition 1o the regular monitoring stations as per the requircment and/or in
consultation with the SPCB. Monitoring of heavy metals such as Hg, As, Ni, Cd, Cr, etc 1o be
carried out ot least once in six months,

—

The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the Coal
Industry Standards notified vide GSR 742 (E) dated 25th September, 2000 and as amended from
lime 1o time by the Central Pollution Control Board. Data on ambient air quality and heavy
metals such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

22

Transporiation of coal, to the extent, if permitted by road, shall be carried out by covered
trucks’conveyors. Eflcctive control measures such as regular water/mist sprinkling/rain guny
23 Fog cannon etc shall be carried out in critical arcas prone 10 air pollution (w-il.h higher va!ucs of
PM10/PM2.5) such as hau! road, loading/unloading and transfer points. Fugitive dust emissions
from all sources shall be controlled regularly, Tt shall be ensured that the Ambient Air Qualiry
parameters conform to the norms prescribed by the CentralState Pollution Control Board.

The transportation of coal shall be carried out as per the provisions and route envisaged in the
approved Mining Plan or environment monitoring plan. Transportation of the coal through the
24 existing road passing through any village shall be avoided. In case, it is proposed to construct a

'bypass’ road, it should be so constructed so that the impact of sound, dust and accidents could
be appropriately mitigated,

Vehicular emissions shall be kept under contr(')lfi'nd regularly monitored. All the vehicles

5 engaged in mining and allied activities shall operate only afler obtairiing"PUC'ccrti_ﬁcale from
the authorized pollution testing centres.

[ 5]

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be provided
24 with dust suppression system. Belt-conveyors shall be fully covered to avoid air borne dust. Side

cladding all along the conveyor gantry should be made 10 avoid air bome dust, Drills shall be
wet operated or fitted with dust extractors. ;

Coal handling plant shall be operated with effectiv
2.7 environmental  parameters. Environmental

implemented for mitigating such parameters,

Ve control measures w.rt. various
friendly  sustainable technology should be

3. Water Quality Monitoring And Mitigation Measures

S. No EC Conditions

The effluent discharge (mine waste water,
RN | perumeters notified under the Water Act, |
25th September, 2000 and s umended from

workshop e¢fMuent) shall be monitored in terms of the
974 Coal Industry Standards vide GSR 742 (E) duted
time to time by the Central Pollution Control Board.

3.2 The monitoring data

shall be uploaded on the company's website and displayed at the project site at
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n fulilnblc Jocution. The eircular No.J-20012/172006-1A.11 (M) dated 27th May, 2009 issued by
Ministry of Environment, Forest and Climate Change shall also be referred in this regard for its
compliance.

Regular monitoring of ground water level and quality shall be carried out in and sround the mine
lcfs.c arca by csinblishing a network of existing wells and constructing new piezometers during the
13 mining vperations. The monitoring of ground water levels shall be carried out four times a year i.e.
pre-monsoon, monsoon, post-monsoon nnd winter, The ground water quality shall be monitored
once a year, and the data thus collected shall be sent regularly to MOEFCC/RO.

MO'fi'Oﬁl\g of water quality upstream and downstream of river including pons, lakes, tanks shall be
M camtd pul once in six months and record of monitoring data shall be maintained and submitted to
the Ministry of Environment, Forest and Climate Change/Regional Office. ’

x Ground water, excluding mine water, shall not be used for mining operations. Rainwater harvesting
shall be implemented for conservation and augmentation of ground waler resources.

Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size shall be
constructed around the mine working, coal heaps & OB dumps to prevent run off of water and flow
of sediments directly into the river and water bodies. Further, dump material shall be properly
consolidated’ compacted and accumulation of waler over dumps shall be avoided by providing
adequate channels for flow of silt into the drains. The drains/ ponds so constructed shall be regularly
3.6 de-silted particularly before onset of monsoon and maintained properly. Sump capacity should
provide adequate retention period o allow proper scttling of silt material. The water s0 collected in
| the sump shall be utilised for dust suppression and green belt development and other industrial use.
Dimension of the retaining wall constructed, if any, at the toe of the OB dumps within the mine to
check run-off and siltation should be bascd on he rainfall data. The plantation of native species 10
be made between toe of the dump and adjacent ficld/habitation/water bodies.

Adequate groundwater recharge measures shall be taken up for augmcnlatibﬂ of ground water. The
3 project authorities shall meet water requirement of nearby village(s) after due u:atmenfconforming

to the specific requirement (standards).

Industrial waste water generated from CHP, workshop and other waste water, shall be properly
collected and treated so as to conform 1o the standards prescribed under the standards prescribed
3% under Water Act 1974 and Environment (Protection) Act, 1986 and the Rules made there under, and
as amendced from time to time, Adequate ETP /STP needs to be provided, -

The water pumped out from the mine, ufier siltation, shall be tilized for industrial purpose viz.
39 watering the mine area, roads, green belt development ctc. The drains shall be regularly desilted

panticularly alter monsoon and maintained properly.

The surface drainage plan including surface waler conservation plan for the arca of influence
affected by the said mining operations, considering the presence of river/rivulevpond/lake etc, shall
be prepared and implemented by the project proponent. The surfice drainage plan and/or any
3.0 diversion of natural walcr cournses ghall be as per the approved Mining PlavEIA/EMP report and
with due approval of the concemed Siate/Gol Authority, The construction of embankment 10
prevent any danger ngainst inrush of surface water into the mine _should be us per the approved
Mining ['lan and as per the permission of DGMS or any other authority as prescribed by the law,

.
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S. No EC Condlitlons

. . \
The project proponent shall take all precautionary mensures (o ensure riverine/riparian ecosysten, in

and around the conl mine up to a distance of 5 km. A rivnrindﬁpaﬁq ecosystem conservation ang
management plan should be prepared and implemented in consultation with the irrigation / Wate
resource department in the slate government.

in

—_—

4. Noise And Vibration Monltoring And Prevention
S.No EC Conditions D
—_—

Adequate measures shall be taken for control of noisc levels as per Nois.e Pollulion-Rulcs, 2016 i
the work environment. Workers engaged in blasting and drilling operations, operation of HEMM.

41 etc shall be provided with personal protective equipments (PPE) like ear plugs/mufTfs in ccmformit,
with the prescribed norms and guidelines in this regard. Adcquale awareness programme for usery
1o be conducted. Progress in usage of such accessories to be monilored.
S i,
42 Controlled blasting techniques shall be practiced in order to mitigate ground vibrations, fly rocks,
noise and air blast etc., as per the guidelines prescribed by the DGMS.
‘ . L —
The noise level survey shall be carried out as per the prescribed guidelines to assess noise exposyre
43

of the workmen al vulnerable points in the mine premises, and report in this regard shal] pe
submitted 10 the Ministry/RO on six-monthly basis.

5. Mining Plan

S. No EC Conditions
Mining shall be carried oul under strict adherence to provisions of the Mines Act 1952
5-1 . . . H 2 .+ 4 u‘d
subordinate legislations made there-under as applicable, o 20
Mining shall be carried out as per the approved mining plan (including Mine Closure Plan) abiding
52 by mining laws related to coal mining and the relevant circulars issued by Directorate General
Mines Safety (DGMS), o |
No mining shall be carried out in forest land with ini :
- ithout obtaining Forestry Clearanc
(Conservation) Act, 1980. Y i Y 2 s
Efforts should be made to red i
54 fecuce cnergy and fuel consumption by conse ti i
L improvements and use of renewable encrgy, ’ T, e
6. Land Recalmation

S.No

EC Conditions

6.1 \ at lcas
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§.No ditions

The final mine void depth should preferably be as per the approved Mine Closure Plan, and in case
it exc.ccdl 40 m, adequate engineering interventions shall be provided for sustenance of aquatic life
61 lh.cn.:m. The remaining area shall be backfilled and covered with thick and slive top soil. Post-
. land be rendered usable for agricultural/foresiry purposes and shall be diverted. Further
action will be treated as specified in the guidelines for Preparation of Mine Closure Plan issued by
the Ministry of Coal dated 271h August, 2009 and subsequent amendments.

The entire excavated aren, backfilling, external OB dumping (including top soil) and afforestation
63 !ﬂnn shall be in conformity with the “during mining"/“post mining" land-use patter, which is an
integral part of the approved Mining Plan and the EIA/EMP submitted to this Ministry. Progressive
compliance status vis-a-vis the post mining land use pattern shall be submitted to the MOEFCC/RO.

Fly ‘_“.h shall be used for exiernal dump of overburden, backfilling or stowing of mine as per
provisions contained in clausc (i) and (ii) of subparagraph (8) of fly ash notification issued vide SO
64 2804 (E) datcd 3rd November, 2009 as amended from time (o time. Efforts shall be made to utilize
gypsum generated from Flue Gas Desulfurization-(FGD), if any, along with fly ash for external
dump of overburden, backfilling of mines. Complisnce report shall be submitted to Regional Office

of MoEF&CC, CPCB and SPCB.

Funh.cr, it may be ensured that as per the time schedule specified in mine closure plan it should
remain live till the point of utilization. The topsoil shall temporarily be stored at carmarked site(s)
only and shall not be kept unutilized. The top soil shall be used for land reclamation and plantation
purposes. Active OB dumps shall be stabilised with native grass species to prevent erosion and
surface run off, The other overburden dumps shall be vegetated with native flora species. The
excavated area shall be backfilled and afforested in lihe with the approved Mine Closure Plan.
Monitoring and management of rehabilitated areas shall continue until the vegetation becomes self-

sustaining. Compliance status shall be submitted to the Ministry of Environment, Forest and
Climate Change/ Regional Office.

6.5

The project proponent shall inake necessary alterative amangements, if grazing land is involved in
. . . . o oW .
66 core zone, in consultation with the State govemment to provide alternate areas for livestock grazing,

if any. In this context, the project proponent shall implement the dircctiops of Hqﬁ‘blc Supreme
Court with regard to acquiring grazing land.

7. Green Belt

S. No EC Conditions :

“

The project proponent shall take oll precautionary measures during mining operalion for
conservation and protection of endangered/endemic flora/fauna, if any, spotted/reported in the study
area. The Action plan in this regard, if any, shall be prepared and implemented in consultation with
the State Forest and Wildlife Department.

71

Greenbell consisting of 3-lier plantation of width not less than 7.5 m shall be developed all along
the mine lcusc arca as soon as possible. The green belt comprising & mix of native species (endemic
12 species should be given priority) shall be developed all along the ll\lj.OI’ approach/ coal
transportation roads And Plantation should also be carried out in ncurb'y arca with consent of forest
L department and gram panchuoyat within 10 km radius with 1ts proper imaintanance

8. Public Hearing And Human Health Issues
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S.No EC Condltions

Adequate illumination shall be ensured in all mine locations (as per DOMS standards) ang
LA monitored weekly. The report on the saine shall be submitted to this ministry & it's RO on six.
monthly basis,

ey
The project proponent shall undertake occupational health survey for initial and periodica)
medical examination of the personnel engaged in the project and maintain records accordingly
82 as per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic
’ health check-up, 20% of the personnel identified from workforce engaged in active mining
operations shall be subjecied to health check-up for occupational diseases and hearing
impairment, il any, as amended time to time, '

Personnel (including outsourced employees) working in core zone shall wear protective
83 respiratory devices and shall also be provided with adequate training and information oa safety
and hiealih aspects.

)

Implementation of the time bound action plan on the issucs raised during the public hearing
shall be ensured. The project proponent shall undertake all the tasks/measures as per the time
84 bound action plan submitted with budgetary provisions during the public hearing. Land oustees
shall be compensated as per the norms laid down in the R&R policy of the company/State
Government/Central Government, as applicable. >

The project proponent shall follow the mitigation measures provided in this Ministry's OM
85 No.Z-11013/5712014-1A.11 (M) dated 29th October, 2014, titled ‘Impact of mining activities on
habitalions-issucs related to the mining projects wherein habitations and villages are the part of
ming lease areas or habitations and villages are surrounded by the mine lease area’.

9. Corporate Environment Responsibllity : :

S. No EC CondItions

T

0.1 The project proponent shall comply with the provisions contained in this Ministry's OM dated
’ 30/09/2020, as applicable, regarding Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the Board of
Directors The environmental policy should prescribe for standard operating procedures to have
- proper checks and balances and (0 bring into focus any infringements/deviation/violation of the
environmental/forestwildlife nonns/conditions. The company shall have defined system of

reporting infringements/deviation/violation of the environmental/forestwildlife norms/conditions
and/or sharcholder's/stake holders.

A separaie Environmental Cell both ! the project and company head qQuarter level, with qualified

9.3 personnel shall be set up under the control of senior Executive, who will di}ectly to the head of the
organization.

Action plan for implementing EMP and environmental
of the company shall be prepared and
94 funds earmarked for environmenta) pr
be diverted for any other purpose. Y
reported 1o the Ministry/Regional Offi

conditions along with responsibility matrix
chull.be duly epproved by competent authority, The year wise
olection measures shall be kept in separate account and not to

car wise progress of implementation of action plan shall be
ce along with the Six Monthly Compliance Report.
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9.5

I
bb&ndlllom

shall i ¢
sudit shall be carried oyt all be conducted annually. Every three years third party environmental

10. Miscellancous

S. No

EC Conditlons

The project proponent

shall make publi : T
with the environmenta public the environmental clearance granted for their project along

titve) | conditions and safeguards at their cost by prominently advertising it at least
\\'ilhi: oc'al ncwspapm' of the District or State, of which one shall be in the vernacular language
mm‘:ﬂ":;\ days and in addition this shall slso be displayed in the project proponent's website

10.2

T}\cl copics of the cnvironmenual clearance shall be submitied by the project proponents o the Heads
‘(’; ocal bodics, 'Punchaym and Municipal Bodies in addition to the relevant offices of the
ovemment who in tumn has to display the same for 30 days from the date of receipt.

103

The project proponent shall upload the status of compliance of the stipulated environment clearance

:’onf!iliom_ including results of monitored data on their website and update the same o half-yearly
asis.

it

10.4

The project proponent shall monitor tic criteria pollutanis level namely; PM10, SO2, NOx (ambieot

levels) or critical sectoral parameters, indicated for the projects and display the same at a convenient
location for disclosure to the public and put on the website of the company.

10.5

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clcarance portal. -

10.6

The project proponent shall follow tbe miligation measures provided in this Ministry’s OM No.Z-
11013/5712014-1A.11 (M) dated 29th October, 2014, titled ‘Impact of mining ‘activities on
habitations-issues related 1o the mining projects wherein habitations and villages are the part of
mine Icase arcas or habitations and villages are surrounded by the mine lease area’,

10.7

The project proponent shall submit the environmental statement for cuch financial year in Form-V
to the concerned State Pollution Control Board as prescribed under the Environment (Protection)
Rules. 1986, as amended subsequently and put on the website of the coinpany.

The project suthorities shall inform to the. Regiosal Office of the MOEFCC regarding
commencement of mining operations.

109

The project authorities must strictly sdhere 10 the stipulations made by the State Pollution Control
Board and the State Government.

' i i and recommendations made ia the
The project proponent shall abide by all the Fomgnnu : . :
EINEPMJP rcpin?::mmimm made during Public Hearing and also that during their presentation to
the Expert Appraisal Commniltee.

No further expansion or modifications in the plant shall be carried out without prior epproval of the

104
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5. No i ;f ; QCondulonl
N ———
Ministry of Environment, Forests and Climate Change.
g
Concealing factual data or submission of false/fabricated data may result in revocation of th,
10.12 cnvironmental clenmnce and attract action under the provisions of Environment (Protection) Acy,
1986.
B
10.13 The Minisiry may revoke or suspend the clearance, if implementation of any of the aboye
conditions is not satisfuctory.
10,14 The Ministry reserves the right to stipulate additional conditions if found necessary. The Company

in a time bound manner shall implement these conditions.

—

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
10.15 project authoritics should extend full cooperation (o the officer (s) of the Regional Office by

furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
10.16 Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and Trans.

boundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with their
amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India / High

Courts and any other Court of Law relating to the subject matter.

.

Validity yakaown

"\dra_ Digitally Signed™Dy - b Ramanathan

T\"“C’Yé-%t Member Secretary, MoEFCC (EC)
M Date: 07/12/2024 LJERE
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